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LEGISLATIVE ASSEMBLY.
Tuesday, 15th March, 1931,

The Assembly met in the Assembly Chamber at Eleven of the Clock. The

Honourable the President was in the Chair. -
. QUESTIONS AND ANSWERS.

PreraratioN oF Recorps IN.Crvil APPEALS,

466. Babu K. C. Neogy: Isita fact that the Judicial Committee of
the Privy Council has recently suggested the adoption of certain methods as
regards the system of preparation of the records in civil appeals, as stated by
Mr. N. G. A. Edgley, Registrar, in his edition of the Calcutta High Court
Rules, Appellate Side? Will Government be pleased to state the purport
of the communications that may have been received from the Privy Council
or the India Office relating to this subject ?

Mr. 8. P. 0'Donnell : The answer to the first part of the question is in
the affirmative. As the Honourable Member is, doubtless, aware, the delays i
the prosecution of appeals to the Privy Council have been the subject of much
adverse comment by the Judicial Committee for many years. Apart from
causes due to the dilatory method in which the various legal steps necessary
for the prosecution of an appeal are taken, one of the main causes of delay has
been found to be in the printing of the paper books. As regards these, their
Lordships of the Privy Council suggested that records in all appeals to Appel-.
late Courts in India, which were likely to come before the Privy Council, should
be printed in Privy Council form so as to avoid reprinting the book if the case
comes before the Privy Council. Their Lordships pointed out that it was of
the utmost importance that the paper book should be accurately prepared, and
they, therefore, stated that they considered that they should be prepared under:
the direct supervision of the Officers of the Appellate Court. They also made
several detailed recommendations regarding the binding, the quality of paper,.
the documents which should be included in the book and the order in which.
they should be printed and arranged in the record. ’

A statement of the measures taken to minimise the delays in these appeals
was_given in the Indian Legislative Council on the 30th of August 1920 by
Sir William Vincent when he introduced the Bill to amend the Indian Limita~
tion Act of 1908 and the Code of Civil Procedure, which has since become law
us Act No. XX VI of 1920, and this question was then referred to.

Recrurrment or Jubicial. OFFIcERs.

407. Mr. Sachchidananda Sinha: (¢) Will Government be pleased to state-
the extent to which, if any, the recommendations of the Royal Commission
on Public Services in regard to the recruitment of Judicial Officers direct from
the vanks of practising lawyers have been carried out ?

(6) Ave there any rules on the subjectin the various Provinces promulg;.ted
by the Government of India or the Local Government? If so, will Govern--
ment be pleased to lay copies of them on the table? If not, why not?

(1085)
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Mr. 8. P. 0'Donnell : The Honourable Member is referred to the answer
fiven to the similar question asked by Khan Bahadur. Saiyid Muhammad
smail on the 15th February 1921.

The Government of India have issaed no rules or orders on the subject
beyond those contained in pnmil:.ph 11 of the Home Department Resolution
__ tl:;gl 2559, dated the 1st December 1920, a* copy of which is laid on the
e )

DErPUTY SUPERINTENDENTS oF PoLick,

'468. Mr. Sachchidananda Binha: (z) Did not the Police Commission—
gresided over by the late Sir Andrew Fraser—recommend that the ‘ Deputy
uperintendent . . . should have the same departmental status as
assistants > (page 50, paragraph 66) and that ‘the Deputy Superintendents
should have precisely the same departmental status as assistants’ (page 52,
rmgnph 69), and did not the Government in accepting this recommendation
y it down that ‘their functions and their departmental status will be similar
to those of Assistant Superintendents’?

(6) If so, have the status and functions of Deputy Superintondents of
Police been in practice the same as, or similar to that of, the Assistant
‘Superintendents ?  If not, why not ? ' -

(¢) Did not the Government lay down in their Resolution on the Police
Commission’s Report that Deputy Superintendents ‘will furnish the "source
from which Indian District Superintendents will cventually be drawn ’ and
that they ‘will be eligible for promotion to distrit charges where their
fitness is fully established’ (page YB) ?

- (@) If so, are Deputy Superintendents in actual practice eligible to the
same extent as the Assistant Superintendents for promotion to-the headship
of the Police in the district ? If not, why not? .

(s) Are Government aware that there is very great discontent in the
ranks of the Deputy Superintendents owing to the differential treatment
meted out to them as compared with that of the Assistant Superintendents in
the matter of pay, status, functions and promotion to the headship of the
district? If so, what action, if any, do Government propose to take ?

(/) Will Government be pleased to lay on the table a statement showing
year by year the number, in each province, of District Superintendents
promoted from the ranks of Assistants and Deputies, respectively, since the
constitution of these two ranks in the service? If not, why not ?

Mr. 8. P. 0'Donnell: (s) The answer is in the affirmative.

(6) Complaints have been made from time to time that important duties
on the executive ride are allotted to Assistant Superintendents, while Deputy
Snperintendents are employed to render assistance in office work only, The
matter waa referved to in the report of the Pyblic Services Commission which
sat in 1912. _ Ax a resnlt of the consideration of that report Local
Govérnments were requested to give the Deputy Superintendents a fair share
of executive duties and responsibilities. The reports received show that effect is
heing given to these orders. :

(¢) The answer is in the affirmative, except that the -Resolution did not
say ‘ will eventually be drawn,’ but ‘ may eventually be drawn. * -

® Will be printed later,
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(d) 'The anawer is in the negative. Officers of the Provincial Bervice are
eligible for promotion to a percentage of the superior appointments, but the
istinction lfetween the Provincial Service and the Imperial Service has not
tbeen abrogated. It is based on a difference in the class of work for which the
officers of the two services are recruited. _ : :

() Memorials have been received from Officers of Provincial Police Services
expressing- dissatisfaction with certain conditions of their service. The
memorials ave at present under the consideration of Government.

(/) The information asked for is not available, bat L may mention that
up to the present year, when the new uystem of recruitment under which
recruitment for 11-per cent. of the wuperior appointments will be made from
the Provincial Service is to come into force, vecrnitment to the Indian Police
Service by promation of Deputy Superintendents has been limited to 5 per cent.
of the total number of superior appointments in each Province. If the
Honourable Member wishes, the detailed information for which he asks will be
«collected from Local Governments,

Exvenvrrure ror ReronuMs ScHEME.

469. Mr, Sachchidananda Sinha: (z) Will Government be pleased to state
the actual or approximate amount of expenditure to be incurred in connection
with the introduction of the Reform Scheme?

() Will Government plice on the table detailed statements of the said
-expenditure separately for the Indian Legislatures and the Provincial
Legislatures and also for the emoluments of the various office-holders in the
Government of India and the Provincial. Governments appointed in conse-
«quence of the inauguration of the Reforms and of those others appointed in the
various departments to enable the Indian and Provincial Gdvernments to cope
with the work incidental to, or consequential on, the promulgation of the
Reforms ?

Mr. 8. P. 0’'Donaell: I would refer the Honourable Member to the
roplies given by the Honourable Sir William ViAcent to similar questions®
asked in the Council of State on Fehnm'f- 14th and 16th, respectively, by the
Honourable Raja Promads Nath Roy and the Honourable Mr. G. M. Bhurgri.

Mr, Sachchidananda Sinha ¢ Is the Honourable Member aware that the
information supplied in the Council of State could not be complete and up to
.date as the salaries of reveral important offices were not settled at the time?

Mr.8. P. 0'Donnell: I shall have the information brought up to date.

. ExveEnses oF GOVERNMENT DEPARTMENTS,

470. Mr, Sachchidananda Sinha: (a) Is it n fact that since 1914 there
has been nothing hut increase in the expenses of the various departmeuts of
the Government of India and of the Provincial Governments ?

(8) If the answer be in the negative, will Government be pleased to state
the name or names of the department or departments of the Indian or any
Provincial Governments in which there has been a decrease ?

(¢) If the answer to clause (¢) be in the affirmative, have Government
formulated or in contemplation any scheme for economy and retrenchment ?
If not, why not ? M

d.Vld; pugea 39 and 80, respectively, of the Council of State Debates, Volume I, Nos. 8
and 4. '

L
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~ The Honourable Mr. W. M. Hailsy: I would suggest that the portion
of this question concerning Provincial Governments should be put to those
Governments. Asto (a) it is & fact that since 1914 the Government of India’s
own expenditure has increased in each department. With regard to part (¢) I
wouald draw the Honourable Member’s attention to my answer to question -
*No. 417 on the Sth March 1921 in this Assembly.

Revisep Scakk ofF Pay axp Pexnsions.

471. Mr. Sachchidananda Sinha: (¢) Will Government be pleased
to state the exact or approximate additional cost involved owing to the
revised scale of pay and pensions for both the civil and military services over
and above that of Rs. 60,68,60,000 which was mentioned in the Imperial
Legislative Council on the 16th of September last in reply to a question of
mine ?

(6) Which departments, if any, have since received the benefits of the
recommendations of the Royal Commission on Public Services and which, if
any, still remain unbenefited 7 Why has the case of the latter been so far
deiyed ?

The Honourable Mr. W. M. Hailey: (s) The amount of additional cost
iiven in the answer of 16th September last was Rs. 6,68,60,000. The figure
s. 60,68,60,000 in the proeouiings is & printer’s error. As regards the addi-
tional cost of the services referred to in Appendix A to that answer about
which information was not then available, proposals for the Women’s Educa~
tional Service involve an additional cost of about Re. 1,25,000. As
rds the remaining services complete information is not available, but an
additional cost of Rg 90,000 has been incurred by revisions of the pay of the
Registration Department in Bengal and Madrax and Rs. 40,000 for the
superior appointments under Salt and Excise in Bombay and the Central
Provinces. As regards the Provincial Medical Services, the Governments
bave been left to fix their own scales and have not yet reported the additional
cost. The approximate additional cost per annum involved in the revised
scales of pay and pension of the services mentioned in part (s) of that answer
.on which orders have since been passed, is as follows :
‘ Pay.
y Rs.
Burvey of India Department . . . . . . 93,000
" Pension.
Bengal Pilot Bervice . . . . . . . 72,000

As regards military services, attention is invited to the concluding sentences
~of the reply given by me to a similar 1uesﬁon by Honourable Mr. %hupatirnju_.

+ Venkatapatiraju Garu on the 17th February 1921. '
(4) The following Departments have received the benefit of the recom-

mendations of the Public Services Comminsion since 16th September 1920 :

Pay.
Survey of India Department.
Pension,

N

Bengal Pilot Service. _
-#Fide page 719 6f Volume I, No. 9, of the Legislative Assembly Debates.
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The following officers still remain unbenefited by those recommends~

tions :
Pay.
Postmasters-General.

Future non-Indian Medical Service entrants o the Bacteriological and
Sanitary Departments.

As regards Postmasters-General, the Secretary of State’s orders have
been received, but orders are still awaited on a point of detail which has
recently been referred to him. The pay of non-Indian Medical Service
Officers of the Bacteriological Department has been increased by 334 per cent.
as & measnre of temporary relief ; and Local Governments have been permitted
to grant at their discretion similar increases to the non-Indian Medical Service
officers in the Provincial Sanitary Departments. The delay in arriving at a
final decision regarding the terms anj‘::onditions of service of those officers
has been due to the uncertainty about the rates of pay which would be finally
fixed for officers of the Indian Medical Service in civg employment.

" Reporr or T™HE Commitree oN MEbical Services.

472. Mr. Sachchidananda Sinha: (s) Are Government aware that
several recommendations in the Report of the Committee on Medical Services
resided over by Sir Verney Lovett have caused grave dissatisfaction to the
?ndisn public, and that they have been the subject of animadversion in the
Resolutions of various public bodies and in the comments of leading organs
of Indian public opinion ? ’

(6) Will Government be pleased to vouchsafe the information as to
‘whether they have sent to the Secretary of State any despatch on the
-recommendations embodied in the said Report ? If so, is the despatch going
to be published before the final orders are passed on the Report ? If not;
why net ?

8ir Godfrey Fell: (s) Government ure aware that ocertain of the
recommendations of the Medical Services Committee have been the subject
of adverse comment in the Indian Press. Certain medical associations have
been asked for their views on the Report. So far two associations have
communicated their views, and when all have been received they will be sent
to the Secretary of State for his consideration. Only one Resolution—from a
Provincial Medical Services Association—has been received, commenting
adversely on the report of the Medical Services Committee.

(6) The answer to the first part is in the affirmative. Government do not
propose to publish the despatch. The report was published some months ago
and ample time has therefore been given for those interested in the subject to
consider it. Government will transmit to the Secretary of State any
representations regarding the Report which may be made to them bywpublic
Jodies, provided that they are received within a reasonable time.

Ixcorease o CriME 1N THE Froxtier Province.

473. Mr. Sachchidananda Sinha : (a) Is it correct, as 'Blleged in the.
Pribune of Lahore, that ‘theme has been practically a steady increase of
erime in the Frontier Provinee since t_he partition of the Punjab’, and that

L2
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¢ there was greater security of life and property when the Frontier Province
‘was part of the Punjab than there is now ?’ '

(6) If the answer be in the negative, will Government be pleased to lay on
the table statements showing the number of offences committed in the districte __
now constituting the Frontier Province and also border raids en them and the
offences committed in the course of those raids in the ten years previous to
the formation of the Province and the years since ? If not, why not ?

The Honourable Dr. T. B. &B:u: (on behal? of the Honourable
Mr. Denys Bray) : (a) Government believe the reverse to be the case.: The
Honourable Member will no doubt appreciate that the conditions during the
last 20 months bave beem abnormal owing to the aftermath of frontier
trouble set up by the Afghan war. :

(8) As statistics for the ten years previous to the formation of the North-
West Frontier Province are not available, a comparative statement cannot be
furnished. _

OrriciaL 'I‘nlumjuon or Wan.

474. Mr. Sachchidananda Sinha: (a) flas the war been officially declared
‘to have come to an end? If 60, from what date? If not, when may the
declaration of its having ended be expected ?

(8) Will Government be pleased to state the name or names of the Act
or Acts that will expire in British India after six months from the date of
the declaration of the termination of the war ? .

The Honourable Dr. T. B. Sapru: I would invite the Honourable
Member’s attention to the mgy given by the Honourable Mr. Moncrieff
8mith to hie guestion at the il meeting held in Delhi on the 18th
Pehruary 1920. The replies to his present question are : .

(a) His Maj::g in Couneil haa declared that the war ae between Great

Britain and the undermentioned States ferminated on the dates specified :
Germany + . . .« . .+ OnthelOthJ 1920,
.Awi-. . . . . . . ﬁ thﬂ 15& J:?;l{’m
Bulgaria - . . . . . . On the 9th August 1980,

» As far as we know at present the Treaties of Peace with Hungary and
Turkey are still cunratified. When the last of these unratified Treaties is
,m'r,eg, it will be possible for His Majesty in Council to declare the date of
the termination of the present war, which date will, under section 2 of the
Termination of the Present War (Definition) Act, 1919, be treated as the
date of termination of the war for the purposes of Indian enactments, and
of contracts, deeds or other instruments.

(6) A* list of the enactments which will (unless further continned
legislation) expire at the end of six months from the date of the official
termination of the war is laid on the table.

The following enactments will remain in force for a period of six months-
from ‘the date of the official declaration of the termination of the war:

Aets.
'1. The Emergency Legislation Continuapce Act, 1915 (I of 1915).

#Will be printed later.



QUESTIONS AND ANSWERS. 1071

2. Tli% ﬁc‘;fence of India (Criminal Law Amendment) Act, 1915 (IV of
3. The Enemy Trading Act, 1915 (XIV of 1915).

4. The Defence of India (Amendment) Act, 1916 (II of 1916).

5. The Foreigners’ (Trial by Court-martial) Act, 1916 (III of 1918).

6. The Enemy Trading Act, 1916 (X of 1916).

7. The Indian Bills of Exchange Act, 1916 (XIV of 1916).

8. The Indian Bills of Exchange (Amendment) Act, 1917 (IX of 1917).
9. The Gold (Import) Act, 1817 (XXII of 1017). O

10. The Gold Coinage Act, 1918 (XIV of 1018).
11. The Enemy Trading Orders (Validation) Act, 1018 (XV .of 1918).

L

Ordinances.

12. The Indian Naval and Military News (Emergency) Ordinance, 1914:
(I of 1014).

13. The Impressment of Vessels Ordinance, 1014 (II of 1914).
14. The Foreigners Ordinance, 1914 (I1I of 1914).
15. The Ingress into India Ordinance, 1914 (V of 1914).

16. The Commercial Intercourse with Enemies Ordinance, 1914 (VI of
1914).

17. The Foreigners (Amendment) Ordinance, 1914 (VII of 1914).

18. The Foreigners (Further Amendment) Ordinance, 1914 (VIII of
1013).

19. The Articles of Commerce Ordinance, 1914 (IX of 1914).

Pexpine Cases 18N Hrieu Courrs.

475. Mr. Sachchidananda Sinha: (¢) Will Government be pleased to
lay on the table a statement showing the number of pending cases on the
81st of December 1920, in the various High Courts, filed, during each of
the last three years (1918—1920) under the separate bends of first appeals
from decrees, execution first aﬁlpsals, first appeals from orders, second appeals,
civil revisions, and civil miscellaneous applications ?

(6) Where the subsisting arrears ave of 1018, do Government propose to
appoint additional Judges to clear them offt 7 If not, why not ?

Mr. 8. P. 0’'Donnell : A statement giving the information required for
the years 1918 and 1919 so faras the Calcutta High Court is concerned is
laid on the table. Complete figures for 1920 are not available, but: will be
obtained from the High Court if the Honourable Member so desires. I may
add, however, that the Government of India are already considering certain
propoaals for clemmg off the arrears which have accumulated in the Court.
As regards the other High Courts the Government of India are not primarily
concerned ; and information regarding them should be sought in the local
Leglslatwe Council concerned.
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Statement dméuy the number of the pending cases on the 313t December 1919
sn the High Court, Calcutta, filed during eack of the years 1916 and 1919
under certain heads.

First . Civil
Execu- | First . ;
appeals : Civil | misoel-
Year. from ;‘:::: v P":::' fm“'l revi- |lsneous | REmamks.
de- appeals. | orders. ppeale. | o, applica-
creed. - tions.
1918 ., .| 200 b 16 () | 1,248 2 20 |(a) These in-
clude figmres
: , in column 8.
1919 » . 296 34 | 146 (a) | 2,178 173 206
/ GoverxMeNt or INDIA SkcRETARIAT EMPLOYERS.

476. Mr. Sachchidananda Sinha: («) Will the Government be pleased
to lay on the table a statement showing separately the total number of
Indians, Europeans and Anglo-Indians employed on the 1st of January 1021
in each of the departments of the Government of India Secretariat, drawing
a salary of not less than Rs. 25 per mensem, and farther showing in the
case of the Indian employees the numbers belonging to each province ?

(&) Will Government also lay on the table the rules in force relating to

' em‘ﬂn{ment of the staff in the various departments of the Government of
Indi )

Mr. 8. P, 0'Donnell: (s) A statement giving the information required

“ a8 regards the staff employed on the 1st January 1920 was laid on the table

of the Indian Legislative Council on the 22nd March 1920. I will give the
Honourable Member a copy and if he so desires, it will be corrected to lst
January 1021.

(8) Recruitment is effected throuéh the Staff Selection Board recently
constituted. The Board hold qualifying examinations and a copy of the rules
framed by the Board will be given to the Honourable Member.

Trisoxs’s Arreal, Berore tHE Privy CouNcir.

477. Mr. Sachchidananda Binha: (a) Has the attention of Government
been drawn to the proceedings before the Privy Council during the hearing
of the appeal of the uritor of the Tribune of Lahore, in the course of which
it is reported to have been stated by the Counsel for the Crown, Bir Erle
Richards, in reply to & question of Viscount Cave, that the fine imposed on the
appellant ‘ has been refunded ' ?

(6) Are Government aware that the said statement of Sir Erle Richaxds
has been challenged by the Z¥ibune which bas declared that ‘ neither the
editor of the Z'rséune on whose bebalf the fine was paid, nor his Counsel
through whom it was paid, nor finally the trustees of the T'ridume who did
pay the fine, know anything about the matter 7’

- {¢) Are Government aware that the said statement has formed the subject
of adverse comment in the Indian Press as reflecting upon the integrity and
airness of the Crown ? .
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(@) Do Government propose to remove the misapprehension on the subject
by a statement as to whether 8ir Erle Richards’ assurance to Viscount Cave
was, at the time it was made, correct or otherwise 7 If not, why not ¥

Mr. 8. P. 0’Donnell: (a), (¢) and (¢). Yes.

(@) The Government of India issued orders to the Government of the
Punjab, directing that the fine should be refunded. ~The Secretary of State
was informed of this and the statement before the Privy Council, which implied
that the ordet of refund had been given effect to was no doubt based on the
intimation sent to the Secretary of State.  Actually the fine was not refunded
till a later date because in the interval there was correspondence between the
Local Government and the Government of India, which led to delay in the
issue of orders for the remission of the fine by the Punjab Government.

" Tar HoNours List.

478. Mr. S8achchidananda Sinha: (¢) Has the attention of Government
been drawn to the following editorial observations of the Times of India
in the course of an article headed ‘The Honours List’ in its issue of January
4th, 1921 :—‘If the recently established English practice of stating the
reason for which the honour is awarded were to be introduced into India, the
public might gain enlightenment on the subject which at present cannot always
be given by the Press’ ?

(8) Is the statement in the above passage about the British Government’s
ractice correct 7 If so, do Government propose to introduce similar practice
gere ¢ If not, why not ? ‘
Mr. 8. P. 0'Donnell (of behalf of the Honourable Sir John Wood) : (a).
No.

(6) A reference to the second Supplement to the ZLoxdon Gaseite, dated
Friday, 31st December 1020, shows that the practice in the matter is not
aniform, reasons being given in some cases and not in others, ’

Honours and Orders, except the Indian Titles granted by the Viceroy and
‘Governor General, are granted by the King; and ‘publication of conferments
is made primarily by the Central Chancery of the Orders of Knighthood in
the Londom (iagette. The entries in that (azeite regarding persons in India
-are published in the Gaeelle of India. A comparison of the second Supple-
ment to the London Gasette, dated Friday, 81st December 1920, with the
Qdzette of India Kaztraordimury, dated Saturday, 1st January 1921, shows that
where reasons for conferment Wwere given in the primary authority, they were
repeated in the Gasette of India. ’

It is not proposed to give reasons in the notifications dealing with Indian
"Titles (¢g., Khan Sahib, Rai Sahib, etc.) conferred by the Viceroy and
Governor General and published only in the Gasette of India. . Owing to the
length of the lists reasons could only be given in very general terms such as
“for public service’, Entries of this nature would not materially enlighten
persons previously unacquainted with the recipient.

Mr. B, Venkatapatiraju: May I ask, Sir, whether it is not possible
4o abolish these Honours Lists altogether ?

Mr, 8. P. 0'Donnell: The answer is in the negative.
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AxxvaL Rrzrorr or TRE CHIEF INsPEcTOR OF MINES.

479. Mr. 8achchidananda Binba: (s) Has the attention of Govern-
ment been drawn to the latest snnual report by the Chief Inspector of Mines
showing that, in 1919, in the mines regulated by the Mines Act, there were:
2562 fatal incidents which was 43 more than in 1918 and 84 more than the
average of the preceding five years—and that they involved a loss of 312 lives,
which could. have been avoided by closer and more skilled supervision ? =+

(6) Do Government propose to consider the guestion of more stringent
legislation to obviate the chances of accidents in mines ? 1f not, why not ?

The Honourable Sir Thomas Holland: (a) Yes, the figures quoted are
correct, but the Chief In r of Mines was of opinion that only a portion
of the accidents and not all, as s in the question, could have been
svoided by closer and more-skilled supervision on the part of the Mine
officials.

In a paper by Mr. R. R. Bimpson on Accidents in Indian Mines and

Mining ielation he classifies_ the results obtained for the years 1915 to
1919, as follows:

Due to misadventure . + e« « b0 percent.
Dueto faultof thekiled . . . 81
Due to fault of fellow workmen . 6
Due to fault of sabordinate officials 4 , v
Due to fanlt of management . . s

.(6) The question of a review of the regulations, that at present govern
coal-mining operations, is already being examined. The increasing depth of
Indian mines, the more frequent occurrences of fire-damp and the rapidly ex-
tending use of power and electrically driven machinery have altered the general
position, and the Government India are conmdering proposals for so-
amending the regulations as to adapt them to modern mining practice. It
is believed that new legislation will not be required for th‘i:mpurpose, but that
the rule-making power conferred- by the present law will be sufficient for
introducing necessary amendments.

Poriticat. SkcrioN of THE HoMe DEerarTMENT.

480. Mr. Sachchidananda Sinha: (a) Is th#e any section in the Home-
Department known ae ¢ Political’ ?  If so, when was it established, and what
is tgé nature of the business trhnsacted in it ?

“(4) Is it & fnct%lmt it is almost éntirely staffed by non-Indians ? Wil
Government be pleased to state the number of the European, Anglo-Indian
and Indisn clerks in this section of the Home Department ? .

(¢) If the pumber of Indian clerks be small out of all proportion to the
total number of clerks in this section, do Government propose to increase their
number ? If not, why not ?

Mr. 8. P. O'Donnell: (s) Yes. It was established in 1007 and deals’
with secret and confidentinl work of & political nature.
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(6) Yes; the total strength is 14 Europeans and Anglo-Indians.
.(¢) The Honourable Member is referred to the answer given to the
question of Sir Sivaswamy Aiyer on the same sabject on the 10th instant.

Resipent CLERES,

481. Mr. Sachchidananda Sinha: (a) Are clerks in any of the depart-
ments of the Government of India known as resident clerks ? If so, in which
of them ? Why are they so called and what are those special duties entrusted
to them which differentiate them from other clerks ? Do they receive any extra.
allowances or enjoy privileges mot shared by other clerks ? If so, what are
thﬁse ;"1 ;’Vhen was the system of employing vesident clerks first introduced
and why

() Will Government be pleased to place on the table a statement showing
the total number of resident clerks in each of the departments, as also the:
numbers of these poxts held respectively by Europeans, Anglo-Indians and
Indians ? .

(¢) 1f the number of Indian resident clerks be small out of all proportion
to the total number, do Government propose to increase their number ? not,
why not ? '

Mr. 8. P. 0'Donnell : (a) Resident Clerks are employed in the Home-
and Foreign and Political Departments. They are called Resident Clerks
because they cleep in office and are on night duty. They come on duty at

, 480 r.u. and remain till office reopens next morming. They attend to all
urgent and immediate work that comes in between these hours, and decode:
and encode cipher telegrams received and dssued after ordinary office hours.
In the Home Department there are two Resident Clerks who take weekly
turns of duty. They receive Rs. 5 per ni%ht on duty in addition to their pay
on the regular staff. During the weeks off duty they are employed in ordinary
office work. The system was introduced in June 1918 in order to relieve the
Registrar and Superintendent, Political Section. These officers were already
overburdened with work by day and could ngt be expected to do night work
in addition. Information regarding the Resident Clerks in the Foreign and
Political Department is awaited and for that reason (&) and (¢) of the Honour-
able Member’s question cannot be answered now, but full information will be
communicated ax soon as possible, '

The Honourable the President : In order to meet the almost universal
desive of Members of this Assembly, and subject to the orders of His
Excellency the Governor General, I propose to set down Saturday, the 26th
instant, as an extra day for non-official business, that is to say, for dealing with
Bills and Resolutions. The day itself will not be a full Session of the
Assembly. 1 hope that Members will realise that to sit from 11 till 5 on
every day, as was done during last week and this week, imposes an intolerable ,
strain on the officials of the Legislative Department.

i I therefore propose that business be brought to a close at 2 r.M. on that
V.

"The ballot for Bills and Resolutions will, subject £o the same condition,
be held in this. Chamber on the 19th instant. A circular will be issued to
Members informing them fully of the conditions.
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Ezpenditure from Revemse—contd.

The Honourable Mr. W. M. Hailey : Sir, I beg to move :

. % That a-sum not exceeding Ra. 25,70,000 be granted to the Governor General in Counoil

e N 2 to defray the charge which will come in course of payment

amnn.dmi‘mi -AJ * during the year ending tho 3lst March, 1922, in respect of
e ~* ¢ Superannuation Allowances and Pensions "’

The motion was adopted.

The Honourable 8ir Thomas Holland : Sir, I beg to move :

That a sum not excexding Be. 1,49.12,?3 be mn'ﬁeh to ﬂuﬁuoveriw General in}

o T Council to defray the charge which will come in ocourse o

Stationery and Printlng. oy ient during the yeur ending the 3lst March, 1933, in
‘respect of Btationery and Printing '’

8ir Frank Carter: Sir, the motion which stands in my name runs as
follows :

* That the demand under Printing and Stationery be reduced by .Rn. 10,00,000.*

The total Budget estimate voted for the coming year is Rs. 1,49,12,000 in
respect of Stationery and Printing. That is a reduction of about Rs. 6,00,000
-on the revised estimate of last year. The figures for India are Rs. 1,21,28,000
against Re. 1,24,67,000 for last year. I see that the amount budgetted for

igh figure, and I hope that the (fovernment will be able to make some
reduction. The balance, Rs. 88,00,000, is the sum to be expended in stationery
only.

Now, Bir, I put it to this House, do they think that amount ix excessive?
Personally, T am astounded st the figures. I see a heading under °Sta-
tionery *—Purchased in' the country—Ra. 9,800,” but I ,cannot think that
this amount only will be spent on stationery parchased in this country, I
would suggest tﬁn
consideration should be given to Honourable Members who desfre information.

In referring to Appendix B on Stationery and Printing, I see that
Rs. 62,90,000 worth is to be bought in India, and Rs. 17,19,000 from
England. I would ask the Honourable Member in charge whether so much
stationery must be got from England and whether more cannot be purchased
in this country. We have had a Stores Committee here and Sir Thomas
Holland told us only the other day that the paper manufacturing industry in
India is the Iargest item of stationery expenditure. I may say that that was
what I thought it ought to be, but certainly nothing in this Demand No. 46
hows it. ' '
8

I accept most gratefully the very frank admission of Government as to
‘their desire to effect economy. It is surely obvious that this is a matter which
concerns the Government as well as the Assembly, and any proposals that are
likely to lead to that end will, I am sure, he welcomed by all of us.. As the
result of my own experience, extending over 31 years, I am convinced hy what
1 saw it Simla last year and during my six weeks stay in Delhi this year, that
there is a great wastage going on in connection with office materials. I am
particularly interested in the subject myself because during the last two years

Enuting is roughly Rs. 38,00,000, which seems to me to be an extremely.

t in preparing these Budget Heads for the Honse, some -
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in the firm with which I was connected, we have taken steps to reduce our own
expenditure and, I may say, with very great success. .

1 admit ' that there is a considerable differemee between commercial firms
and a Government in connection with general organisation. The size of the
Government of India and the fact that there is no continuity of service by
officials. Official economy, however, ought to be common to both. Sir
Thomas Holland said that measures for securing further economy have been
for some months under special examination. I can assure the Government
that to leave this question to a Finance Committee—to which, I may say in
passing, no European Member has been appointed—is not sufficient, and the
aecessary economy will not be effected in that way. On this question of Print~
ing an(‘y Stationery a sum of one and a half crores is involved. This is even
more than the sum under * Civil Works’ for the year. Can the Finance Com-
mittee look after the issue of, and effect the oontrol of, such small things as
blotting paper, ink, pen-holders, nibs, etc.? I am sure they cannof. May
I also ask what steps are being taken to prevent theft? We all know that
duftries and such like are very keen on paper and nibs, and they bag them
from the.office more often than not.

The members of the Finance Committee will probably be the first to admit
that they are not sufficiently experienced to enable them to deal efficiently
with the details of this subject. It is also obvious that the higher officials of
Government have neither the time nor possibly the inclination to give due
thought to the subject. Whlatever the reasons may be, however, the fact
remains that, julging from these tigures, effective control is actually wanting.
Judging from the statements made by the Finance Member at the close of
the proceedings of the 8th instant and the answers given to this Assembly on
the same subject, it would appear that the Inspector of Office Procedure is a
man of great experience and one who, I think, should be asked to help in
reducing - the expenditure on Demand No. 45. I do not see why Govern-
ment l;fmuld not avail themselves of the services of this officer in this respect.
No new expenditure will be involved. The control of all office material should,
I think, be placed in his hinds. I would also suggest that a certain sum
should be allotted for ‘printing and stationery tv 2ach department, and that
each department should be responsible for that sum. In addition, very
considerable savings could, I am sure, be effected if single sheéts were used
instead of double, and cheaper envelopes instead of the thick expensive covers,
and the enormously big envelopes which are sent out with very small commu-
nications in them. I should like to ask also what is done with the waste
paper and the old records. Are these sold to paper mills or ave they sent
to the incinerator ? The incinerator appears to work pretty well a.l{ day .
and most of the night. Both in America and Europe economies’have been
effected, and in view of the heavy prices of materials at the present time, 1
certainly think the Government of India ought to establish some system of

«<conomy on the lines I have proposed

The Honourable Sir Thomas Holland : At last, Sir, I understand
why my Honourable colleague, the Finance Member, chuckles so much to
himgelf when any demand for a grant is attacked. He tries to make us all
work without money : my constant endeavour is to make the departments or
Government do work without stationery. Well, neither of us gets the
appreciation which, T think, he deserves. I welcome the moral support of
this Assembly embodied in the motion just moved by my old friend, Sir *
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Frank Carter, reinforcing my efforts to restrain, not extravagance so much as
thoughtlessness in the use of stationery. I fear, however, that we do not
reach the real sinner by this motion. I should have preferred something in
the form,—if it would be effective,—of a vote of censure on the duftris, the
Eons aud the menial servants. That would do far more, I say, —if it could

effective,—~than merely cutting down the estimated demand.  Sir Frank
Carter has called attention to the fact that we have one item —a small one—
‘ Stationery purchased in the country’ put down at Re. 9,800, and~ he hopes
and thinks that we ought to do our best to obtain our principal supplies of
stationery in this country. 1 may explain that that small item is the total
amount of stationery that officers have been allowed to buy on their own
account. They are limited to purchases of ‘stationery up to very small
amounts to meet emergencies, but ordinarily they indent for stationery on the
Central Stores, and it is the Central Stores that buys the paper and other
forms of stationery for general Government use. Inst of limiting our
purchases in this country to Re. 9,800, I think it is quite safe to ray, us
regards paper—I cannot give the exact figure with regard to other items, —but
ae regards paper, we purchase 9-10ths of our total supply in India itself,
and paper, among all forms of stationery, is the most important item. The
money devoted to paper works out to be just 80 per oent. of the total station-
ery supplied. So anybody who is gifted with an aptitude for figures can work
out what 9-10ths of 80 per cent. is. It is something more than Rs. 9,800 !

The Budget is, Sir Frank Carter says, appalling. I quite agree with him.
But it is based on actual consumption, less our purely artificial attempt to
reduce the total in the hope that our efforts towards economy may be effective.
In 1920 we budgetted roughly for one and a quarter crores and the expenditure
actually was, roughly, oneand a half crores. Now, judged by last year’s
expenditure, we shall want for our Central Stores at Calcutta something like
Res. 90,00,000. We have cut down that figure to Rs. $0,00,000, not because
we think that merely cutting down the figure does anything, but because we
do hope that the methods for enforcing economy which we are mnbemp]atini
will bave s sufficient effect this year to save something like 10 lakhs. Sir Fran
Carter wants to cut off another 10 lakhs. 8o should I if I thought there was
any use in déing so. As I told you before, paper is our chief item, covering
50 per cent. of our total stationery requirements, and now, since this Budget
has been prepared last December, we have received our tenders for the paper
which we hope to purchase in this country. We find that the prices now
-being asked are komething on an average over 30 per cent. of the priees for
which we secured paper last year, We are told that this is due to increased
cost of préQuction, increased cost of coal, of chemicals, of wages, specially for
the collecting of the grase necessary for the manufacture of paper; and
consequently these increases bear more on the cost of low class paper than on
the higher qualities. Unless we can effect some real economy in consumption,
the mere fact that we reduce the budget here will simply mean that 1 shall
have to come back to you in September for a supplementary grant.

So far as this motion and discussion will belp us to bring home to
officials the necessity for economy, 1 welcome it, But 1 want the Assembly to
understand very clearly that, in spite of the hope of Honourable Members
here, and in spite of my wish, we may not be successful in cutting down the
expenses to the figure which Sir Frank Carter desives. When a Department.
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asks for , it i8 quite impossible for me to say whether it is necessary or
not. 1 Eve to supply it first and then grumble about it afterwards. It is Bo
‘use refusing the paper in order to inquire as to the necessity for ite use. As
1 said, our estimates are based on the experience of the past year. We must
«arry on a campaign of economy in every office in the country even to live
within the Budget which we have already put before you. In consequence, as
I waid, of the increased prices asked for paper, we shall be compelled to enforce
-economy everywhere, in the hope even of keeping our supplies this year within
the Budget as now given in this printed book.

I am now going to make a small confession which, L hope, will receive
some support from this House. I bhave so far, as all know, done my best
to get every possible supply from this country. o have so far been ible to
get nine-tenths of our paper, and we have thus mob only encouraged local
industries, but we have also saved considerable sums of money. Thir year, on
2 very careful analysis of the tenders, we tind that the Indian prices have now
in certain special qualities of paper gone above quotations for those
-qualities which we can get at Home, and I propose to ’che the order on busi-
ness lines where we shall be able to save money. That will amount to a
relatively small fraction of our total. With regard to the main paper supplies,
we still can purchase in India with economy. But I do hope that this very
small departure in regard to the special kinds of paper, will act as a spur to the
amanufacturers in ia to reduce their costs and, therefore, their prices. For
we want them, as well s the Government officials, to make an effort in economy,
I would never dream of going outside this country for a sheet of paper
if it can be obtained here at prices compamable to the prices of paper obtain-
able from abroad. But Ido feel that in this particular instance, where I am
working on & small scale, we are justified in bringing home to the loead
nanufacturers the necessity of faving the competition of the world.

Now, there are two forms of economy possible. There is, first “of all, the
-centralised purchase on a large scale; and there is, seecondly, the more impor-
tant form of economy in consumption. With regerd to the first point, I think
it is safe to say that the present Controller is doing his very best, and we try
to help Lim by every device that we can think of. I have told the Assembly
that we are now threatened with higher prices for locally-made materials, and
we have reached a m now when we have to judge between the desirability
of encouraging a industry and the absolute necessity of eaving money.
What we are doing this year on a amall scale 1 hope we shall never have toego
again,

Now, the other forms of waste in which economies might be developed ave,
a8 Sir Frank Carter has pointed out, far moresimportant. He has told us that
we sometimes send communications roc{;airing an anna stamp where half an
anna will be quite sufficient. On that question I am afraid he is looking
at it from the pdint of view of business men, and not from the
point of view of Government. It does not cost us any more to make an
-anna stamp than jt does to make a half anna stamp. So the mere postage
does not uffect the question at all. But I get from business firms comm uni-
«ations on extremely good paper, paper specially designed to save postage. It is
wise from the point of view of the business firms.” But the paper itself costs
many times more than the paper that is used by Government officers. I notice
that last year 1 gave an answer to the Honourable the Maharaja of
Cossimbazar with regard to the purchase of paper in India, and we worked
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out the results as the averuge annual consumption of paper to be 75,000 tons,
of which 30,000 tons were manufactured in this country ; that is to say,
that 45,000 tons were imported mainly by private people, business honses
mostly, but that the Government supplies of paper were to the extent
of nine-tenths purchased in this country, So, in the matter of encouraging
local industries, the Government have gone a little bit further forward than
some of our business houses.

Now, in this question of economy I can do no more than hope for the
co-operation of every serious official. A little thought exercised by all officials
‘will in the total save us lakhs of rupees. Unfortunately, a sheet of paper
is & very small thing, and most officers do not stop to think about saving
it. It is only one shect and it does not appear to be much. But in the
total, all over the country, the effect is really serious.

The real los¢, however, is not in consumption. It is not even due to that
thoughtless use of an envelope for making a note, when a scrap of this
ordinary paper would be sufficient. It is not that. It is the wicked waste,
what Sic Frank Carter oalls more bluntly theft, on the part of many minbisterial
snd menial rervants. Hae anybody ever seen a Government pencil shorter
than'that (holding up a pencil no more than three-quarters of the length of an
ordinary pencil)? I cannot recollect baving seen one. What becomes of old
Government pencils I do not know. Like ladies, they never seem to grow
old. I have never seen in any committee meeting or Government office
anything but a very new looking pencil.

Among the methods of reform which we have already attempted to introduce,
some are exactly thosethat have been suggested.by Sir Frank er. One, for
. instance, is the attempt to break up the consuming units so as to introduce more
careful pérsonal supervision. We want each department to have its own budget.
That was s proposal that was suggested early last year by my Honourable
colleague Mr. Hailey, and we are now working out budgets for each depart-
ment 1n the bope that any unnecessary waste will be bronght home to the senior
officials responsible for the department. We ulso propose to establish a small
statio ept at the Headquarters of Goygrnment here and in Bimla. At
. present the departments make indents on the Calcutta Central Stores for the
stationery that they expect will be necesrary. The result in that each depart-
ment provides for a_little factor of safety, and these factors of safety add to.
a fairly big total. We hope that by having a small stationery depdt at Head-
quarters, we shall be able to work on a much smaller factor of safety, and
sball, at the same time, bave brought home td~our own department the consump-
tion being undertaken by the others. 1 hopetoo that the Inspector of Office-
Procedure will detect some sources of waste, Sir Frank Carter thinks that we
ought to use him. We have been using him. He has detected various forms
of thoughbtless waste, I should think in the matter of stationery alone, by his
suggestions for saving he has already very well repaid the country the cost of
his salary. It is now a matter of extending the methods which he has “sug-.
ted, #o that in all departments, not only in the Central Government, because.
E::e we can make ourselves heard, but all through the country out to the very
smallest office, sotne attempt will be made to reduce thix enormous bill for
wtationery and printing.
+ " Then, Sir Frank Carter referred to the very serious way in which the cost
"of printing is going up. The Government Press' is now costing something:
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like Re. 38 lakhs this year. A part of that is due to . increased wages
paid to the men. Whether the are extravagant or not is s matter of
opinion. I think they are fair, and when the new wages were issued last

ear the men thought that they were not fair and went on strike.
%hey were on strike in two presses for two months, and in one
press for one month. We saved a considerable amount of money then in
two ways. We saved the wages, and we brought home to the Government
departments the fact that they were demanding printing work that was not.
always necessary. Every department went through its records with a blue
pencil and cut out portidns that were unnecessary to be printed. I think that
a certain amount of saying was effected temporarily, and I hope permanently,
through that strike, by bringing home to offices the necessity of being careful
about the matter to be printed. .

Then, there is another source of increased expenditure, that is, the increase
in the size of our legislative bodies. With legislative bodies there will be
extra committees and commissions of all sorts. All these will mean so much
more in the way of printing and stationery. This Legislature costs now-
nearly 30,000 rupees a month, that is to say, the cost for a month of this
Legislature is more than the printing bill of the whole Legislative Department:
in the pre-reform days, when we lived a relatively simple life. The Budget

ners that were handed round tb you on the day on which Mr. Hailey made
E’: great speech cost about Rs. 15,000, and I estimate that it cost this countr
just about Rs. 9-8-0 for the Leader of the House to persuade an Honourable
member last week that no rivers in the Imperial Public Works Department
Divigion were used for irrigation. We should be very glad indeed if a
reduction of the total Budget could in any way result in economies. ' I would g
accept this motion if I thought it would lead to a serious saving, but I feel 1t
might not do any good. It is a matter of business. Discussion will do .good,
because it will bring it home to“officers throughout the country that we are
going to insist on further economies. To cut money out of the Budget might.
even embarrass us, becanse we have now reached a figure that makes it difficult-
for us to undertake large contracts at favourable rates. I do not wish to get:
below a figure that I have to say to the Controller ‘ I cannot accepta contract
of more than a certain size because the money has not been voted,” and so 'far
s I estimate in the matter of paper, we are not far off that line now. I think
that on the whole, there might be some danger in cutting out another ten lakhs..
We have cut out ten lakhs on the estimates based on the consumption last year.
" 8o that, if Sir. Frank Carter could be content with the explanation given of
our attempts at economy, and if he will be content with theﬁemns'that will be
learnt as a resvlt of this discusaion, I would suggest to him that the mere
cutting out of a figure in the Budget will not y add gweatly, and possibly
might not add at all, to the economies which we hope to effect. I should
not like to come back to the Assembly in September to explain that our
economies have been insufficiently successful and bo forced then to ask you,
ndt for 10 lakhs, but possibly 20 or 30 lakhs more. I should also like the
Assembly to notice in the Statement of Demand, that we hope to recover some-
thing like 50 to 60 lakhs of this big bill from Local Governments. We supply
Local Governments with a great deal of their stationery. We do for them a
certain amount of their printing. They, on the other hand, make local pur-
chases for us and oceasionally do printing ‘for Imperial offices scattered agcmt.
India. The bill that looks so enormous is not actually a full charge on the
Government of India revenues in that sense. But we have now to realise that
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the Loeal Governments, u the reformed constitution, have the power to
_purchase their own stationery and to nndertake, as they mostly do now, their
" own printing. To what extent they will rely on us I am not quite sure. They
probably will have to rely on us this year, because they bave no organisation to
underh{:e contract work themselves, and 1 am rorry to say that there are very
" few firms in India with whom they can deal in the matter of purchase of paper,
except by creating & form of artificial competition with the Controlr:r of
Printing and Stationery of the Government of India. I am, therefore, com-
pletely in sympathy with the object of Sir Frank Carter’s motion.

I only hesitate to accept it because I feel that-we want to get at this difi-
<culty, this source of waste, in quite other ways and that this is in iteelf not
sufficient. We, as I said before, have already cut down the demands based on
last year’s consumption by 10 lakhs, and if we go further, well, we shall almost
certainly be driven to a supplementary ﬁrn.nt. I would therefore leave the
judgment of this matter entirely to the House.

Dr. Nand Lal: Sir, according to my humble way, I have gone through
the details relating to this demand which is called Demand No. 45, ‘ Stationery
and Printing.” The expenses, I mean to say, the Budget relating to the
salary of establishment, I must admit, is a fairly reasonable budget, barring
two or three mstances which I will venture to point out. For instance, if the
Honourable the , Official Member will kindly take the*tronble of looking at

219, he will find that on that page under the head *1920-21°
the number of incumbencies is 68, whereas for the year under debate
we find 113 and the total cost amounts to Rs. 1,21,580. I am surprised
to mee such a difference. If mome -explanation were given here 1 would
not have taken up the valuable time of .this Honourable Assembly, but
fince no explanation has been given, I really feel astonished to see this
difference and I submit that this difference, as it has not been explained, seems
to be too great to pass. Then you will ree further on that for the last year
we had 85 copyholders and for the year, under debate, we have got 75.
Here too there s no explanation given and my comment ir the same. In
other cases, relating to establishment as ] have already made my admission,
1 say that the Bndget is very reasonable. In regard to Stationery I have got
a great complaint. When 1 go through the items relating to Stationery
I feel bound te invite the attention of the Government to this very great
expense, Government knows that we are in financial difficalty. The finan-
cial wituation of the year under debate is n critical one, and this financial
embarmerment cannot be removed till we may call upon poor tax-payers to
pay us. I think weshould try and see that the tax-payers snd the rate-payers
are not called upon to pay unnecessarily. When I say unnecessarily I mean
to say that if by economy we can rave something, that saving should in a way
be allowed in making a reduction in our demands from the tax-payers. These
are the items, and as 1 have submitted, they xeem to be very very large, and
there should thus be a reduction. For instance, I would invite the attention
- of the House to the head ‘ Stationery purchased for Central 8tores’ on pege

230. I have studied this carefully and I hope the House will kindly accept

my suggestion. The accounts for 1910-20 tell us that a sum of Ra. 5,90,108

was spent or required. However, this -item which is under the head
" “Accounts, 1919-20," ir much less than what is demanded now. What is
demanded now is 10 lakhs which is the budget estimate for 1921-22 on page
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230, column 1. You will see that the revised estimate was no doubt 15 lakhs,
but we have nothing to do with it. Let us examine what was demanded in
1920 and 1921. It was only 9 lakhs. Then we come to this conclusion that
this year Government is demanding one lakh more for Central Stores. A
greater demand is made because we are in a critical condition? My submis-
sion before this House isthat this House should request the Government to
do their level best to see that as little money is spent on this item as “possible.
Here a clear reduction of one lakh could be made. If Government was kind
enough to save one lakh in 1920-21, we hope Government will be kinder
this year and save the same amount, in any case. Then under the same head
“ Stationery purchased for Gentral Stores’ yBu will be surprised to see the
amount 1 ﬁlkhs under head ‘ Bombay’. Perhaps this budget means to say
that the Bombay Government most probably purchased this for the Central
Stores. Since we have got to pay for it, we are fully justified in going into
this item of 11 lakhs. In1920-21,if I rightly follow these figures, it was only
10 lakhs. Here also, we can ask the Government to be kind enough to make
some reduction. Wecan make a reduction of at least 2 lakhs in any case from
this demand without injuring the work. This is not a reduction in salary so that
the officers or the clerks will suffer. We have got full sympathy with them
because prices are very high and we do not propose to make any reduction in
their salaries; but, so far as Stationery is concerned, we really request the
Government to be more economical and to use this stationery sparingly. We
do not require stationery of the highest quality ; we do not want to advertise
our wealth by using the best quality of paper. ’;his is the head which could
be of some assistance to us, so far as our adyocacy of the cause of the people
is concerned. 1 shall request my Honourable friends, who were %o very
earnest about reduction yesterday, I mean Mr. Seshagiri Ayyar, Mr. Rangachariar
and Mr. Jamnadas Dwarkadas, to give the benefit of their eloquence to this
motion for reduction. Here I will ask them, as a token of their sympathy with
the poor tax-payer, to come forward and urge upon the Government the necessity
for accepting this motion for retrenchment which speaks for itself.

There are two other points to which I may invite the attention of this
House and about which liofeel bound to offer some remarks. I find here that
the contract work for printing is given or is about to be given by the Govern-
ment to private contractors, and the difference, which I find between the
smount given as payment to the contractors last year and that which is pro-
posed to be given to contractors this year, appears to be too much., When I
compare these two items, the difference is a startling one. May I invite your
attention to page 222, Head Supplies and Services.” Take ‘contract, for
Government printing,” and see what is the amount ? Your pernsal
of this item will clear the point. It is 10 lakhs. And what was it last year?
A perusal of this item will tell you that it was Rs. 7,60,000. And what was it in
1019-1920 ? It was not more than Rs. 9,78,000. And what was it in 1920-
1921 7 It was, a6 I have already submitted, Rs. 7,50,000. Now, perhaps
the Honourable Official Member will explain that there has been a great rise
in wages and that, therefore, the contractors would demand a little more. I
grant that. There was a great justification for this answer if the difference
were a small one. But there should be some limit to this increase. What increase
has been allowed ? As I have submitted already, may I repeat it, that last

ear it was Re. 7,560,000, this year we find it is 10 lakhs. Now, arithmetical-

y, kindly try to find out to what percentage this difference amounts. This is
@ very very great increase in the amount allotted, and, if this contract has not

¥
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been exeeuted, if an agreement has not been made, then I' very earnestly sub-
mit that this House should arge upon the Government to see that this cou-
tract money may be reduced. If the contract has been made, there is no
help for it, but for the future my submission before the Government is that,
before giving contracts there should be sufficient publication so that tendera
may be iuvited on a very large scale and ¢that the Government may try to get
the best for the money which will be paid to the contractors. Of course, the
decency of the printing and the respectability of the ocontractor ehould be
taken into consideration, but at the same time the Government should try to
see that proper publication is made on a larger soale and that all ocontraetors,
who have got anything to do with printing, may be invited to give tender.

When I go into the item relating to the purchase of stationery, I again
feel very much. ised that stationery was not purchased, on a larger scale,
in this country. The object of the Government is—and I must thank Govern-
ment for that noble idea,— that indigenous industry may be developed. Here is
a chance, lakhs and lakhs are spent on the purchase of stationery. Why
should not the whole sum be spent in India, if all these articles which are
required could be had in India ? Of course, in the case of those articles which
cannot be had in India, they can be imported.

Then, there is another item to which I feel bound to invite the attention of
this Honoumable Assembly, namely, ‘the printing done in private presses.’
When 1 compare the items relating to the expenditure incurred on account of
having those things printed in private "presses with the expenditure incurred
on having the same things or things of a similar kind printed in Government
presses, then I feel bound to submit before this House that the private presses
should be encouraged, because this seems to be economical, and I ask the
Honourable Official Member to kindly tell us why the private presses were not
given = greater chance. If there was a suflicient reason for not doing so this
time, 1 shall place my submission before the Government that in future, I
mean to say next year or the year after, greater opportunity may be given to
the private presses.

Perhaps this Honoursble Assembly may ask why? What will be the
use ? There will be a number of benefita. In the first place, economically, it
will pay the Government. 1f my calculation and computation of all these
figures are correct—I am subject to correction no doubt—then I feel bound to
submit, that if work is given to the private presses, it will be less expensive.

The second benefit would be this, that our officials, supervisors, superin-
tendents, foremen and readers, will not be saddled with so much responsibility
s they arenow . . . .

Mr. Jamnadas Dwarkadas: I riseto a point of order, Sir. Is there not
a time limit of 15 minutes for speeches ?
The Honourable the President : There is no time-limit in the case of
speeches on the Budget.
‘Dr. Nand Lal: Perhaps my friend, Mr. Jamnadas Dwarkedas, has not

got & good watch.

Thmking the Chair for its ruling, and not tha.nl:.ini Mr. Jamnadas
Dwarkadas, I may submit, that this item, or you may call it head, is the proper
head in regard to which you can very respectfully ask the Government to make
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a considerable reduction, and with these few remarks I support this amend-
ment, viz., the motion for & reduction most strongly.

Mr E. L. Price: Bir, the fear of the Honourable Member’s demise if he
were kept in Delhi long, yesterday, I submit, had a marked effect on the
result of the division, embers will be glad to see that the climate of Delhi
is not so deleterion: to the Honourable Member’s health, but that his staying
powers aro remarkable, and that there is no fear of his early death, but rather
that his staying powers may prove the death of us.

There is one point I want to put. The Honourable 8ir Thomas Holland,
1 think, has given us a more than adequate reply, but he did not tell us
whether the Government’s waste paper 1§ destroyed in incinerators or sold.

Mr.B. Vankatal\flﬂraju : Sir, the expenditure on the stationery, as my
Honourable friend, Mr. Norton, has said, is not at all stationary, but going up
after year.  In bis usual and full address the Honou Bir Thomas
olland bas tried to reply to Sir Frank Carter, but I regret to say it is not
catisfactory—at least, to some of us, because though he said that b0 per vent.
of the paper is purchased in India, that is not the only oconsideration. When
the whole amount is absolutely negessary and the whole amounnt is utilised
for proper purposes, there would be no objection ; but Sir Frank Carter and
Mr. Price, who are both busivess men, have pointed out that by utilisi
waste paper we can realise some amount instead of burning it in inciqetators.n%
may tell you that merchants would purchase most of this waste paper for about
one-tenth of the price. Wefind in every office incinerators burning, if not
at night, I have certainly seen during the day vast heaps of waste paper Leing
burnt in this way, which, if we gave up all this redtapism— unless you want
to burn confidential papers—could easily be sold.

1 want to mention one or two more facts in connection with this motion,
The Houourable Sir Thomas Holland referred to receiving supplies from the
Local Governments as well #s making supplies to them ; but I find from
the explanatory note that there is an incresse in the outlay on printing
(page 54). But we are receiving less from the Local Governments and we
are spending more on printing works. Spending miore on printing works,
I thought, was bringing in extra machinery, but 1 find it is purely increase
of pay to the extent of about b lakhs and even for such a small press as the
Private Secretary’s Press we have provided nearly Rs. 86,000. We have
so many Government Presses hesides the Private Secretary’s Press, that this
yearly expenditure for the Private Secretary’s Press seems too large. I also
find under the ¢ Reading Branch ’ at page 219 that there is an increase of
staff and an increuse of expenditure to the extent of one lakh. And curiously
aé,s peig?nﬂ 18 under ¢ Contingencies ’ there is an increase from Rs. 98,000 to

. 1,70,000. :

There are various other items showing an increase of expenditure. The
Honourable 8ir Thomas Holland says he does not mind accepting this motion,
but he will be obliged to come back again in September. Well, I think, Bir,
it is far better to give him an opportunity of coming back to us when we grant
a smaller amount, saying ‘ We have spent it and economica-lly spent it and
we want more.” Then we shall have an opportunity of scrutinising it. But
I respectfully wish to draw the attention of the House to the fact that Dr.
Nand Lal is not charitable to our Honourable friends, either to Mr. Ranga-
chariar or to Mr. Seshagiri Aiyer or to Mr. Jamnadas.. Perhaps the

ME
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extremes of climate affect our friend, Dr. Nand Lal, sometimes mniaking him
happy and sometimes sad; because he at one time says this is extremely
unsatisfuctory, and then he comes forward when we are asked to spend a crore
and a half on the stationery with a statement that it is very reasonable. I
cannot understand whether he is joking or is serions. When he says ‘That
is very reasonable ; why sbould there be any reduction at all?’ Sir, in thewe
matters we ought not to be satisfied with a ‘ muddling through process” We
must try and scrutinise every itemn, and in doing it we have the help of two
such business men as Mr. Prico and Sir Frank Carter. We must take advan-
tage of their support and press upon the Sttention of the Government the need
for reducing this item, so that if they find it necessary they can come back to
us again in September. Therefore I have great pleasure in supporting Sir
Frank Carter’s Resolution.

Mr. Eardley Norton : Sir, I rise to ask two questions and to give one
answer,

The first question is with regard to the Private Secretary’s Press. [ do
not in the least wish to p(liy too closely into the doings of that gentleman, for
we know he has many and very delicate functions to garform, and possibly
some of these include the writing and setting np of speeches which are
subsequently delivered by various eminent personnﬁ-es- But I should like to
know something more about this Hs. 36,000 provided for the Private Secre-
tary’s Press. should like to know, among other things, to whom that
special personal allowance is given, - whether it is to the Private Secretary or
to some of his subordinates. (Page 223.)

The other question I wish to ask is with reference to an item printed on
230 to which allusion has already been made. I mean the item of 10
E;g:s of rupees for the cost of stationery supplied to the Presidency of Madras
for which I have the honour tosit. 1 cannot help thioking there must be
gome per contra recovery from Madras with regard to this very large item,
and if so, I want to know where I cah find it and what that recovery is.

The answer I want to give is this. The Honourable Sir Thomas Holland
says he has never seen a (Government pencil shorter than the one he held in
bis hand. I think I have some bowing a.uuilmintance with the pencils furnish-
ed to this House outside the precincts of this House. I rather think I have
met some in & Bridge room at Raisina, and I suggest to Government that if
any real retrenchment is to be made under this head, they should begin by
searching the persons of the Honourable gentlemen who leave the House every

evening when the House rises.

Mr. J. Chaudhuri: Sir, I rise to give my support to Bir Frank Carter’s
motion. Iam not going to deal with it with my Honourable friend, Dr.
Nand Lal’s eloquence. -

There is not much scope for eloquence dealing with this subject. But I
labour under the same difficalty that my Honourable friend, Mr. Venkatapati-
raju did. The Honourable Dr. Nand Lal took a full quarter of an hour in
making his speech, but barring his eloq'uenct.a we have not been able to follow
‘what he was drifting at. He dealt with figures and . facts which left no
ijmpression on my mind. There isa general impression all over Caloutts,
sns I think all over India, that the Stationery Department of the Govern-
ment of India is the most extravagant department of the Government, and

-
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I bave always heard complaints that they do not favour local tenders and
that they do not adv- rtire or call for tenders and people do not know on what
principle the department makes its purchases. A further reason for com-
plaint, 1 find, is that under this .head there is & statement ° Stationery
purchased for Central Stores Re. £0,00,000°, and out of this the stationery
purchased in the country only amount~ to Rs. 9,500 ; that has been explained
and corrected and I ehall therefore leave that point. Mr. Eardley Norton
has complained about pencile 1 bave known small industries developed in
this country which have had the greatest difficulty in obtaining orders from
the Stationery Department. I know of a particular pencil factory where the
head of this departoent went and approved of the pencils; then the head of
the Commercial Intelligence Department also went and approved of them,
us alco his assistant D.r. Cotton, and all this was recorded in the book- of
the company. But when the time for placing orders came, the company
applicd to the department for a number of years and they did not succeed
in getting any orders at all from the >tationery Department. It was the
Censur people during the lart cencus who oltained there pencils and they
never complained about them. We have heard ro many times that Govern-
ment wants to promote indigenous industries, but when industries in this
line are started, we find that the Stationery Depariment is very loath to patro-
nire them ; and | would, therefore, ask the Honourahle Member in charge of
the department to see to thi-,

1 chould also like to draw the attention of the Honourable Member to the
Printing Department. Every one knowsthat there was a fglmt. strike in the
Government press last year, and there were considerable difficulties in bringing
about a rettlement. Now, when printing presses go on strike, we also who
are interested as journalists in printing presses are indirectly bit by it, and it is
to our interests that the Government prestes should be managed in a thoroughly
business-like manner. 1 understand that the Honourable 8ir Thomas Holland
ag)pointed & Works Committee ruperintendent for looking into the grievances of
the Goverament press people at ¢ alcutta ; but before I came here, the repre-
sentatives of the (p}overnment prese came to kee me and wished me to represent
to the Government of India that their grievances bave not been adequately
attended to, and that the Works Commuttee were not looking after their griev-
ances at all. They say there are two methods of doing work in the press, some
people ave salariedj;erva.nt.ﬁ and others do work on the piece-work system. Now
it ix to the interest of the ralaried rervants not to give enough work to the
workmen who work on the piece system, the object being to get overtime
allowances for themselves ; and this causes considerable loss of money to the
Government.

Then there is another matter of complaint and that is that Lino operators
and Mono operators are treated diﬂ’erentiy at Simla and at Calcutta, and that
some uniformity should be observed with regard to wotkmen in these lines.
They say that if all men are employed on the salaried systemn and their work
properly supervised, the work will go on more satisfactorily and greater
economy might be effected in the management of the Government presses.

Another grievance is with repard to the pension which men who. work on
the piece-work system are entitled to after they have served for 25 years. Govern-
ment has fixed & rule that the pensions should be calculated on the average of
their earnings for the last tive or six years. Now, these workmen ray that the
rule is all right with regard to Government sérvants who are employed in the
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offices, since they go on getting larger and larger income and before they retire
pet their maximum salary; but that with r ‘to the piece-workers, whose
weekly or monthly earnings, as they grow older and older, fall off instead of
going up. The more reasonable way would be to calculate their pension from
their avernge earnings during the 25 years, and that would work more
ratisfactorily, since under the present rule when they retire they get very
little pension indeed. In one instance it was ‘pointed out that a man who
used to earn in his younger days Rs. 50 to Rs. 60 per month got a pension
of Rs. 3-5-0 only when he rehre‘{

So I bring all these matters to the attention of the Honourable Member
in charge of the department for the purpose of looking more closely into the
working of the department ; and if the Government presses were reorganised
and workmen given fixed monthly salaries instead of working on the piece
system, 1 thinE there will be greater satisfaction amongst. the press hands,
which always contributes to efficiency of work as well as economy.

Sir Frank Carter: Sir, I am sorry that my little motion has occupied so
much of the House’s time. I really mever intended it should do so. I thank
8ir Thomas Holland for his mssurance that economies are being effected and
will be effected in the future, though 1 am sorry that he cannot see his way to
reduce this demand by Re. 10 lakbs.

There are just one or two points that I should like to refer to in what he
said. I am glad to hear that so much paper has been bought in the country
and I quite appreve of his giving up the r mills here if their priceg are
higher than those which he can obtain in England. He admits that there is
no check on the supply of paper. This is rather a tall order, but I think there
ought to be some cﬁeck, especially on the supply of private paper. Then
again he refers to ‘ wicked waste ’, and whst.g call ‘theft’. It seems to
me, Sir, there is & simple remedy aguinst theft of pencils and pens. I
' me all Government officers have a writing table with a locked drawer ; it
isonly a small matter to put your pencilsand pens into the drawer, lock it
every evening before guing away; they cannot then be stolen during the
night.

There was another reason which Sir Thomas Holland brought forward why
he should not reduce this vote, and that is that he would not have sufficient
money to pay for the stationery that he had ordered and was necessary. I
am Jmid from my experience of Government they do not always pay cash.
‘We have been kept months and months before we are paid. However, 8ir,
under the oircumstances I wish to withdraw this Resolution.

Leave was refused. .
The Honourable Bir Thomas Holland : May I rise to a point of order,

Sir? I was under the impression that the Government Member would, at
suy rate, have the right of snewering the questions that have been put to
him for information before the House is allo to divide.

The Honourable the President: The Honourable Member for Govern~
ment can reply before the main question is put again. This has happened
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several times, I may remind Honourable Members, Members of Government

as well as ordinary Members, that they must protect their own right of reply.

The Member who moved the reduction rose at once the moment the preceding

speaker resumed his seat, and, therefore, I called him. I did not observe Sir
homas Holland rise at all.

Order, order. The original question was :

*That & sum not excveding Rs. 1,40,12,000 be %mntod to the Governor General in
Council to defray the charge which will come in course of payment, during the year ending
the 31st March 1822, in respect of * Printing and Btationery '.

Since which an amendment has been moved :
* That the demand under * Printing and Stationery * be reduced by Re. 10,00,000.
The question I have to put is, that that reduction be made.
The motion was adopted.

The Honourable 8ir Thomas Holland : Mr. President, I merely want to
-correct one or two statements that have been made by some Honoumrable
Members, 1 have also been asked by some of the Members to supply informa-~
tion in answer to questions in order, presumably, that they may be entitled or
able to make up their minds fairly. 1 am not opposing this motion at
all. 1 have pointed out to the House that we are attempting to effect
economies, that we hope to succeed, and that we have valued our hopes to
the extent of Rs. 10 lakhs already ; but I dare not come to this House
with anything like a promise of economies to the value of Rs. 20 lakhs,
especially because, as I have told the Assembly, since the Budget was
prepared, we have learnt that the cost of country-made paper will be very
seriously increased, possibly to something - like 82 per cent. Therefore,
the question before the House is, whether it is worth while cuttin‘f a

out of the Budget if you are practically ocertain that the Budget
will have to be renewed. If the figure is left in the Budget, we shall
not neocessarily spend it. Our contracts are so made that they run on from
week to week on an agreed schedule of prices. If we do not want the
material, if the waterial is not demanded by our departments, we take no
supply and we therefore make no corresponding Hn.yment. At the end
of the year, if we do effect a saving, the money will be returned to Gov-
ernment. Last year, instead of there being a surplus, we had to come up
for a supplementary grant. I have told you what I think are the princi-
pal forms of consumption. I have also told you the methods we hope to
adopt to effect economy. We can do no more than promise to push ahead
along those lines. W hether you cut the figure or not is a matter of unconcern
to me, reeing that we murt meet the stationery démands of the country if these
demands are presented to us in a form which shows that they are necessary.
Under the rules, theoretically, the Controller has the power to challenge any de-
mand that is made, but it is a very difficult thing for the Controller to say to
a Government department ‘ you do not want any more paper and you shall
not have it.” Once the department establishes its claim, it is very difficult
indeed for the Controller to enforce that form of economy, and occasionally
it might even be a very dangerous thing for anybody to attempt.

Sir Frank Carter has suggested that it would be ah easy thing to lock uf
Yyour pencils and pens before you go home in the evening. Well, as!
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mentioned before, all I want from the officers is in this way a little more-
thoughtfulness. Thefts oocur because of opportunities. Because Mr. Moncrieff
Smith does not go round the Assembly hall every evening and pick up
the pencils and pads of paper we get a remark made to us like that made by
Mr. Eardley Norton as to the pencils being found at Raisina! 1t might be
a thoughtful and useful thing if ﬁr. Moncrieff Smith would’ every evening
go round to each Member and make him return the pencil that he was
;upplied with in the morning. Economy, as well as charity, begins at
ome.

Well, T do agree that a great deal can be done with a little more
thoughtfulness on the part of each officer. We try to do & in our own
office, and I think every office in the Government of India is really doing
its best to think of new forms of economy in the matter of stationery.

Sir Frank Carter says that Government does not pay cash for its stores,
does not pay its bills punctually, and therefore it is not liable to be embarrassed
merely for want of money. The arrangements we have for our contracts
are that we get a saving of something like b per cent. on the understanding
that our bills are paid within a certain specilied time. That we have done,
and that we will 5? There are some firms, it is true, whose bills require a
great deal of examination before the Government can dare to pay them !

Now, Sir, there are one or two minor matters referred to by Dr. Nand
Lal. He said that the number of subordinate workers in the press in one
case rose from 68 to 113 and from 85 to 76 in another case.

If he adds up the columns, he will find that the actual rise is from 058
Iast year to 1,142 now. The real reason for that is not that there are more
workers, for unfortunately there are less : the reason is that a large number
of the men in the old days were engaged as temporary day hands. Some
of them, I found, had been for Iyeu'u temz;mry day wagers, and it was
unfair that men of that kind should go on from day to day ‘Being merely
emplolyﬁd as day-wage men when they were in effect permanent Government
officials. They were, therefore, in the course of our examination of
the press last year, put on to the permanent scale, and. so their service,. .
which has been continuous, will be counted - towards pension. That is
really the difference : it is a book difference, and I think that every Member
of this House will agree with me that it is only fair to these men that they
ahould so be recognised in order that they may establish their claims.

But we have gone a little further than that, and worked out a scheme for
a Provident Fund, because a man who earns a pension, as I think Mr.
Chaudhuri sajd, sometimes does not enjoy it for long or get a sufficiently
large one because of his recent earnings being on a low scale, whereas if a man
is put on a Provident Fund he gets what he earns whenever he leaves
Government service ; and when he lenves, if he dies afterwards his Provident.
Fund is at the disposal of his family, whereas a pension dies with him.
We have been working out a scheme so that the new employees in
the presses may be put on to the provident fund instead of having
to work on the old Government pension system.

* Then, Dr. Nand Lal raised the question of the purchase for central stores
under the head ‘Madras’ on the last page of this Statement of Demand.
He also referred to a similar statement in the case of Bombay. These increases:
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in Madras and Bombay do not worry us at all. They are purchgses made by
Madras and Bombay that they bave to pay for. They go into our books and
are credited in that way, but the Government of India qﬁ)(::s not pay for these
items. On the other hand, the more they increase the better we are pleased in
one¢ way, because all the purchases made {y Madras and Bombay on bebalf of
the Central Stures are purchares of locally made articles. They have not the

wer to make contracts ontside India, so that is an index of the way in which
ocal purchases are being made.

Then, the rate has gone up for the contractors for Government printing
from Rs. 74 lakhs to Rs. 10 lukhs,—one of the items referred to by Dr. Nand
Lal. He wants the contract to be reviewed and he wantsin future thmt public
tenders should be invited. The contract that is recorded this year is a
purely temporary extension of a contract that has been in existence for many
years. Before we renewed this contract at an appreciated rate, we had a
very careful inquiry into the increased cost of printing. We also had
inquiries made ax to the possibility of any other firm undertaking the
work. The work undertaken is that of printing Government forms.
These forms are mostly stereotyped and the demands go straight to
the tirm from the different departments. It is a very large organisa~
tion of a speiial kind and 1 am not going to blame other printing
frms who were unable to make a favourable tender this year. It is be-
caure if any other {rm made a tender they would have to reorganise
the whole of their printing system and establischment. They would bave
to increare their plant for the production of these special forms and with-
ont anything like continuity and certainty of tenure, it would not be
worth their while, as it was not worth the while of any firm to make a
more favourable tender than we have received. The contract was renewed
temporarly becau-e we hope, in the future, to split it into two portions.
That is to say, we shall undertake our own storage and distribution and |
shall then be in a position to accept tenders for the whole or por-
tions of the printing from any firm in India. We are unable to do
that this year simply because we do.not wish to spend money at once on
new buildings, the buildings that would be required for storage accommodation.

I think that it would not be fair for me to go any® further, in a publio
discussion of this kind, into the details of this contract, because the number
of yms affected are so few that anyone could quite well guess to whom I
referred if 1 mentioned any figures. I will, therefore, with the consent of
the House, place the full details before the Financial Committee, if the
Iinancial Committee would like to examine them. 1 leave it, then, to the
Financial Committee to judge as to whether we have made a reasonable
attempt or not tuwards economy in the matter of outside contract work.

Dr. Nand Lal then goes on to say, that we ought to increase the work
given out to private presses. Well, last year when we had the strike of
printers in the three maih Government presses, we attempted to give out
certain sections of our work. to private presses. We called for fenders from
different presses in the country, and 1 have myself not the slightest doubt
that the very best tender was distinctly more expensive than the printing
done in the Government printing presies. 1t is not & matter that we can state
precisely in figures, because, ar you know, in estimating a cort of this sort, certain
artitivial allowances are made for overcharges ; but having made these allowances
so far as we can judge them to be fair, we think that we are effecting more
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economies in the Government printing presses by printing ourselves than would
be obtained if we contracted our work out to private presses under present
conditions in India. It istrue that last year most presses were working
under difficulties of labour. There were constant strﬁces and demands for
increased wages, the immediate effect of which was to paralyse firms who
wished to undertake contracts. They were afraid to undertake contracts at
rates that in normal times would bave been regarded as eafe, because they
felt that there was no certainty as to the future demand for wages.

Mr. Price renewed the point in Sir Frank Carter’s opening speech

with regard to the disposal of waste-paper. I forgot to mention this matter
before.

At the mame time the collection of waste mper does not come within

my immediate departmental work. My department buys paper
and supplies paper to other departments, but I am not a rag - and
bone merchant, we do not pick up waste paper. But what is done is this.
Each department is responsible for its own waste paper, and in some cases
they dispose of it separately. I think that in Bembay - Mr. Percival will
pr:{nbly know—the waste-paper of all Government departments is collected
and handed over to the Poona Paper Mills. In many cases, however, it
is a very difficult thing to deal with waste-paper in Government offices.
80 many of the papers are of a confidential nature that it is dangerous to
allow them merely to be sold as waste, and in that case, large quantities of paper
have to be burnt.

Mr. Venkatapatiraju wants us to take advantage of the suggestions made
by & businessman like S8ir Frank Catter. 8ir Frank Carter knows as well as
I do that the same forms of waste go on in business offices. A business office
it 8 small unit and can be more effectively supervised and, consequently,
possibly more savings are effected. But as I have already stated, one of our
mm;hoc{! will be the division of departments into smaller units for motre
complete and personal supervision.

I remember the case of & manager of a firm going to Calcutta to inspect
his branch there afd in the course of his ordinary duties he made it a special
point to work out the comsamption of stationery and stores. He found
that during the past few years, his branch firm at Calcutta had indented
on the Home firm for nibs sufficient to supply every man in the office with
three nibs a day, and every man meant, every man including the sweepers.
That is the way in which waete goes on; and in Government offices namAm in
firms we have waste in the same way.

Mr. Chaudhuri has raised the whole question of the treatment of press
workers. We dealt with that question last Beptember in Simla. I t.hinma
discussed it very fully then, and it seems to me unnécessary to revive that
guestion now. Hjs principal contention is that our piece-workers ought 10 be
turned into salaried men, and 1 suppose he suggested that because the aim of
thie discussion is to effect savings. %gw I have never heard of any business-
man ever boping to effect a saving by turning his piece-workers into salaried
hands, and as I told the old fmperial Council last Beptember, 1 should like to
see every official who is a salaried officer turned into a piece-worker.

1 think 1 have covered all the points that have been raised in the debate,
and I again say that 1 leave the Budget to the House. 'Wé have already cut

1ru.
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off ten lakhs and I do not want to hold out falee Lopes by suggesting a
further rednction in the estimates.

The Honoutable the President: The question is:

* That a sum not exceeding Rs.1,39,12,000 be granted to the Governor Gmml in Couneil
to defray the charge which will come in course n?rpaymont during the year ending $lst
March 1922, in respect of Btationery and Printing.’

The motion wae adopted.
The Honourable Mr. W. M. Hailey: Sir, I keg to move:

* That a sum not exceeding Rs. 60,28,000 be granted to the Governor General in Council
to defray the charge which will come in course of ent during the year

Exl;a‘:t:leiltl:::w' ending the 3lat March 1922, in respect of * Miscellaneous Expenditure .

Mr. A. B. Latthe: Sir, I beg to move:

* That the reserve of Rs. 10,00,000 at the disposa] of the Finance Department, be rednced
to Re. 8,00,000.'

You will see that on page 233 it is proposed that the Finance Department
should have at their disposal & lump sum of Rs. 10 lakhs for unforeseen
expenser, and the explanation in the memorandum which has been supplied
to all Members of the House rays that this sum is intended for the purpose
‘ of urgent objects * for which expenditure may have to be incurred ‘during
the neﬁ. vear before a supplementary vote can be obtained from the Legislative
Assembly .

Now, in deciding whether such a reserve is necessary, the first consideration
which would weigh with the Assembly would be whether such a reserve had
been of any utility in the preceding years.

This Budget gives the figures for the last ‘La:r. You will see that Rs. 10
lakhs were provided for a similar purpore last year, but not a pie was spent.
The reason is obvious, Those Honourable Members who have looked into the
Budget will find tbat the Budget bas been prepared with the greatest detail
and care, and a'most cvery imaginable expenditure has been provided for.
Under the circumstances, therefore, I do not think there is any probability of
any unforeseen occacions arising, except perbaps occasions like an epidemic,
which will require the Finance Department to meet expenditure from such a
large amount as this. Then there is another consideration which is also of
considerable importance. In the ordinary courre we find that such a provikion
is not necessary. It has not been found to be necessary in past years, and if
we provide for such a large «um in so indefinite a manner, the only result is
that it will not bring any convenience to the Government but will add to the
deficit, making it necessary in s year like this to add to our taxation. I
therefore submit that the right course for the Government to pursue, in such
circumstances, is not to provide for such unforeseen expenditure. I do not
mean to say that no unforeseen circumstances will arise requiring expenditure,
but if they do the right course for the Government to take is to incur the
expenditure and then come to the Assembly for its sanction. If such expendi-
ture is very urgently required, 1 do not think that the Assembly wounld at
any time refuse its sanction ; and if there is time to obtain the sanction
beforehand, that may also be done. But if we keep aside a lump sum of 10
lakhs for circumstances which we cannot even imagine, the only result at a
time like this would be to increase the taxation unhecessarily. I therefore
submit that this sum should be reduced to at least Rs. 2 lakhs.
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. The Honourable Mr. W. M. Hailey: Sir, I should uike to begin by correct-
ing one misapprehension of my Honourable friend. 'Whereas expenditure has-
been made against the reserve in previous years, the amouut so expended s
not shown under this particular head because as soon as the expenditure is
incurred, it is passed over to its own detinite head of account. '

Now, Sir, with regard to our proposal that we should have 10 lakhs in
our hands as a reserve. I do not know how long the House desires that we
should go on without applying for a supplementary grant, for myself, 1
should prefer not to apply Tor a supplementary grant at all, that is to say,
that we should carry on until the next Budget, without a further application
to the House. But it would perhaps be in any case difficult to do so, for
our Budget has been drawn up, as I think Honourable Members will recognise,
on the very uarrowest lines. Under no Bead, except I think under the one
minor head of Delhi—nowhere have we left any reserve. If, therefore, we
are to carry on without coming to the House for a supplementary grant
next September or August, as the case may be, 1 do not think that anybody
would deny that 10 lakbs is a very moderate reserve. for the purpose of so
carrying on. It is impossible to provide for all contingencies. I can tlunk
now of many items which we should bhave to meet fram any such reserve
as may be provided by the House. Take, for instance, the case of the
larger allowances which are now being paid to the lLegislative Assembly
itself. Then again we have, coming on, in the course of the summer, certain
small inquirier such as that regarding the rehabilitation of the 3§ per cents.
We know that trouble has arisen in the Post and Telegraph Offices and
we have had to appoint a committee to take up certain puints that were not
touched by the former committee. We may have to make payments there.
I do not desire to burden the House with a mass of details of the unfore-
seen expenditure—technically unforeseen expenditure, which 1 my:elf anti-
cipate—but it will be perfectly obvions to the House that there must be
yoany matters for which we have not provided in the Budget but in which
we shall have to meet claims. Now, what does the provision we have made
amount to? The provision we have made is Re. 10,00,000, which appears
to be—taking the whole of our expenditure in England and Indis together—
‘087 of our total expenditure. I put it to any businessman here that a
provisicn of ‘087 of your total expenditure for unforeseen contingencies is an
extravagant one. I need not ndg, that if this were left in our hands it would
not be used for the purpose of incurring expenditure on any item which
has already been cut out by the House. ’Iglmt { think goes without saying.

Nevertheless, I have naturally desired 1o see how far we can meet the
House in this particular point,—for it is the obvious desire of the House
that we shall veduce our demands to the very lowest sum possible. The
House—if I may put it in this way—bhae granted use the exact fare for
our journey, something for the conveyance of our luggage, and possibly
the bare minimum for our food on the road but in every journey it s
reasonable to add in some provision for the unforeseen chances and
contingencies of the way. We will endeavour if the House will allow us
this sum, to carry on with 6 lakhe, thus cutting 5 lakhs out of the
Budget. 1t may be, that on that account, we shall have to come up for & sup-
plementary grant sooner than 1 could bave wished but 1 am content to
run the risk of that. The House has before it a number of motions on this
point and I suggest that it should take them all together and fix the-
sum at 5 lakhs.
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) The Homourable the President: Does the Honourable Member accept
that 7

Mr. A. B. Latthe: Yes, Sir.

The Honourable the President: Then I will put the motion in that
form. The original motion was :

21 k‘h'l'hnt the regerve of 10 lakhs at the disposal of the Finance Department be reduced to
akhs '

The question I bave to put is :
* That in the place of the words * Re. 2 lakhs * the words ¢ Ra. 5 lakha * be substituted.’
The motion was adopted. .

The Honourable the President : The motion now is :

‘That the reserve of Rs. 10 lakhs at the disposal of the Finance Department be reduced
to Re. b lakhs.' )

The motion was adopted.
Sardar Gulab S8ingh: My Resolution, Sir, is just the same—at least

& gimilar one. It may be worded in the same way. I ask:
*That the domand be eut down to Re. 5 lakhs.’

The Honourable the President: Order, order. The proposal which
the Honourable Member would have made is covered by the amended motion-
for reduction which has just been carried.

8ir P. 8. Sivaswamy Aiyer: May I ask, Sir, that the House be furnish-
ed with rome details of the Rs. 41,62,100 - charges on account of the visit of
His Royal Highness the Duke of Connaught—on page 23817 I simply ask
that the House may be informed as to the details of the expenditure.

The Honoursble Mr. W. M. Hailey : Sir, I think the most satisfactory
form in which I ean supply that information will be, to place on the table of
the House the heads of expenditure which we have incurred in connection with
the visit of His Royal Highuess. )

Mr. B. H. B. Jatkar: Sir, I rise to ask one question about an item
about which I have some doubt.

I refer to page 236. There is a sum of 25 lakhs for quit-rent to His
Exalted Highnewss the Nizam of Hyderabad. Presumably it refers to Berar.
The amount is not votable, but as we all know, this province of Berar has
been under the Central Provinces administration and the revenues of
Berar are allocated toit. 1 ask whether this item of expenditure in ‘con-
nection with the quit-rent for Berar payable to His Exalted Highness the
Nizam should not be a proper charge to the Central Provinces Government,

The Honourable Mr. W. M. Hailey : Sir, I shall not make the point
about this thut it is non-votable expenditure ; the Honourable Member is only
asking for information and I shall be glad to give it to him. When the Finan-
cial Relations Committee conducted its inquiries in the provinces and decided
the sumn which should be paid by us to them and in return by them to us
in the form of contribution, this particular sum was not taken into account
for purposes of adjustment. If, therefore, we were now to pass this sum on
to the Central Provinces we should have to revise that adjustmeunt and reduce
their contribution to us.- The effect, therefore, would be much the same to us.
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The Honourable the President : The question is :

* That a sum uot exoeeding Rs. 45,23,000 be granted to the Governor Geners! in Councit
to defray the charge which will como in course of payment during the year ending the 81st
day of Mareh 1922 in vespect of * Miscellaneous kxpenditure .’

The motion was adopted,

The Honourable Mr. W. M. Hailey : I beg to move, 8ir:

‘Thats sum mot exeseding Rs. 63,84,000 be granted to the Governor General in Council

Adjustment with Pro ¥ defray- the charge which will come in course of payment

vinoial Governments. during the year e'ndmlg the 31st day of Maroh 1922 in rospect
of ‘ Adjustments with Provincial Governments”. .

The motion was adopted.
The Honourable Di. T. B. 8apru: Sir, I beg to move:
* That & sum not exoeeding ﬁﬁxhumo be g-rsnt?‘d tollthe Governor Genergl in Councik
. to e charge which will come iy conwee of payment
Pm.m Frontior during the year ending the 31st day of March 1928 for the
) Administration of the North-West Frontler Province.”

Munshi Iswar Saran: Sir, I beg to move:

“That the provision of Rs. 3,20080 for General Administration (page 288) be reduced
by Re. 20,000. : _

Sir, the reason why I have made this motion is that I wish to call atten-
tion to the dissatisfaction that existe against the general administration of
the North-West Froutier Province. I wish to make it clear, Sir, at once that
T do not take objection to any particular item of expenditure. My only
object in bringing forward this motion is to raise a debate and to draw the
attention of the Assembly to the general administration in the North-West
Frontier Province. As this House in aware, the area now kuoown as the
North-West Frontier Province formed part of the provinoe of the Punjab, and
it was on the st of November 1001 that it was formed into a separate pro-
vince known as the North-West Frontier Province. . Opinian is very much
divided, I submit, whether this step, taken in Lord Carsan’s time, has proved
beneficial to the people of that province. We find that last year, m the
Indian Legislative Council, Mr. Sinha gave notice of a- Resolution that the
North-West Frontier Province should be abolished and that the Districte of
that Province should be merged in the Province of the Punjab.- The Resolu-
tion was admitted but, on account of a difference that arose in the Council
because Mr. Sastri’s Resolution on the question of the Punjab was disallowed
by His Excellenoy the Governor General, Mr. Sinha, as a protest againet the:
disallowance of Mr. Sastri’s Resolution, did not move this particular Resolu-
tion about the North-West Frontier Province. We find, Bir, that the Resolu-
tion of Mr. Sinba gave expression to the dissatisfaction against the genersl
administration of the North-West Frontier Province.

" Coming now to our own Assembly, we find that a Resolution was moved
by my Honourable friend, Dr. Nand Lal, about the raids in the North-West

rontier Province and be wanted that a Committee be formed in order to
investigate this matter. Dr. Nand Lal went iuto details and made allegations
86 regards these raids, which nnfortunately are too frequent in that unfortunate
province, and if 1 am not mistaken — I hope the Hononrable the Law Member will
correct me if I am mistaken—in the reply that was given on behalf of Government:
by the Honourable the Law Dlember, the statements of fact that were made
by Dr. Nand Lal were not challenged. The position of the Government was
that baving regard to the negotiations that are going on at the present
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moment, it is not advisable to form a Committee to go into the subject~matter
of the Resolution of Dr. Nand Lal. Again, Sir, we find . .

The Honourable Dr. T.B. Sapru: I rice toa point of order, Bir.
My learned friend is not correct and I do not accept this statement.

Munshi Iswar Saran: Will the Honourablle the Law Member do me the
favamr of speaking np ? . '

The Homourable Dr. T, B. 8apru: Irise to a point of order, Sir
When my Honourable friend says that those statements were not challenged,
he is not strictly accurate.

Munshi Iswar Saran: That was my impression. I am sorry that I did
not quite appreciate the force and the significance of the reply that was given
by the Government on that occasion. But that is how it struck me. am
grateful that the Honourable the Law Member has corrected me.

Then we find, Sir, that there appeared an article in the Zribune of
Lahore, an important paper in the province of the Punjab, where it was
stated that ‘ there has been pra.c!;imﬁr a steady increase of crime in the
Frontier Provinoe since the partition of the Punjab’ and that ¢ there was
greater seourity of life and property when the Frontier Province was part of
the Punjab than there is now’. Mr. Sinba put & question about this parts-
cular statement contained in the article in the I'ribune of Lahore, and I do
not wish to give the Honourable the Law Member the chance of correcting me
again, for I could not very well hear the answer that was given by the Honour-
able Member on behalf of Government. 8o, I do not know whether in this
particular instance the Government accepted the statement contained in this
article of the Trebune or denied it.

The Honourable Dr. T. B 8apru: I rise again to a point of order,
S];'r. The Government this morning affirmatively denied the statement in
the_ Trebune.

Munshi Iswar Saran: I could not hear him. So, in view of all these
facts, Sir, I submit that there is dissatisfaction with the general administration
of the North-West Frontier Province. . :

When you leave this part of the case and come to see how the recruitment
of officers takes place in the North-West Frontier Province, 1 think you will
agree with me that the system of recruitment is open to serious objection.
Wae find, Sir, I have collected my information from the Quarterly List of Civil
Offiners serving in the North-West Frontier Province corrected up to the 1st
of October 1920—1I shall be glad if my Honourable friend will correct me if
1 make any mistake—that there are 37 European Officers of the Political
Department of the Government of India serving in the North-West Frontier
Province, and they belong both to the Indian Civil Service and to the Indian
Army. Now, when you come to analyse these, what do you find? Two of
these are Judges, one is a Divisional and Sessions Judge at Peshawar and the
other is an Additional Divigional and Sessions Judge at Poeshawar. 4 are
Deputy Commissioners. 8 of these Deputy Commissioners belong to the
Indian Army and one is a member of the Indian Civil Service. 4 are
Assistant Commissioners, 2 of the Army and 2 of the Indian Civil, Service.
One Indian Army Officer is the City Magistrate at Peshawar.
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Sir, even the Census Superintendent is an officer of the Indian "Army.
The Becretary and Assistant Secretary to the Chief Commissioner are the
officers of the Foreign and Political Department. When you look at the
list of officers in the Secretariat, you will tind that there is not a single Indian
in the Secretariat holding any of the most important offices, What is gnove
signi‘icant is, that in the Police Department there is not a single Indian“who
is a Superintendent of Police or even an Assistant Superintendent of Police.
There are 15 permanent and offi_iating appointments of Superintendent of
Police and not one Indian is there. There are 5 Aseistant Superintendents of
Police, and there is not one Indian there, and I find from that list that five
rcmtn are kept vacant and have not been filled up. As far as the question of

ndians and the Foreign and Political Department is concerned, it is, I am
afraid, not open to me, in connection with this debate, to discuss the depth,
strength and intensity of feeling that exists about the practical exelusion of
Indians from the Foreign and Political Bervices in this country. What I
submit here is, that the system of taking our judges, additional judges, addi-
tional sessions judges, city magistrates, assistant commissioners, from the
Foreign and Political Department is open to grave objection. We Indians
are practically excluded from the Foreign and Political Department and  this
Department supplies most of the highest officials in the North-West Frontier
Peovince. Little wonder then, that there is 80 much dissatisfaction with the
general administration of the North-West Frontier Provipce. I submit, Sir,
that every Indian feels it, and it is for this reason that I have brought forward
this motion, to bring this fact prominently before the attention of this House in
the hope that something might be done to remove the legitimato grievances

of the people.

As regards the remedy,—I should hesitate to express any definite opinion—
it may be that the remedy lies in making the North-West Frontier Province
a part of the Punjab, or it may not be s0. But I venture to submit with
great respect, that there cannot be much doubt that there is a dissatisfaction as
regards the general administration of this Province. As regards the recruit-
ment of officers, I am positive that there is a strong feeling that Indians, as
such, are excluded from practically all Higher posts in that province.

Before I sit down—I do not wish to make along speech—1I desire to remind
the Hononrable Membars of the Declaration of August 1917, where Mr.
Montagu speaks of increasing asrociation of Indians ¢, every branch of the
administration. Sir, I submit, that unless some very mtisfwtoay explanation
is forthcoming, the House will be justified, it may be reluctantly, in coming
to the conclusion that no effort has been made, 1n the North-West  Frontier
Provinoe, to carry ont the policy laid down in that anunouncement of August
1917. Surely it should not take from 1917 to 1920, to make deliberations
or hold an inquiry to find out the causes. I submit, Sir, looked at from any
point of view it is very difficult to uphold the system of recruitment of these
officers as it prevails at present in the North-West Frontier Province. It is
with the object of drawing the attention of the House to this question that
1 have moved this proposition, and I do-venture to hope that this House will
make it perfectly cFen.r as to what it thinks about the practical exclusion of
Indians from the highest branches of the administration in the North-West’
Frontier Provinve.
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Mr. Sachchidananda Sinha : Sir, I rise to support the motion of Mr.
Tswar Saran that the amount of Rs. 20,000 be re(fuoed from the provision
for the North-West Frontier Province, with a view to convey to the (overn-
ment our sense of profound dissatisfaction with the administration of that
grovince. Sir, I have taken some interest in the affairs of that province for
many years past, and from time to time I Have been trying to elicit informa-
‘tion w{:ich the Government Have been, in the first place, loath to give, and in
the second place, when they gave the information, it did not redound to their
credit. The number of raids which have been committed in that province by
the trans-frontier tribes has been nothing short of a scandal. When 1 agitated
the matter many vears back, Sir Henry McMahon, who was then Foreign
Secretary, declared that as the Hindus in that province formed a rich com-
munity, they offered great temptation to the frontier tribes, and so long as
they continued to be so, Government would not be in a position to do much
to save them from these raids—to which I felt justified in putting the supple-
mentary question, whether the Government proposed to do anything to reduce
the wealth of the Hindus so as to make them immune from these raids.

Last year, after a full consideration I tried to Lring up a Resolution here
that the Frontier Province be abolished and the districts be merged into the
Punjab. For reasons which my learned friend, Mr, Iswar Saran, bas ex-

lained, it could not be moved, but I would not be surprised if, some time
E;ber, T or some other Member brings it up in the form of a regular Resolution,
as a matter of general public interest. -

Here, on this particular occasion, Mr. lswar Saran has drawn attention
to the fact, that in the first place, crime has heen on the increase since the
province was formed, and that security of life and property has diminished—
these are the allegations made by a responsible paper, the Zribume. 1
embodied this statement in the paper in the form of a question and gave the
Government this morning a chance either to challenge their accuracy or to
deny them. The Honourable the Law Member, who for reasons unknown to
me, is in charge of the Foreign Department of the Government of India at
the present time, gave some reply which I myself could not hear. He spoke
in such soft duleet tones that I could not catch his words, though I was
sitting close to him, and I am not surprised that Mr. Iswar Saran did not
hear him at all. He says now that he challenged the statements of the
Tribune on bebalf of the Government. It is all very nice to challenge
their accuracy, but that does not satisfy me. I gave Government a further
chance by asking whether, if the statements in the Z'ilwne be incorrect,
the (Government would be pleased to lay on the table a statement showing
the number of offences committed in the districts now constituting the Frontier
Province and also border raids, and offences committed in the course of
raids, for ten years previous to the formation of the province and since.
If the Government laid the figures on the table and tge figures showed
that as a matter of fact the number of crimes and raids had nﬁlrlnrinishal, I
anight have agreed with the Honourable Law Member and held, that as a
matter of fact, his challenge and denial were justified. But in the absence
of the figures, which the Government have declined to lay on the table on

some ground or other, I am not prepared to accept his assurances without an
basis gor: them, ’ Y

. My friend, Mr. Iswar Saran, has also drawn attenfion to the fact that in
this particular province Indians are practically excluded from all the higher
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Public Bervices. That is a ver)y serious matter and desegves eareful consider-
ation.

I do not think 1 will be justified in detaining this Assembly at this late
hour, but I must say that 1 am strongly of opinion that as a mark of our
dissatisfaction we shall be perfectly justified in voting against the motion
that the whole of the amount submitted to us be sanctioned, and 1 think
the Government should know that our feeling is so strong that as an indic-
ation of it, we propose that Rs. 20,000 be omitted from the Budget.

Dr. Nand Lal: Sir, it was my humble self who on 2nd March raised
his humble voice and 1 believe all Honourable Members were sympathetic
with my humble self, but the Honourable Law Member, in his usual eloquent
speech, gave some reasons which were accepted by a majority of this

ouse and the unfortunate Resolution met a fate which it ought not to have
met.

Let us examine the circomstances and the conditions of the Frontier
Province from a logical point of view. Discussing everything with reference to
logical canons, is it not a fact that there have been raids constantly ? Is it not a
fact that a good many women were abducted ? Is it not a fact thata good many
children were kidnapped ? Iait not a fact that there were a number of
murdere after murders from day to day ? Isit not a fact that a number of
men residing in that unfortunate province were reduced to proverty simply on
account of the diabolical acts of these raiders ? Is it not a fact that a number
. of families were ruined on account of their depredations ? Ir it not u fact that
the Government could not put 8 stop to these raids? These are all facts.
Can the Honourable the ﬂaw Member challenge the correctness of these
facts ? 1 ventured to narrate the instances, quoting year, place, district and
village and in some instances, I took the opportumity of giving the names
even. So faras I can recollect, I am open to correction no doubt, the
Honournble the Law Member did not say in so many words that the accurate
account which was given in that humble speech was incorrect. If I am proud
of anyvthing, I am proud of my memory, and that memory encourages me
to ey that the account given by my humble self was not taken as incorrect.
In any case it was not isputeti Now the facts are there and it ix difficult
for our kind Government to dispute the correctness thereof. Is it too much
for the Honourable Mover, who has been touched with eympathy with these
poor people, to urge upon the Government that this demand which is being
made is excessive and this sum of Rs. 3,20,000 which is claimed should be
denied? Why should we allow this sum for this sort of administration ? The

ple are being murdered and killed. They are being reduced to %overl:y.
B:jptedation after depredation, ravage after ravage and no remedy | We shall
be privy to that by allowing this sum. I think we will be deemed to be'parti-
cipators in that crime by allowing this sum. I am in full agreement with the
]-ll::wurable Mover who has very kindly taken it upon himeelf to move this
motion before the House. This province is very grateful to Mr. Sinha who bas
on vatious occasions sympathised with these unfortunate people. Now this pro-
‘vince hasgot tothank t{: Honourable Mover who has moved his motion before-
this House and the province entertains a very strong hope that all Members of
this Hononrable Assembly will be in full sympathy with this motion for reduc~
tion. Therefore, with these few words, considering the valne of the time of this
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Honourable Assembly, I support this Resolution very strongly. Iam sorry if I
gave the impression as that I was going to finish, but the faot is, that I
want to add a few remarks. What was the policy which prom the
Government to separate the North-Weet Frontier from the Punjab? Well,
I have not been able to lay my hand on any literature which may encourage
me to say that there was any particular reason for doing so. I am in the dark
abouf it. However, whatever that policy was, the question naturally arises
“whether that policy has succeeded, and 1f it has succeeded, to what extent it
bas. If that policy has failed, then my submission before this House is, that
this House should urge upon the Government that this separation which was
then effected owing to certain conditions has not proved a success. Therefore,
this separation should be aholished and the Frontier Province should be amal-
gamated with the Punjab and this amalgamation will save us money. Why
should we spend extra money in the payment of a certain amount of money
.to certain officiala who are specially appointed on account of the fact that this
Erovim!e is separate from the Punjab, We have got our own Lahore High
ourt. Why should there be a Judicial Commissioner and why should there
be a separate office ? Why should there be a Chief Commissioner ? Why
shounld we undergo all these unnecessary expense 7 We would have been very
glad to pay them had we got some benefit }; it, but when we examine the so-
called benefit, we are forced to say that it is nothing. Then shall we be called
wise men if we shall allow this demand. If we desire to be called good business
men, then we should be in favour of this motion for retrenchment. So far 4s
the complaint in regard to the distribution of appointments to the officials is
‘concerned, I am in full agreement with my learned friend, the Mover.

There ought to be a larger Indian element. We here find that the majo-
rity of the oflicials ure from the Military Department. What justice can we
expect from them ? There should be a greater Indian element so far as the
Rl icial line is concerned, and so far as the administrative line-is coucerned.

None of the members of the Bar at Peshawar have been taken. Is it not
peculiar ?  In other High Courts and other courts which are considered Courts
of Judicial Commissioners, we find, that in some cases, the judiciary is re-
cruited from the Bar. Thix province, viz., the North-West Frontier Province,
is the only province where we find that this recruitment is practically denied to
the members of the Bar. What is the cause ? No cause. The cause is known
best to the officers who claim to administer justice there. On all these
grounds, I support this motion for retrenchment which speaks for itself, and I
strongly submit before this House that they will be in favour of this retrench-
ment. .

/Cl 'Ik’he Council then adjourned for Lunch till Ten Minutes to Three of the
ock.
The Assembly re-assembled after Lunch at Ten Minutes to Three of th
Clock. The Honourable the President was in the Chair. '
8ir P. 8. Sivaswamy Aiyer : Sir, I wish to intervene at this stage of the
debate on this question with the object of eliciting some information from
the Honourable Member of the Government who is q[oing to reply upon this
motion. If the facts stated by the Honourable Mr. Iswar Saran are correct,
they certainly seem to merit the sympathetic consideration of the Government.
He complains that almost all the higher offices are shut out against Indians,
N 2
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and that in the Foreign and Political Department no Indians are allowed.
That is & complaint which I would respectfully submit deserves the considera-
tion of Government ; and I would also ask the Government to deal with the
motion in & broad-minded way, not confining themselves to finical criticisms
of the accuracy of the figures which have been furnished by my Honourable
friend, but in a liberal and sympathetic spirit.

There are one or two points on which I should like to have some explana~
tion. I do not know what precisely were the reasons which led to the s ion
of the North-West Frontier Province from the Punjab. It may be, that the
unsettled state of the Frontier required an exceptional machinery of administra-
tion in certain parts of the North-West Frontier Province, but I do not know
whether the whole of the North-West Frontier Province, as it has now
been formed, presents any such anomalous features as to call for a aﬁdnl
machinery or special od of administration. The facts stated by Dr. Nand
Lal and the figures furnished in answer to some of his questions by the
Government with rd to crimes in the North-West Frontier Province do
not show that there been any advantage to the province in regard to
immunity from crimes of violence or in the matter of security. I should be
glad to know whether any special advantages have followed the substitution
of this epecial machinery for the ordinary machinery by which the North-West
Frontier Province was governed during the days when it was under the
Punjab Government. Have there been any special advnntafu followiig the
introduction of this machinery ? I am quite prepared to believe that by the
constitution of a separate province more attention may perhaps be now paid
to the wants of the people of that province; but the same amount of attention
to their wants can be secured by the adoption of the very same civil machinery
that exists in the Punjab. Has there or has there not been any advantage in
the substitution of this, what I might call, abnormal, machinery for the usual
machinery which was applicable to the province during the days when it
remained under the Pnnjnlf Government ?

Bai Babhadur Pandit J. L. Bhargava: Sir, I strongly support the
motion now before the Assembly, not on account of the amount sought to be
reduced but on account of the principle of great and vital importance which
is involved in connection with it. It is really shocking to find, that very
little effect, if at all, has been given to the authoritative announcement of
August 1917 so far as the services in the Foreign and Political Department
are concerned, though full 34 years have elapeed since that announcemeat
was made. The natural corollary of this omission has.been, as was goint.ud
out by the Honourable Mover, that very few Indians are found ‘holding
responsible posts in the North-West Frontier Province. Thir exclusion of
Inﬁns appears to me to be deliberate. I make bold to say, that this un-
satisfactory state of affairs is to be much deprecated, and the sooner it is
improved the better it will be for the Empire, the Government and people
at large. If Indians are given their fair and proportionate share in the
Foreign and Political Department, and thus given an opportunity of holding
posts of responsibility in the North-West Frontier Province, one of the chief
causes of dissatisfaction will be removed and good-will and harmony will
prevail which will materially conduce to the public welfare,

The Honourable Dr. T. B. 8apru: Bir, it will be within the recollection
of this House that only » few weeks ago a debate wag raised by my Honourable
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friend, Dr. Nand Lal, over the question of the Frontier raids ; and it will also
be within the recollection of this House that zsa result of thedebate the
Resolution which he moved before this House was defeated. I do notin the
slightest degree take exception to this opportunity having been availed of
by my Honourable friend, Mr. Iswar Saran, and his enthusiastic supporter,
Ihgr. Sinha, for raising this question over again before this House. So far as
the question of raids is concerned, I do not think I can usefully add anything
to wtlllat I said on the last occasion. The House will no doubt remember that
I pointed out on that occasion that during the last few years Government have
taken serious steps to reduce, as far as possible, the frequency and the severity of
these raids and I also indicated in the course of my speech various steps which
had been taken in that behalf. For instance, it will be within the recollection of
the House that I pointed out that arms had been distributed among the villagers
on a much larger scale, that the constabulary had been strengthened and that
resort was being had much more frequently to motor transport so as to deal with
& situation which arose quickly and suddenly at certain places on the frontier.
It would be difficult for any one to lay down a hard and fast formula for
dealing with these raids, because the conditions, as is well known to those
who are acquainted with the North-Western Frontier, vary from point to point.
The Government are fully aware of the strong feeling that exists on the
subject, and let me assure the House with abeolute sincerity that the Govern-
ment are in entire sympathy with that feeling; and it is not as if the
sympathy of the Government begins and ends with a mere profession; they
have been taking steps, they are taking steps, and they are determined
to take further steps for the protection of mir own subjects against these
raiders from across the border. If, unfortunately, these raids have been a little
more frequent during the last twen?' months, it is quite obvious that it is due
to the after-math of the war. pointed out on the last occasion that
important negotiations were pending at the present moment in Kabul, and
that we expect that the sitnation would considerably alter for the better as
soon as those negotiations were over, and that it would be extremely
imprudent for this House to take any steps which might introduce any
unnecessary complications. So far, therefore, as the question of raids 18
concerned, [ do not think that those who want to prevent these raids or to
provide any effective remedy against these raids will be helping their case by
reducing the grant. On the contrary, it seems to me they may defeat the very
object they have in view. It seems to me, that probably the main reason
which my Honourable friend, Mr. Iswar Saran, in view in raiging this
debate, was a question of principle; and that was, that in his opinion it was
unjust and unfair that ]n&'&ns as 8 body should be excluded from foreign
and political service. Now, so far as that is concerned, I have two replies to
give. In the first place, I am surprised that my friend, whose utterances are
generally characterised by accuracy, should have been so inaccurate and put
this case so high as that. I shall rely upon the very document on which he
relied, the Civil List of the North-West Frontier Province, corrected up to
the 1st October 1920; and if any Honourable Member will care to turn to
page b of that book, he will find, that there is one Divisional Judge there,
wnamely, Khan Bahadur Mubammad Abdul Karim Khan; there are at least
four Indian District Judges there. Then, my Honourable friend said, ‘Oh !
But look at the Police Department. There is not a single Indian . there,
oceupying the position of Superintendent or Deputy Superintendent . . .’

Munshi Iswar Saran: Assistant Superintendent.
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The Honourable Dr. T. B. 8apru: Now allow me to point out that this is
notso. If you will only turn to page 49 of this same book, you will find, that the
Buperintendent of Police of Kohat is a gentleman of the name of Talia Muhammad
Rana, and the Deputy Superintendent of the same district is Khan Sahib Mu-
bammad Amir aguhan Arbab. So, strictly speaking, my Honourable friend’s
statement with regard to the exclusion of Indians from the higher appointments
in the North-West Frontier Province was not quite accurate. Apart from that,
if you will only care to study this book carefully, as I have been studying it, you

find that there are a number of Indians occupying the position of Revenue
Assistants, Judicial Extra Assistant Commissioners, Arsistant Political Officers,
Temporary Judicial Extra Assistant Commissioners, Treasury Officers, Officers
on special duty, and so on; I have not actually calculated their number, but
the whole page is full of them except for two or four Euro names. I
would also venture to point out, that even in the Secretariat of the North-West .
Frontier Province, you have an Indian gentleman oocupying the position of
Assistant Financial Secretary—I am mgring to Bhai Sunder Bingh. I am
only referring to these things with a view to &)int out, that the impression
created on the mind of the House by my Honourable friend’s speech ought not
to go unchallenged. At the same time I am willing to confess—though
unfortunately my Honourable friend did not put this case that way—that ‘it
is true, that so far as other branches of the potitical service are concerned, for
instance, the appointments of residents and assistant residents, agents or
assistant agents, my Honourable friend may have a legitimate grievance.
With regard to that I am authorised to state on behalf of Government, that
the principle of taking Indians into those higher appointments in the Political
and Foreign service has been conceded by the Government and that a scheme
is being prepared which, when it is ready, will, I venture to think, afford every
satisfaction to this House and to the outside public. I do not wish to go into
the details of that scheme because we are not yet ready with the scheme, but
the Assembly may take it from me that so far as the principle is concerned, it
has been amply conceded, and my Honourable friends need have no apprehen-
sion with regard to that matter. I hope, therefore, that I bave succeeded in
showing that whatever might have been the Eosition of Indians with regard
to the Foreign and Political Department in the , the position that is going
to be assigned to them in the future would be commensurate with the reason-
able aspirations and ambitions of my countrymen. I therefore do not wish to
elaborate thir point any further,

Now, there are just one or two other points to which I would invite the
attention of the House.

Now, my Honourable friend, Mr. Sinha, and the Mover himself referred
to a question which was put to this House and which I had the honour of
replying. I do not blame them, perhaps I am more to blame, if m

onourable friend, Mr. Sinha, who sits close hy me and my Honourable friend,
Mr. Iswar Sarmn, did not hear me when answering that question this morning.
Well, if they did not hear me, then, I hope, they will allow me to read out that
answer to them now, and that is my answer to that part of the criticism
which was levelled by my Honourable friend, Mr. Binha. Referring to,
a certain article in the 7rsbune and without specifying any particular items
to 'which Mr, Sinha might have invited the attention of the Government,
he asked whether it was correct, as wase alleged in the Zrséune of Lahore,
that there has been practically a steady increase of crime in the Froutier
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Provinoce since the partition of the Punjab, and that there was greater securi
of life and property when the Frontier Province was part of the Punj:{
than there is now. The answer that I gave this mornidg was as follows :

‘ Qovernment believe the reverse to be the case.” The Honourable Member will no
doubt appreciate that the conditions during the last twenty months have been abnormal
owing to the after-math of frontier troubles sot up by the Afghan war.’

Then the sécond part of my answer was:

* An the statistics for the ten years previous to the formation of the NortheWest
Frontier Province are not available, o comparative statement eannot be furnished.'

It will be observed that the question which my Honourable friend, Mr. Sinha,
framed, was based upon an allegation in the ZTribune, which wast to the
offect, that there was practically a steady increase of crime in the frontier
province since the partition of the Punjab. That the Government are not
prepared to accept, in that naked form. in, it would not be fair to
compare the conditions of 20 years back with the conditions that prevail at
present, vonditions which have been complicated by the froatier war and by
the general unrest which prevails throughout the world and which has affected
even those regions. Unfortunately, as I pointed out in the course of my
reply in the morning, the statistics for the ten years previous to the partition
of the North-West Frontier Province are not available, and, therefore, so far
ws the Government are concerned, they have no data on which they can
base an affirmative reply. All that they can say, however, of the general
conditions prevailing i the North-West Frontier Province is, that they
believe the reverse to be the case. If my Honourable friend, Mr. Sinha,
had madc a reference to any statistics which were available to him and
which were not available to Government, or which were available to the
Tribune, we might possibly have been able to examine them. But
every lawyer knows, and my Honourable friend, Mr. Eardley Norton, will
bear me out, that therve is a good deal of ambiguity about the use of the
word ‘ practically.” [ will ask the House again -to hear the statement in
the ZTrebune which said that ‘there has been ©practically’ a steady
increase of crime in the frontier province on the partition of the Punjab’,
The case which this paper put has, to my mind, been considerably weakened
by the use of the word ‘ practically’. Therefore, when you put a case in
such ambiguous and vague language, I venture to submit, it is not fair to ask
the Government te give an aflirmative reply and all that they can say is, that
they believe that that is not so or that it is so. In the present case, the
Government are persuaded that the statement which has appeared in the
Tritbune has bheen put too high, and, therefore, they are mot prepared to
accept it.

Now, so far a8 my Honourable friend, Dr. Nand Lal, is conoerned, without
meaning any disrespect to him, I would venture to submit to the House, that
while he rfight have added to the stock of our knowledge on the former
occarion, he has not made a substantial contribution to-day by repeating those
very things, and, therefore, it is not necessary for me to examine the various
statements or allegations which he made this morning. :

So far as the general question is concerned, the position that I take on
behalf of the Government to-day is exactly the same as I took two weeks
ago, But there is only one question which remains for me to answer, and that
is & question which was p my Honourable friend, Sir Sivaswamy Aiyer,
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He asked me as fo why it was that the North West Frontier Provinoce-
was separated from the Punjab. I think I can best answer his question by
referring to an important State document which completely answers this
uestion. Dealing with the Bnes‘lion of separation of the North-West
ntier Province from the Punjab, it was stated by His Excellency Lord
Curzon slbout that time,—I hope the House will bear with me when I read this
paragraph :

¢ Now in Indis, foreign affsire—while they embrace many intricate and important ques-
tions eonoerninﬁhﬁ;ﬁu States, and while, in the uglnm of external polioy, they include our
relations with China in Yunan, with with Afghanistan, with ﬁun t, with the Amb
tribes in the Aden Protectorate, and with Persian Gulf—in the main arise out of, or are
connected with, the Prontier tribes and problems ; whilst, if we take the whole of the land
frontiers of India, from the Bhan States on the extreme east to the borders of Persian
Baluchistan on the extreme west, the most critical, most antious, and most explosive section
of the entire Frontiers is that between the Bwat river and the Gumal valley, or precisoly the
section which is handed over to the Punjab Government. Upon this stretch of boundary,
inhabited by the most numerous, fanatical, and turbulent of the Pathan tribes, the Foreign
Minister of Ihdia, who is also the Viceroy, cannot issue an order, or make an appointment,
except through the medium of the Punjub Government; nay, he cannot—with certain
exceptions, hereafter to be noted,—make an appointment at all. The Commissioners and
Deputy Commissioners, the Political Officers sud Commandants of Border Police, in whose
hands rests the entire local rewponsibility upon the Frontier, are nominated, not by him, but
by the Lieutenant Governor. The Chief v to the Punjab Government, who is the
rincipal adviser of the Lieutenant Governor, is selocted, without reference to the Viceroy,
y the latter. The Viceroy cannot even remove an indifferent or unsuitable official ; since
motion in the Punjab ii regulated by the conditions of a service of which not he, but the
ieutenant Governor, is the efficient head. If a debate arises in Parlisment a« to a Frontier
outbreak, or a tribal expedition, it will be the \'im'o{. and the Viceroy alone, who will be-
held accountable. Public opinion censures him for fnilure, or congratulates him upom
success. To a certain eatent, Lpublic opinion is right ; since, owing to circumstances to which
I shall presently allude, the Local Government ventures upon Ffew steps of any importance
without reference to the higher authority. But among those who hold up the head of the
Government of India to praise or to blame, how many are there who know that he has been
working throughout, not through his own agents, but through thoee of another Government, *
that at each atage he has required to carry the assent of a subordinate but withal most
influential authority, and that in all probability in the early stages (for most Fromtier
disturbances spring from small beginnings) he has had neithor reaponsibility, knowledge nor
information I venture to affirm that tgm is not another country or Government in the
- world which adopts & system so irrational in theory, so bizarre in practice, as to interpose
between its Foreign Minister and his most important sphere of activity, the barrier, not of a
subordinate official, but of a subordinate Government, on the mere g:ogn]ihiul plea that
the latter resides in closer proximity to the scene of action—a ples which itself breaks down
when it is remembered that for five months in the year the Bupreme and the Local Govern-
‘ments are both located at the same spot, Simla ", .

1 am sure, that the House will be gratified when I smy that a further
scheme for giving representation to certain portions of the North-West
Frontier Province is under consideration, and when tbat echeme is ready
and promulgated, I am surethere will be ever occasion for satisfaction
with it. It is not open to me to go into the datu'ﬂ of that scheite at the
present moment ; it is enough for me to eay that the Government are giving
. the utmost puible consideration to the whole question of the administra-

tion of the North-West Frontier Province, and if you will only give us some
little time, we hope to show that the (Government have been very serious.
about this matter. '

~ There are only orie or two more points with which I shall deal before
fesuming my seat. I am sorry, that 1 overlooked one fact when I wasé dealing
with the question of the employment of Indians in the North-West Frontier
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Province and djp:;hagz you will allow me now to mention that. Only last
year one Indi m the North-West Frontier Province was sent up for
appointment to the Indiun Civil Service with the sole object of employing
him in the Indian Civil 8ervice. Then, at least one, if not two Indians are
ﬁil“g to be appointed in the North-West Frontier Province and ore in

uchistan in the Police Department as Assistant Superintendents of Police.
So, 1 venture to hope that the House will feel that the Government has not
been stationary so far as this matter is concerned. )

Now there is only one other point to which I will refer and that is the
condition of the North-West Frontier Province in regard to Education. It
might be useful to point out that since 1901-02 the number of pupils of
schools in the Punjab has increased by 1313 per cent. while in the North-
West Frontier Province the increase is 2{5'4 per cent. These figures take
you up to 1916-17. It will also be interesting to the House to know the
percentage of increase in expenditure from the provincial revenues upon
education ; taking 1911-12 and 1916-17, it is as follows:

Punjab 38'4 per cent.
North-West Frontier Province 101'D per cent.

So that as far as the educational side of the Province is concerned,
I am sure it will be recognised-—as it is recognised by everyone
interested in education - that the North-West Frontier Province has made
considerable strides in regard to education, and it is a factor in the
administration of the Province which cannot possibly be igmored, or mini-
mised. 1 may also state that in the North-West Frontier Province the
vernacular education, both primary and middle, is absolutely free. It will
thus seem that, so far as the Government are concerned, they have taken
the most anxious steps they could in the circumstances existing there. It is
perfectly true, that there is a great deal more to be done for the security of
our countrymen there ; but let me assure you that the Government are &lll
alive to their responsibility in this_matter and are anxious to do what they
can with the co-operation of all concerned. It will be within the recollection
of this House that on the last occasion when I replied to Dr. Nand Lal, I
made a very good offer which was rejected with' scorn, and it was oriticised
as being something in the nature of a Machiavellian design. Now, let me
assure the House, it was a most sincere offer and if my friends who are in-
terested in the question of the North-West Frontier Province will again accept
that offer, it is there. We are willing to take you into our confidence and
to place all our cards on the table and o tell you what steps have been taken
and what steps we propose to take for the protection of Indians there. There-
fore, I would™ put it to the House, assuming that the object is that greater
protection should be afforded to Indians in the North-West Frontier Province,
are you serving that objection by reducing the grant or are you defeating
that object ? 1t is not a question of defeating the grant ; it is reallg;a -}umes- :
tion of making the administration more efhcient. Therefore, so far m
serving that object, I venture to think, that you are defeating it. I will only
venture to submit that the whole problem of the North-West Frontier Pro-
vince is a problem of a financial cﬁnracter. So far from our having spent
much money—as is supposed in certain quarters—I venture to think, that if we
were to apend a little more we might possibly bring disturbing factors more
effectively under ocontrol and it is therefore for the House to consider
whether it will accept the motion of my Honourable friend, Mr. Iswar Saran,.
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in the interests of Indians there, or whether it will rejectit. I venture to
hope, it will reject it. \

Munshi Iswar Saran : Sir, if the House will allow me, I shall make an
amendment. What I beg to propose is, that the provision of Rs. 3,20,000 for
General Administration be reduced by Rs. 20,000. My object-is to concentrate

“the attention of the House on the question of principle to which I have drawn
your attention. 1 wish, Sir, the House will &lrow me, to reduce the grant only
by Rs. 1,000, so that there may be no doubt with regard to the object I have
in view. I do not by any means wish to reduce the amount and to embar-
raes the administration in the North-West Frontier Province. The House
will kindly remember that at the very outset I said that my object wae not
to reduce the grant but to vindicate a principle. If the House will allow
me, I will reduce the demand by Rs. 1,000 only.

The Honourable the President: Will the Honourable Member move
that as an amendm®nt to Munshi Iswar Saran’s motion ?

Chaundhuri Shahab-ud-Din : Sir, if the House bas no objection, that can
be put to it. But I stand to oppose his motion. Therefore, I hope, I may be
allowed to have my say. I am against the reduction even of a pie.

The Honourable the President: May I ask if the Honourable
Member has leave of the House to withdraw his motion in its original form ?

The motion was, by leave of the Assembly, withdrawn. .

The Honourable the President: The motion for reduction then is moved
in the amended form :

* That the provision of Rs. 3,20,000 for General Administration bo reduced by one:thousand
rupees.’ ' :

Chaudhuri S8hahab-ud-Din : Sir, had I addressed this House before its
adjournment at about 2 O’clock, very possibly 1 might have supported the
Honourable Munshi Iswar Saran. have given a very careful consideration
to the question of principle, in the name of which the debate “was opened by
the Honourable Member. When the North-West Frontier Provinee was
separated from the Punjab, every thinking man in the land was of opinion tbat
that was a retrograde step. Ever since the commencement of British rule in
India, the North-West Frontier Province or -the districta comprising that
Province, formed part of the Punjab and remained under one -and the same
administration. But, since 1901, when the separation took place, the adminis-
tration was also separated and since then this province hax remained under a
separate administration. The grimd facre object of the separation, toall intents
and purposes, was to improve the efficiency of the administration of that
province and not to place that province under a yule of iron. There were
dacoities, there were raids, there were depredations even before the separation
was effected, and T must frankly admit, that these raids have not stopped, on
the other hand, it is guite possible that they have increased recently. ﬁut the
question is not whether they have increased. Let us nssume for the sake of
argument that they have increased. What are the causes of increase ?
-Dr. Nand Lal proposed the other day in this House that a special or a select
committee of a few Members of this House should be appointed to go from
place to place to make an inquiry and ascertain the true causes, I think, every
man who knows Yaghistan, t.e., the territory beyond the North-West Frontier -
Province, knows the causes. That long hill tract extending over .a length of
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-about 1,100 miles and ranging in width from 4 to 20 miles does not "produce
wufficient to maintain the inhabitants of that tract. Thus, poverty is the
-cause of all thewe raids. They wantfood ; £hey want something to eat; their
-own’ territory does not yield enough. They are com , therefore, to
commit the crimes which are attributed to them. I have been to that
territory. 1 have seen a part of it, not the whole of it, notonly once but
several times. That, to my mind, is the cause. There might be other caunses
a8 well, but that is the chief and the main cause. I was opposed to Dr. Nand
Lal’s Resolution because the causes were known and only the remedy was
ueeded. I presume the Government, with the object of improving the admi-
nistration of the North-Western Provinces, sought that remedy in the shape of
.its separation in 1901 from the Punjab and that remedy has been used for so
many years. Now, let us see whether that remedy has proved effectual or
-otherwise. As & Punjabi, I am as much in contact with that province as
Dr. Nand Lal or any other Honourable Member who comes from the Punjab,
Crime in the North-West Frontier Province has undoubtedly increased of late.
But it has increased not only. in that province but also increased to a certain
-extent in the Punjab. I mean crime of a certain kind, such as dacoities. Will
Dr, Nand Lal or any other Honourable Member in this House contradict me
-aud say that dacoities and similar offences, which are committed in the North-
West Fremtier Prevince, are not now larger in number in the Punjab than
hefore? Eoconomic causes, the consequences of the war, poverty, all these have
resulted in the increase of ecrime. Now, if the Government is directly res-
ponsible for the increase of crime, let us certainly vote against Government
.and suggest some other remedy. But I for one do not think that it is the
reparation of the North-Western Provinces from the Punjab that has given rise
to the present condition. It is due to other causes. If the Government have
failed in administering the province efficiently, then, of course, we must vote
against Government. But the Government ro far as I know have been doing
and are doing their very best. I am not one of those who in season and out
of season attacks Government solely because they are the Government. Let us
be fair to Government. Government are administering the province to the
best of their ability. The administration is there. If the complaint is that
the Indian element can administer that province better than the Euro
element, that ix a definite complaint. Let it be put forward as such and let
the Government meet it. If I am not mistaken, one of the highest men
in that province, if 1 remember his name rightly, is Sir Abdul Qayum
Khan. He is one of the topmost men in the province and is in the Political
Department. 1 remember only his name, as I happen to know him personally.
If Honourable Members were to see that province, they will change their
.opinion —especially if they see the trans-Frontier Province, that is, the tract
beyond the North-West Frontier Province, The inhabitants of that tract do
rot caro for A, B or C, They care either for money or for the bullet. They
.care for nothing else. Either give them money or give them the bullet. That
is the only remedy if you want peace and safety. I do not think there is
anything intermediate between thesé two. So it is with a high hand that the
Government have to administer that province. We should not discuss this
very werious subject lightly. We should accept the offer which has been made
by the Honourable Dr. Sapru of a round table conference. The matter is a
reriorgone, Once I also was of opinion that that province should be amalgamated
with the Punjab. But my opinion has changecf Will amalgamation remove
the rerious condition of crime in that province ? I for one do not think so.
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Opinions differ. I hold one opinion. Dr. Nand Lal holds another. I may
be wrong, but the future will prove whether I am wrong er he is wrong.
With these remarks I supﬁ;rt the grant as it is, and oppose the amendment
made by the Honourable Mr. Iswar Saran, :

Khan Bahadur Sarfaraz Hussain Khan: When I heard my Honour-
able Colleague, Mr. Iswar Saran,and my Honourable friend, Mr. Sinha, on the
question of Indianisation of services in the Frontier Province, I felt inclined
to suﬂ)ort them. But having heard the Honourable the Law Member and
my Honourable friend, Mr. Chaudhuri Shahab-ud-Din, I am positively of
opinion that this amendment should not be accepted. What I say is, that
even if this deduction be made, it would not serve any useful purpose. The
point for cousideration now is, not whether the North-West Frontier Pro-
vince should be amalgamated with the Punjab or the Government services should
be more Indianised there, but whether this demand should be deducted or
reduced by any amount, and whether the deduction of 2,000, or 5,000 or
6,000 rupees, or any other amount will minimise the chances of raids,
abduction, etc. 1f that be not the case, what is the use of deduction? Have
we come here simply to criticise and make deductions? That should never be.
‘We shonld criticise Government when there is room for eriticism ; but should
co-operate with it where there is necessity for co-operation. I, therefore,
mngb' oppose this reduction, and am o{ opinion that there should be no

uction.

Sardar Bahadur (Gajjan Singh : Sir, I rise to oppose the reduction in
the demand. There is absolutely no doubt that the problem is very very diffi-
oult. There are special circumstances which have been detailed by the
* Honourable Dr. Sapru. We have been hearing of thexe raids for a very long
time and Government has already been duinﬁe their utmost to stop them.
I have no doubt that Dr. Nand Lal missed a golden opportunity of discussing
this matter at a round table conference as is s by the Honourable
Law Member. I strongly advise the Mover of this Resolution again to accept
the offer and dircuss the matter there. We can all offer suggestions of im-
provement and then see what the Government does. It will again be open to
us to move any Resolution condemning the administration of the North-West
Frontier Province. But as long as the Government is prepared to do every-
thing in their power to put a stop to these things, I think, we should not
harass them or put difficulties in their way. We should strengthen the hands
of Government as far as we can. I am strongly of opinion that in politics
there is nothing better than compromise. Let us discuss the matter with the
Honourable Law Member and the Commander-in-Chief, and then let us see
what the Members of Government do to remove the complaints. It appears
from the speech of the Hononrable Dr. Sapru that the Government of Iridia are
more anxious than ourselves to remove the igrievances of our fellow-country-
men irn"the North-West Frontier Province, but the question is, a8 I have eaid,
difficult, Let us try to compromise again, and disallow this motion.

Mr. N. M. Joshi: I propose, Sir, that the question be now put.

The Honourable the President: The question is:

* That the question now be put.’

The motion was adopted. ¢
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Munshi Iswar S8aran : May I have a right of reply ?

The Honourable the President : The debate has gone on at some length,
and I think the subject has been pretty well discussed.

Munshi Iswar 8aran: I beg you to give me an opportunity of replyi
particularly in view of the importance of the question that has bezn faiseg.ymg

The Honourable the President: The Honourable Member will have a
furt.h:r opportunity, if he wishes to exercise his right, when the main question'
is put.

(Munshi Iswar Saran again stood up in his place.)

1 may point out to the Honourable Member that as the debate was
drawing to an end, I did not see him rise in his place.

Munshi Iswar Saran: 1 shall be sorry to contradict you, but 1 was
standing before the gentleman who proposed that the question be put stood
up.

The Honourable the President: I did not observe the Honourable
Member rise.

The Honourable the President : The question is:
* That the provision of Re. 3,20,000 for General Administration be reduced by Rs. 1,000/
The motion was negatived. .

Munshi Iswar Baran: Having regard fo the fate that’ my first motion
has met with, 1 think, not as a matter of compromise or surrender, but on the
principle that prudence is the better part of valour, I withdraw my amend-
ment.

The Honourable the President : Does that apply to both the amendments
for reduction ? ‘

Munshi Iswar S8aran : It applies only to item No, 6.*
The motion was, by leave of the Assembly, withdrawn.

Munshi Iswar 8aranj: Sir, I bad put down motion No. 7t ouly with
the object of reeking & little information. I find from the Report of the Indian
Jails Committee which has been issued to us that there is no convict settle-
ment in the North-West Frontier Province. Now I see there is provision for
jails and convict settlements. 1 just wish to know, if there is no convict
settlement there, why is it that we are asked to grant the demand for jails
and convict settlements ?

The Honourable Mr. W. M. Hailey: I can give the information; it is
ractically an accounts matter. ¢ Jails and Convict Settlements ’ is the accounts
Eead under which we put all expenditure on jails and on convict settlements,
The only expenditure in the North-West Frontier Province is that on jails,
and the ¢ Convict Settlements’ are only added because this is the correct
title of the account heading.

Munshi Iswar Saran: May I take it, Sir, that the Report is quite correot
in saying thut there is no Jconvict settlement in the North-West Frontier
Province ?

#No, 8.—* That the provision of Rs. 7,356,000 for * Administration of Justice® be reduced
by Re. 80,000.'

4No. 7.—* That the provision of Ras. 6,16,000 for 'Jails and Conviot Settlements * be
veduced by Rs. 60,000 .
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The Honourable Mr. W. M, Hailey : Quite so.

Munshi Iswar Saran: Having got this information, I do not wish to
press this motion, but with your permission, I would take one or two observa-
tions and they are these. I do not know, Sir, if many Members of this
House have had an opportunity of studying this bulky report of the Indinn.
g:ils Committee which was sent on to us by the Home Department only a few

Y8 Ago.

The Honourable the President: If the Honourable Member wishes to-
disguss them, he had better move his motion for reduction.

" Munshi Iswar 8aran: I move :
* That the provision of Rs, 5,165,000 for Jails and Conviot Settlements be reduced by
Ra. 50,000, s
" As far as this report is concerned, 8ir, I venture to think that it is a strong
censure of the jail administration throughout India including the North-West
Frontier Province. If we tarn to page 31 of this Report, this in what we
find :

¢ It i~ certain that Indian E'iwn administration has somewhat lagged behind on the:
reformative side of prison work.

‘It has failed so far to tho prisoner s an individual and has conceived of him
rather as & unit in the jail administrative machinery. It has a-little lost sight of the effect
which bumanising and civilising influences might have had on the mind of the individual

isoner and has fixed its attention on his masterial welfare, hix diet, health and labour.
E‘tﬂe attention has been paid to the possibility of moral or intellectual improvoment. In
consequence, while the results of the Indian prison treatment are admitted generally to be
deterrent, they are not generally rvegarded as reformatory. Witness sfter witnows from
almost every province in India has with singular ananimity declared that Indian Jails do not
exercise 8 good or healthy influence on their inmates, that they tend to harden if not
to degrade, and that most men come out of prison worse than they went in.'

The Honourable the President: The general question rding the
administration of jails in India ought to have been taken up ur:ﬁ:r Demand
No. 17, when it was put as a specific proposal. In this case, the Honourable
Member is bringing in by a side wind a question which affects the general
.administration of India and not simply the administration of the North-West
Frontier Province. If he will conine his remarks to anything the Report
has to say about the North-West Frontier Province, he will be in order, but to
roam generally, over the question of the administration of Indian Jails, is not
in order.

Munshi Iswar Saran: If your ruling is that I am not to discuss upon
all those conditions which apply equally to the jails in the North-West
Frontier Province in common with the jails in other parts of the country, in
that case, 1 shall not press this motion. If that be your ruling, I shall bow
to it.

The Honourable Sir William Vincent: I should be glad of the
opportunity of making a statement of the policy of Government in regard
to ¢his Jml Commiesion’s Report, if the Honourable Member is in order in.
moving this motion. I have no objection whatever to his doing so.

The Honourable the President: What I put to the . Hononrable
"Member was that the proper occasion for raising any question of principle
involved in the administration of Indian jails was under Demand No. 17, a
vote which is in charge of the Home Department. In this case he is trying
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to introduce a general subject under a particular heading, and that is what I
rule as not being in order. 1 added asa vider to iny ruling, that if the
Honourable Member finds an application of the principles of that Report to
?h'e :‘peciﬁc circumstances of the North-West Frontier Province, then heis
in order.

Munshi Iswar Saran: In view of your ruling, 8ir, I need not press my
motion ; I withdraw it.

The motion was, by leave of the Assembly, withdrawn.

Babu J, N. Mukherjea: Sir, I venture to place this motion before the
House because the question of the North-West Frontier Province has been
before the public for some time. My motion does not relate to the wider
question which has been just discussed, but to a part of that question and
itis :

* That the demand under sub-head forest timber \page 246) amounting to Rs. 3,72,405
uuder head forest timber be reduced by Rs. 72, 405.'

Now, Sir, my point is that we all here, all Members of this Honre equally
with myself, are labouring under a disadvantage which the Budget in the form
in which it has been presented has given rise to, namely, that it i not a
balanced account, Certain demands are made for purposes of expenditure, but
we do not know in such cases whether the outlay is productive or not, and
how much of it is expected to vield or retwrn; if so, t6 what extent. In the
present case, there has been a large increase in the Budget of abont a lakh and
a quarter upon the figure for the last year.

The last revised estimate under this sub-head was .Rs. 2,47,000 and the
proposed Budget estimate is Rs. 3,72,000 which gives an increase of alakh and
a quarter, for which however no explanation is to be found.

Now what strikes an outsider is this, that arrangments might have been
locally made to ensure the removal of the timber cut, from the forests, with-
out any expenditure on the part of Government. Instead of that we find the
Government has gone in for a large outlay of money for such removal.
Then, we do not find any thing us regards the sale of the timber cut. There-:
fore, I want to know, gn under what policy and with what expectations
Government has been led to increase the expenses under this head from
Rs. 2,47,000 to Rs. 3,72,405. Itis certainly a striking increase but involvesa
very simple question to unswer. It does not touch any consideration or the Jarger

.

questions that have been discussed to-day.

The Honourable Mr. W. M. Hailey : Perhaps, Sir, it would be a sufficient
answer to the Honourable Member if 1 gave the exact figures of what we
expect to get from the Forests in the North-West Frontier Province. In the
revised estimate last year we were to spend Rs. 4,50,000 and get Rs. 3,560,000 ;.
but partly owing to t{-e change of system to which the Homourable Member
refers, we are expecting in the coming year to spend Rs. 6,958,000 and to
receive Rs. 8,02,000. It is, therefore, hoped that the increase of - expenditure
will be accompanied by a very considerable increase in revenue also,

. Babu J. N. Mukherjea : Under these circumstences, Sir, I have no wish
to proceed with my amendment, and I beg leave to withdraw it.
The motion was, by leave of the Assembly, withdrawn.
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Mr. Piyari Lal Misra : Sir, my motion is :
* That the provision of Re. 67,180 (page 848) be reduced by Rs. 26,000’

I can easily anticipate the result of this motion, because I thoroughly know
the atmosphere with which this House is charged. But I am enrg?ed to some
Jinformation as to why in the year 1919-20 the figure for buildings was about
Re. 7,900 and now within two years it has sprang up to Rs. 67,000, that is, 9
times the amount in 1919-20? Then, I don’t know for what purpose these
buildings are required. It is not clear whether they are required for the
‘habitation of forest officials or for any other purpose, and at the same time the
amount to me appears to be a very heavy one. In 1920-21, the amount
was only Rs. 23,000. Now, it is about three times as much. Therefore, Sir,
as the reduction I pray for is only Rs. 25,000, there will still be left
more than Rs. 40,000 for buildings which may be under construction. I
commend the motion to the House.

The Honourable Mr. W. M. Hailey : The expenditure, Sir, of Rg. 67,180

is connected entirely with the measure to which I referred a few minutes ago,
namely, the steps which we are taking to bring forest exploitation u:g:r
.our direct management, as I raid we thereby expect to receive considerably
enhanced profits. It is necessary to put up a certain number of buildings,
‘such as godowns, store-houses and the like, and that expenditure is entirely
for that purpose. We rhay, therefore, regard it as being: of a productive
.natare,

Mr. Piyari Lal Misra: 1 withdraw my motion, Sir.

The motion was, by leave of the Assembly, withdrawn,

Babu J. N. Mukherjea: Bir, the next three iteme* all belong to the same
-category. We find that under the first head  Irrigation ’ (page 249) there
is a very large increase on account of establishment. The revised estimate
for 1920-21 amounted to Rs. 3,94,000, and the Budget proposes to put it down
for next year at Rs. 6,13,000. This large increase in the establishment
.charges seems to be rather out of proportion to previous figures. Similar
conditions exist with reference to the sub-head house-rent and other allowances
(page 260) as also under sub-head clothing ; and I should very much like to
have an official explanation on these points. The three items in question can be
.dealt with at once and at the same time and I shall be glad with the leave of
President to withdraw them npon the assurance which has been given to this
House on behalf of Government.

Sir S8ydney Crookshank: Sir, I am very grateful indeed to the Honour-
able Member who has put forward this motion for having drawn my
attention to what is apparently a very great increace in the cost of establinh-
ment in connection with capital accounta kept for irrigation works in the
North-West Frontier Province. The difference hetween the figures for the
Revised Estimate for 1920-21 and the Budget Estimate for 1921-22 he refers
to amounts to a net increase of Ra. 2:10 lakhs. But, I would point out to
him, thatsn increase in the expenditure under capital relieves the revenue
account of charges which it would otherwise have to bhear; and it has so

ned in 192"-21; so that if the Honourable Member would kindly refer
to Demand No. 52 at page 359, he will find against the item establishment,
North-West Frontier Province, that there has been a decreare from
Rs. 2,31,000 to Re. 95,000, that is to say, & decrease of Rs, 1°39 lakhs under

* On the List of Business.
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the rame headings. An amount of Rs. 1'30 lakhs is, therefore, merely a matter
of transfer and of book adjustment. The net difference, however, of Rs. ‘8
lakh, between the figures Rs. 2'1 lakhs excess at page 249 and Rs. 1°39
lakhs decrease at page 359 can be explained by the fact that there have been
re-organisations in the Public Works Departments, consequent on the intro-
duction of the provincial service ; and thatthere have been certain increases in
the salaries of o&cers and subordinates, and as I do not think the increase
of Rs. ‘8 lakh can be altogether justified, I am very glad to have this
ogportunitv to look into the position generally and see what can be done to
effect a reduction. It may be, that the establishment employed bas grown older
and is receiving more pay in consequence and that it may be more profitable
to employ less senior officers at lower rates of pay for the execution of the
irrigation works in the North-West Frontier%:ovince'. If, therefore, the
Honourable Member 'will withdraw hic motion on the understanding that ¥
will look into the question from the degartmenta!'point of view, I hope he will
receive the permission of the House te do so. -

Babu J. N. Mukherjea : Sir, under the assurance given by the Honour
able Member, I beg to withdraw my motion.

Sardar Gulab Singh: I'move, Sir:
* That the demand under head North-West Frontier Province be reduced by Rs. 6,00,000."

Sir, as the Honourable the Law Member has fully explained the position
and has dealt with the points that I had in mind, I beg leave to withdraw my
motion.

The motion was, by leave of the Assembly, withdrawn.

The Honourable the President : The question is:

* That a sum not exond.inﬁ Re. 1,48,64,000 be granted to the Governor General in Conneil
to defray the charge whioh will come in course of )Yayment during the year ending the 31st
day of March 1922 for the administration of the North-West Frontier Provinee.’

Mr. Jamnadas Dwarkadas : Sir, before this item is put to the vote,
1 shall be obliged if the Honourable the Finance Member will give me some
information on the item under the heading ‘Demand No. 48, North-West
Frontier Province’ At page 238, the expenditure on land revenue amounts
to Rs. 11,837,000 while on page 14 of the Memorandum explaining the details
of the Estimatas I find, that the revenue amounta to.Rs. 21,32,000. The
revenue is 11 lakhs while the expenditure is 21 lakhs, that is the expenditure
is more than b0 per cent. of the revenue. Will the Honourable the Finance
Member be good enough to give some information on this point ¥

The Honourable Mr. W. M. Hailey: Sir, we charge the head land reve-
nue a great deal more than is merely concerned in the collection of the revenue
itself. There are a large number of so-called revenue officials, such as Tashil-
dars, as they would be in the North-West Frontier Province, Extra Assistant
Commissioners, and the like, who discharge functions which are of a
miscellaneous nature ; they include general executive work, and indeed in many
cagex also of a minor judicial and magisterial work. Their pay however goes
down to the head land revenue. That is the explanation why the expenditure
appears so heavy a proportion to the land revenue receipts. In fact, I think,
I am right in saying that even the Deputy Commissioners in the province are
charged to the head land revenue, if not wholly, at least as regards a very
considerable proportion of their pay. -

5 0.
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Munshi Iswar Saran: Shall I be in order, 8ir, if I mpl; to the observa-
tions that were made by the Honourable the Law Member? If I shall not
be in order, I shall not speak.

The Honourable the President: The Honourable Member must know
quite well that the whole debate is open on the main question.

Munshi Iswar S8aran: Sir, I am exceedingly obliged to the Honourable

the Law Member for having paid me the compliment that my speeches are
'genenll¥ accurate, but he says that on the present occasion 1 have been

of an inaccuracy. Sir, ] am anxious, I must tell the ' House, that I
should not commit inaccuracies. As regards my facts, I am very particular
that I should state them with striot accuracy.

The Honourable Law Member eays,—here is a Divisional Judge, there
are district judges, and so on. In the first place, this House is aware that a
Divisional Judge in the North-West Frontier Province is like a District
Judge in other provinces, say in Bengal, the United Provinces, Madras or
Bombay. A District Judge, as 1 understand—1I speak subject to correction—is
like a first class Subordinate Judge. 1 hope the Honourable Law Member
will be pleased to bear in mind the words Ip::oed when I moved my Resolution.
1 said, that as far as the higher posts were concerned, no Indians were found
holding them. Now, Sir, as regards the post of the Khan Bahadur who is
shown as & Divisional Judge in the Civil List, if the Honourable Law Member
will be pleased to refer to the bottom of the page on which his name appears,
he will find that that post is reserved for the Political Department and this
House will bear in mind that the Foreign and Political Department is practically
closed against us. Am I then not right, 8ir, in saying that this gentleman
might have been appointed for some reason quite exceptional, recently or
for some temporary period, and exceptions do not prove the rule?

As regards District Judges, yes, there are two or three District Judges, there’
are Extra Assistant Commissioners, there are Assistant Secretaries, eto. All
that I do admit, but the gravamen of my charge is, so far as the Aigher posts
were concerned, Indians are not appointed to them. Further, the Honourable
Law Member says, ‘ Oh, look, there is onme Superintendent of Police ’.
Sir, if the Honourable Law Member will kindly refer to the list which is given
in that Civil List, under the heading * Graded list of officers in the Police
Department,’ T do not think he will find the name of this gentleman there.
I may say, that the reason why I did not mention his name was,
that it was not to be found in the list of Superintendents. 1 submit, this
is not an inaccuracy ; but granting that it is, the real position to whioh I
have invited the attention of this House remains true. As far as the Aigher
posts in the North-West Frontier Province are concerned, there are practically
no Indians amongst them. The Honourable Law Member says, ‘ Oh,
we bave sent one man from the North-West Frontier Province to qualify for
the Indian Civil Service ; this year we may send one or two—' he was not
quite sure ' himeelf—‘ one or two men to qualify themselves for the post of
Assistant Superintendents of Police.”

The Honourable Dr. T. B. S8apru: I rice toa point of order, Sir. I
.did not say this year we may send. I maid, we have already sent.

Munshi Iswar Saran : I beg your pardon. They have already sent one
or twp men for the Police Dapartment. bat magniticent generosity !
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I suppose, on behalf of Government, the Honourable the Law Member
-e;gechs us to go down on our knees and say ‘Oh | we are filled with gratitude,
aod admiration for this magnificent generosity of a benevolent Government.’
I will tell the Government in clear and emphatic language, that the sending
of one man for the Indian Civil Service and one or two for the Police
Department is utterly insufficient. If they think, that this will satisfy the
growing aspirations of the people, they are sadly mistaken. Sir, this tinker-
g will not do. One gentleman talks about compromise. Yes, I am somg-
times in favour of compromise, but I do make a difference between compromise
and surrender. I am against surrender ; but I am for compromise. Where
is the reason for compromise when a Member of the Government actually
rises and says that one man has been sent to the Indian Civil ‘Service and
one or two to the Police Department, and his remark implies that this should
satisfy us. If the Honourable Member will look at the list of members in the
Foreign and Political Department who are in the public services in the North-
West Frontier Province, the injustice against which I am complaining, will
become perfectly manifest. - _

Then, Sir, I was grateful to the Honourable the Law Member when he
told the House that the Government were taking steps to take more Indians
into the Foreign and Political Services.

The Honourable Dr. T. B. Sapru: May I rise to a point of order,
Sir ; what I'did say -was, that se far as appointinents, such as Residents or
Assistant Residents were concerned, the Government had conceded the
principle. But I want to explain, that it is the usual custom to have District
Judges and Divisional Judges of the Foreign and Political Department on the
cadre for Political Services. 1f the Honourable Member will bear that in
mind, he will probably not be so eloquent.

Munshi Iswar Baran: Sir, eloquence in a matter of temperament.
Moreover, what one man may consider to be alquestion of 'a ve character,
another man might consider to be of no great consequence. I do submit, that
this is a matter of principle—and I submit it most deliberately—that with
regard to the admission of Indians into the services of the North-West
Frontier Province, a grave injustice has been done to our people against which
our people have every right to complain—and complain most bitterly.

Then, Sir, as regards the raids in the North-West Frontier Province, 1
may at once admit that I have no specific remedies to suggest. My only
object is to draw attention to the point. In the speech which the Honourable
the Law Member made when my Honourable friend, Dr. Nand Lal, maised
this debate, this is what he said. With the permission of the House I will read
one or two sentenoces :

‘8o far as the Governmont ove concerned, they will always welcome any suggestiona
which would e or materially reduce these frontier raids. We have heard a very harrowing
description from Dr. Nand Lal of the raids that have taken place and I am sure that
everyone of us, official and non-offivial, sympathises with' the sufferers on the frontier.’ -

Then he proceeded :

‘ The officers of Government have been doing the best that they possibly could to moet
8 very awkward situation, and I am sure, that the House will recognise that the Government
feol very keenly that their own subjeots required overy possible protection.'
+ _, Then, again, ‘If these considerations did not stand in our way’—he was
teferring to the negotiations thap ave going on at Kabul—‘ we should not

02
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bave offered any opposition to this Resolution ; we should have weleomed it
though at the same time we realise that the appointment of a committee will
not be expedient just at that moment.’

1 submit, Sir, there is not a word in that speech which suggests that the
facts, as stated by Dr. Nand Lal, were incorrect or that he too like myself waa
ﬁﬂt of inaccuracy. The whole burden of the speech of the Honourable the

w Member on behalf of the Government was: ‘ Yes, here are these facts,
we are as anxious to relieve the suffering of the poor people in the North-West
Frontier Province as you are, but, having regard to these megotiationr, we
think that the appointment of a committee is not advisable.” 1 submit, Sir,
that only two weeks ago this was the speech delivered by the Member on
behalf of the Government. Sir, having regard to that speech, I am perfectly
entitled to say that as far as the facts go, they are not denied. I shall not say
they are admitted; but they are not deniéd. So, Sir,there are these two
points, that there is dissatisfaction with the general administration and that
there is strong, very strong dissatisfaction over the exclusion of Indians not

from subordinate, but from the higher posts in the North-West Frontier
Province. °*

Mr. E. L. Prioe : Sir, I do suggest 0 Members interested in this question
that they make a great mistake in not accepting Dr. Sapru’s offer. 1 only
wish that some Member of Government would make me as good an offer
on any subject in which I am interested. I should fall over myself in my
anxiety to accept it. And, Sir, if I make this remark, it is particularly for
the reason, that when Chaudhuri Shahab-ud-Din made a statement that
the main driving force behind the tribes that committed the raids— the cause
of so much complaint —the driving force was economic, I heard murmurs in the
House that sounded as if some people were langhing at bim. If that were so,
Sir, I suggest that the Members who laughed, should first of all consider a few
facts of history, for I say, it is so all over the world, and ever has been, that
the hungry hillmen swoopjon the plains. It was so on the borders of Scotland
and England ; it was so on the borders of Waler and England. The very
title of nobility ‘ Marquis’ means ‘ A defender of the border,” and what can
you expect ?  You have big, bairy, active hillmen, living under extremely
difficult conditions, always short of food, always short of fuel, always short of
clothing. They get such arms a8 they can, they swoop down on the peaceful
inhabitants of tie plains for loot. And yet when an Honourable Member of
this House makes a statement of that fact, a fact which must be absolutely
plain to anybody who has read history at all, he is greeted with a slight
element of laughter. I protest, Sir, at that laughter, because the Honourable
Member was making a valuable point, and because he was laughed at and

ple do not seem to understamr) what is one of the main causes of these raids.

I the more earnestly suggest that Members interested accept the very generous
offer of Dr. Sapru.

The Honourable Mr. 8hafi : Sir, perhaps the House will be interested
to hear that out of the six Edwcational Service men in charge of the various
appointments which are reserved to that Service in the North-West Frontier
ﬁovince, three are Indians. Perhaps also the House will be interested to
know that at this moment the gentleman in charge of Archwology in that
province is an Indian, . :

N
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Khan Bahadur Zahir-ud-Din Ahmed : Bir, one word and I will finish,
1 am informed that the raids on the North-West Frontier Provinee are being
<ontinually raised in this House. I feel equally with Honourable Members on
this question. I offer a solution, Sir, if & few copies of the debdtes of this
House are forwarded to the frontier tribesmen, I am certain they will frighten
the offenders away.

-~ My further submission to you, Bir, is that those Honourable Members who
are 80 keen about it may be entrusted with the copy of the debates to be
handed over to the frontier men, Sir, I wish to know if the Honourable
Members will agree to this.

An ounce of experience is better than a ton of theory, Hence I wish to let
my Honourable friends, the M. L. A.’s from the different provinces and cities
have a little taste of these frontier tribes and no doubt they will return wiser
men and satisfied.

Babu K. C. Neogy: Sir, reference has been made to the circumstances
in which the North-West Frontier Province was created. Now that about 20
years have elapsed since that day, it will be profitable to turn our attention to
a-remarkable memorandum which was prepared by the then Lieutenant-
Governor of the Punjab, Sir Mackworth Young, in which he protested against
the creation of this Province. It is interesting to learn that the Punjab
Government was not even consulted in regard to this matter before the decigion
was arrived at to create this territory into a separate Province. I will just
draw the attention of the House to the five salient observations in the report
which practically summarise the whole thing and which al{)poar to me ‘to be
remarkably prophetic in their character. The first is, that the ‘ severance of
the five districts from the Province to which they have been attached since the
Sikh times will be unpopular with the Chiefs and the people of the districts
concerned.” The second is that ‘the military administration which is pro-
posed to be constituted will be much less efficient than that which now exists
as part of a large provincial ~organisation.” And under this, Sir, Sir
Mackworth Yonng criticises the proposal of employing officers of the Foreign
and Political Department .o '

The Honourable the President: Order, order. As far as 1 read this
Demand, there is nothing in it providing for past history.

Babu K, C. Neogy : Well, Sir, it will be interesting to note that when
the Province was created, it was estimated by she authorities that it would cost
no more than Rs. 67,506,344 a year, and I will ask the House to remember that
we are going to vote just now about a crore in excess of that amount.

The Honourable the President : The question is:

‘That 2 sum not exceeding Rs. 1,43,64,000 be granted to the Governor General im
Council to defray the charge which will come in course of ;Fyment during the year ending
the 31st March 1922 in respeot of the * North-West Frontier Province '’

The motion was adopted. |

The Honourable Mr. W. M. Hailey: Sir, I beg to move: ]

“ That & sum not exceeding Bs. 1,07,72,000 be granted to the Governor General in Counc!

to defray the charge which will come in conrse of payment

E:pm“hm in England.  duringl the year ending the 31st March 1922 in respect of
‘ ‘Expenditure in England’.’ -
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-PrROBATIONERS POR THE FopmsT DEPARTMENT.

Mr. A. B, Latthe: Sir, I beg to move:

* That the sum of Re. £,84,000 (Expenses in connection with probationers for the Forest
Department) (page 279) bo omitted. T pre " Tor o Tores

~ Bir, the reason why I move this amendment is that the principles under-
lying the allotment of this amount are such that they ought to be (Escmsed in
ilia House at this stage.

From inquiries which I have made of the Honourable Mr. Hullah, I
learn that this amount is intended for the expenses of certain probationers
who are maintained in England and who, I presume, are intended for the
Indian Forest Service. The first question which striker me in this connection
is that Forestry is a subject for the teaching of which ample provision seems
to have been made in India, and there is hardly any reason why probationers
should be sent to England. Honourable Members will see that the College
at Dehra Dun bLas been recently developed toa very great extent and
that we are incarring an expenditare of Rs. 4,37,000 a year on that College.
It appears that the requirements of the Indian Forest Service do not go
much beyond 50 or 60 men a year,and I should think that the higher
education in Forestry which ought to be given to these men ought to be
available at the Dehra Dun College which we are maintaining at such a
heavy cost and which we are promised is to be capable of giving the best
education in that department. .

Then the second question which arises, to my mind, is that the Forest
Service is one in which there ought to be a very great preponderance of
Indians. The present system of recruitment whereby probationers are, I
think, to a very l.ngmextent taken in England, is a system which putza
handicap on the Indian candidates who aspire to ¥0«ta in the Forest Service,
There is no reason which 1 can i ine for the Indian Forest' Department
being manned by so very few Indians. I recognise that in certain
other departments there is much force in the contention that there
must be an irreducible minimum of British people and beyond that
minimum it would not be safe to go. I am one of those who admit the force
of that argument in certain departments, but so far as the Forest Depart-
ment is concerned, I cannot see why it should not be entirely mmuetr by
Indians, and, if that is the goal whieh we have in view, I think the proper
course for the Government to follow is to appoint the recruits exclusively in
India and to train them in India as far as possible. I think there is no
reason why there should be any difficulty in giving the highest education in
Forestry in this country. If necessary, those ‘students who complete their
course at Debra Dun might be sent for a tour to Europe and other countries
where they might be ex to see the forests on the ugot.. But
there is no reason why we shonld mainly reoruit cardidates for the Forest
Department in England and why we should think that the College which we
are maintaining at such a cost should not be capable of giving instruction
which these students are to get in England. :

I propose this amendment only with a view to give the Government au
opportunity of making s statement on these two questions, and, if the Govern-
ment makes & statement which will be satisfactory to the House, I do not
intend to press my motion. L ]
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Mr. J. Hullah: Sir, the Honourable Mover’s opinion that the Imperial
Forest Service should be manned entirely by Indians agrees with that of the
Public Services Commission and the Secretary of State and the Government
of India, but the fact is that up to the present we have found that the
Forest Service is, for some unknown reason, the most unattractive to Indians
of all the services, and until quite lately you could count on the fingers of one
hand the number of Indians in the Imperial Branch of the Department. It
is not that this branch has been cl to them. It has been open to all
Indians, and any Indian who cared to go to England and try for that Service
could do so as was the case in regard aleo to the Indian Civil Service. The
Government of India have now decided, under the Secretary of State’s
instructions, to recruit at once for 40 per cent. of the posts in the Imperial
branch of the service by taking in Indians. We made our first attempt at
recruitment last year, but for reasons into which I need not go we were only
able to obtain four Indians and those bave been sent to England. We tried
to obtain last year 60 men in all. Owing to the war and various other causes,
especially the large increase in the Forest services in the different provinces,
nlfthe staffs in the provinces are very short of men and we- tried to get last
year 60 men, of whom, under the 40 per cent. principle, 24 were to be Indians
and 36 Europeans. As a matter of fact, we were successful in getting only
25 Europeans and 4 Indians, This year we shall try again to get 60
men, and in consequence of the failtire to obtain men last year, we are
putting the Indian recruitment, if we can get the men, above the 40 per cent.,
that has been accepted as the percentage for the present, and we shall
try to get 30 Indians to fill up 30 out of a total of 80 vacancies. They
will go to England. Their passages will be paid and they will receive
the same allowance as the European candidates in England, namely, £200
a year. Their expenses on the continent where they go fora course of
training will also be paid, and these are among the reasons for the provision
that appears in the Budget.

The Honourable Member has suggested that the training of Indians for
the Forest Department should bein India. He has thus raiseg, in the course
of a Budget discussion, a very big question which has been under the very
careful consideration of the Government of India and the Secretary of State
for some time past. The Public Services Commission made the same recom-
mendation, but their recommendation was not unanimous; the majority,
however, declared in favour of recruitment in India. The Government of
India at first were inclined tothe same opinion. They consulted the Local
Governments, which with only one exception, were distinctly opposed to the
proposal. In view of the objections put forward, the Government of India
changed their view and considered that it was in the interests of the Indian
Forest Bervice and of Indians themselves, that they should get the best possible
training available, and that is only available in England and in the continental
forests. The Secretary of State, however, decided in favour of training in
India. Shortly after that decision, there was held in England the Imperial
Forestry Conference consisting of representatives from all parts of the Empire,
and one of the recommendations of that conference was, that there should be &
oentral institute for training students in Forestry from all parts of the Empire,
the institpte to be located in England. Having regard to that recommendation
the Secretary of State re-opened the question and has asked us to consider
the Forestry Conference’s recommendations, to obtain all kinds of opinion
and to let him have the Government of India’s final recommendations.
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Weare waiting for the detailed report of a Committee appointed by the Forestry
Conference to know exactly what is meant by this central training institution
and what the cost to India would be. As soon as we receive that report, we
intend to send to all the Local Governments a complete set of the papers and
the whole of the correspondence. We shall also publish those papers and we and
the Local Governments will obtain such opinion, especially non-official, as we
can. The Government of India also intend to give this Legislature a full

opportunity of discussing the whole question before it is settled whether train-
ing is to be in England or in India.

Mr. Harchandrai Vishindas : I have yet a more cogent answer to give
to Mr. Latthe than that given by the Government Member. We have all
been anxious and have been agitating for the more extensive employment
of Indians in the Indian services. Now that question is entirely apart from
our getting training in India. I think, that by making this provision, which
will allow of probationers being sent out of India for their training to continental
‘countries, we shall be serving the object of the more extensive employment
of Indians, because, thereby, we shall be assisting the machinery, which
machinery will enable Indians to be more qualified for service in Forests than
they now are.

Therefore, I think that Mr. Latthe is somewhat wrong if he will pardon
me for saying so —in supposing that such a motion of reduction is serving the
interests of the more extensive employment of Indians in this country. Isay,
that ix a very cogent reason why he should withdraw this motion for
reduction. If hedoes not, he should be opposed.

Rao Bahadur C. 8. Subrahmanyam: Sir, Service in the Forest Depart-
ment has always been considered a close preserve. Well, while Indians are
admitted to some of the more important branches of the administration, the

- Forest Branch is one of those which has always been kept & close preserve,
that is Indians were shut out of it. The reason is not obvious to a layman.
In the first place, forestry in India is not the same as forestry in England, where
the climatic conditions and other conditions are totally different. The fauna
of this conntry and the fmuna of the cold and western countries is quite
different. Therefore, a young man trained in some forest school in England,
when he comes out to India, practically to unlearn most of the things he
learnt there and then begins to learn here at the expense of this Government
and makes experiments which often fail.

Now, properly speaking, forests like agriculture, should be very largely
manned b; It]:fliais.p Latiham have an English training ; it may do them
good. The disproportion in numbers which is disclosed in the explanation
given by the Hponounble gentlemen on behsalf of the Government shows that
there is good ground for complaint, and the motion which my Honourable
friend, Mr. Latthe, has moved in such mild language deserves greater attention
at the hands of this Assembly, because the recruitment in Eng practically
means that many a young Indian whe might have all the qualifications
necessary for the service is handicapped.

The long distance they have to go and all the other drawbacks connected
with residence in a foreign comntry prevent large numbers from going.
Therefore, it has on that accomnt become practically a closed service. '
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8o far as the conditions of service go out here, there is also some difference
between Europeans and Indians who do the same work but who are desig-
nated with the prefix ‘Extra’ While a European is called Assistant
Conservator, an Indian is called Extra Assistant Conservator, and he gets
much less pay. Now this question was very freely agitated by the Ingnn
members of the Forest Service when the Public Services Commission wase
touring the country.

Now, after all, the training that is received in England, unfortunately is
not very much. , It is on the Continent, it would appear, that Forestry is
better specialised and that an efficient system of truining is available—espe-
cially in Germany, That is what I hdave heard, ahd I believe, that represents
the correct state of affairs. .

Now ax for the Local Governments being in apposition, we all know that
after all, in regard to these services, Local Governments never look with
favour on the extension of some of these services to Indians Somehow or
other, when a question like this is referred to a Local Government, naturally
the men at the head of that particular service have their say and that is
reflected by the Government and passed on to the Government of India.
Therefore the fact that Local Governments are in opposition is a matter which
ought to be scrutinised, discussed, dissected here in this Assembly and not
simply taken as having the least primd facie value. In view of the corres-

dence that is going on with the Secretary of BState, let us wait till he

s fully accepted the recommendations of the Local Governments to limit the
number of InHiana in the Indian Forest Service. No doubt on this occasion it
may not be possible to come to the conclusion that there should be an increase
in the number of Indians employed in the Forest Service. Butitis a very
good thing that the question has been raised. One thing that stands ount
clearly is that the explanation given by the Honourable gentleman on behalf
of the Government is very weak, the weakest we have heard for days past,
and that in itself shows that my Honourable friend, Mr. Latthe, has a very
good case. I hope that on the next occasion we have of discussing this
matter, my Honourable friend will also come. prepared to press his case,
and not, Kke my Honourable friend who spoke last, simply say we will
accept whatever the Government offers. This ]gepart.ment, like one or two
other Departments, has been very badly treated in this respect, and if Forestry
in this country is to improve, it can only be by the local knowledge and
familiarity with local conditions and terms which an Indian possesses. As for
the English training, I do not know, as I have safd, that there is much
Forestry training to be had in England. There are other countries on the -
Continent and elsewhere where Forestry has been specialised and developed
to a greater extent. Well, Sir, I will only call the attention of the House to
tllmdfwt that the Forest Service has been kept practically a closed service to

ndians.

Mr. N. M. Joshi: Sir; it was stated on the side of the Government that
sufficient Indian recruits had not come forward to fill up the vacancies that
were created. I should like to know from Government whether they
advertised these vacancies as widely and as prominently as they advertised
the Government Loan, whether they sent any notices about these vacancies
to all the colleges in the country and whether they wrote to the employment
bureans of the different universities. I am quite sure, Sir, if they had taken
the same trouble and care which they took in advertising Government loans,
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they would certainly have found more than enough of people to fill up these
vacancies.

Mr. Wali Mohamed Hussanally: Sir, I agree with all that my
friend, Mr. Harchandrai Vishindas has said on this sabject ; and I also admit,
that the conrse of professional education at the present moment in the United
Kingdom is far superior to what we get in India, and, therefore, I think, that
there cannot be the slightest question as to the provision which is now asked
for being granted. The Hononrable Mr. Hullah has given an explanation
which, I think, ought to convince the House of its being very satisfactory.
But particularly, 1 would ask my friend, Mr. Latthe, to withdraw his
motion at the present moment by reason of the fact that the whole question
i under consideration ; and as Mr. Hullah has told us just now, as soon as
all the papers come, the question will be referred to the Local Governments |
and also mﬁm be placed before this House for consideration. Therefore, I
think, it is inopportune to ask this House not to grant this allotment.

Mr. A. B. Latthe: Just one or two words, Sir. With reference to the
first quiestion, we have been assured that the question will be placed hefore the
Assembly at a later date, and, therefore, I need not travel over the ground
which my Honourable friend, Mr. Harchandrai, touched.

With regard to the other question, I must frankly confess, that I am not
satisfied with the statement made on bebalf of the Government. We wese
told, that the idea is to give 40 per cent. of these probationerships to Indians.
Well, I do not see any reason why we should confine ourselves to 40 per cent.
As the Honourable Mr. Hullah himself said, the Public Services Commission
recomgpended that the service might be entirely manned by Indians, and I
still think, that that should be the i before the Govermnment. Of course,
in the present circumstances, in view of the fact that the Government could
not find even four men out of 30 last year, the suggestion which I am making
is only of academic interest. Let us see that the Government secures at least
40 or 50 per cent. this year, and then we may press for more next time.
With this intention, I beg the House to permit me to withdraw the motion.

The motion was, by leave of the Assembly, withdrawn.

,

GrosvENOR GARDENS,
Mr. Piyari Lal Misra : Sir, the motion standing in my name, is :
¢Phat the item Res. 1,30,000 (page 280), Alteration to Grosvenor Gardens, be omitted.’

That comes upder the head ‘ High Commissioner’ I understand, the
High Commissioftr for India. My motion is more by way of eliciting
. information on the subject. I shouldy like to know whether this alteration 1s
meant in the residence of the High Commissioner, or whether it is meant for
his office, or only by way of luxury. The point is not quite clear and is
altogether ambiguons; so unless I have these facts I do not see my way to
withdraw this motion.

Mr. C. A. Innes: Sir, I shall try to answer the Honourable Member’s
questions. The facts of the case are, that when the High Commissionership
was created, it was found impossible to continue to accommodate him in the
India Office. Aocordingly, office accommodation had to be found for him.
Now;it was considered very desirable, that that office accommodation should
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be fopnd in a suitable locality in London. In the first place it was necessary
that it should be near the India Office, and in the second place it was necessary
that it should be in the same part of London as the offices of the High Com-
missioners and Agents-General of the various dominions. It was also neces-
sary that it should be near the Students’ Department at Cromwell Road.
But in this part of London, which is the West-End, it is not easy to find office
accommodation ; and Sir William Meyer had considerable difficalty in finding
the accommodation he required.

Finally, he was able to secure on very favourable terms two houses in
Grosvenor Gardens, but those two houses are private houses, and certain
alterations had to be made in order to make those two houses fit for offices.
80 Mr. Piyari Lal Miera will see that this provision has been made not for
Sir Williain Meyer’s private residence, but for the office of the High Com-
missioner of the Government of India in London.

8ir P. 8. Sivaswamy Aiyer: I wishto know, Sir, whether the Grosvenor
Gardens site has bheen acquired by the Government of India or they are
making improvemgnts to other men’s property. .

Mr, C. A. Innes: The only information I have got on that point is, that
Sir William Meyer hoped to be able to get a lease of 35 years for these two
buildings.

8ir P. 8. Sivaswamy Aiyer: What is the nature of our present interest ?

Mr. C. A. Innes: We have, I understand, a lease with 35 years to run for
these two mansions.

Rao Bahadur T. Rangachariar: What is the rent?

Mr. C. A. Innes: I think they have purchased the remainder of the lease
for 35 years for £21,000. .

The Honourable the President: Does the Honourable, Member wish
to withdraw the motion.

Mr. Piyari Lal Misra: If the case is as put down by Mr.sInnes and if
the necessity is inevitable, I beg to withdraw the motion.

The amendment was, by leave of the Assembly, withdrawn.

INpiaN STUpENTS DEPARTMENT.

Munshi Iswar S8aran: Sir, before I move my Resolution, I shall be
obliged if an explanation is given to me on behalf o gﬁ:srnment in regard
to one or two points. On page 218, there is an item ¢ Indian Students
Problem’, Rs. 50,000 and on page 281 there is another item ‘ Indian Students,’
Rs. 1,85,000. I should like to know what these two different items are.

_ The Honourable the President: As a matter of order, the whole discus-
sion regarding Indian students in England should be taken, on one of these:

three motions,
Mr. H. Sharp: Perhaps it will clear the point if I ey, that the entry
on 280 refers to the expenditure in connection with the Indian students

department, that is in the office of the High Commissioner now. The entry
on the next page 281 under ‘Indian Students’ refers to expenditure for-
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scholarships and stipends and similar matters of that kind and assistance
generally to Indian students in England. '

. The Honourable the President: Am I to understand that the larger
‘item arises as a matter of administration put of the smaller one ?

Mr. H. Sharp: The smaller one is the administrative body. The larger
one, Ra. 1,85,000 is payment for scholarships which are awarded in thi
-country to a large number of Indians for study mainly in the United Kingdom.
“They are quite different items.

The Homourable the President: I put it in a different way. The
scholarships, I understand, are awarded in India, and those holding them pro-
.ceed from India for education in England. When they arrive in England,

‘are they under the general control or supervision of the officer in charge of the
Indian Students Department ?

] Mr. H. 8harp: The State Scholars, as they are called, are a!l under the
-control of the Indian Students Department. .

The Honourable the President : Then I think it will he convenient to
take the whole discussion on the motion for reduction which the Honourable
Member is about to move.

Dr. H. 8. Gour : I am not willing, Sir, that my motion should merge in
that of the Honourable Member, because 1 have got a different motion alto-
gether and I wish to approach the question from an entirely different stand-
point.

Munshi Iswar S8aran: Sir, I move:

R"‘ir{h&.th! provision of Rs. 50,000 for Indian Students Department be reduced by

I speak subject to correctien, but I understand that this Indian Students
Departmeut is really the Advisory Committee for Indian Students which has
now been placed under the High Commissioner. Am 1T right ?

The Honourable Mr. 8hafi: No, I am afraid my Honourable friend is
not right. The Indian Studenfs Department was originally a Department of
the India Office which has recently been transferred to the control of the
High Commissioner for India. In that Department, the High Commissioner
for India is assisted by two Indian Secretaries, and 1 suppose, there is the
necessary staff attached to that department in order to enable the High Com-
‘missioner and the Sectaries to carry on their duties.

Munshi Iswar Saran: What bas become of the In.dian Advisory

Committee ?

The Honourable Mr. S8hafl : There was a Resolution moved in the Council
.of State the other day advocating the appoinment of an Advisory Committee
to the High Commissioner. I undertook, in the Council of Btate, to enter
into correspondence with the High Commissioner with a view to the forma-
tion of an Advisory Committee which shall assist the High Commissioner in
the administration of this particular branch of his work, but that Advisory
LCommittee has still to come into existence. .
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Munshi Iswar S8aran : I beg vour pardon. There used to be an Advi-
sory Committee of which Dr. Arnold was the head.

The Honourable Mr. 8hafi : There was, o faras I am aware, no Advisory

Committee. It was the Indian Students Department of the India Office of”
which Dr. Arnold was in charge,

Mr. Eardley Norton : May 1 ack, Sir, whether thix Rs. 50,000 goes
entirely for the pay of the two Secretaries and their staff ?

Mr. H. 8harp: The calculation is made up in the India Office and it is
impossible to furnish complete details about it. The money which is put down
goes to the pay of the two Secretaries and certain other items of administra-
tion. It would be impossible to say exactly how mnuch goes to the Secretaries
and exctly how much to others.

Munshi Iswar S8aran: Sir, on this guestion 1 speak with very great
difidence baving regard to the fact that I have never been to England myself’;
but my submissions will be based on information I have received from many young
men who have been to England as well as from a good many of m e¥derly
friends who bave visited England. I must concede at once, that as far as the-
broad question is concerned, I venture to think that there will be a general
unanimity that in order to look after Indian students who go from India for
purposes of education to England, it is well that theve should be an organiza-
tion in England, to look after their interests and to help them in case of need.
The House will find that Indian students go to England generslly at about
the ageof 19 or 20, and at that impressionable age it ir very much to their
advantage that they should have a committee of friends who are interested in
Indian etudents and are willing to help them. As far as that principle goes,
this is my submission, but what I find is, that the Students Department, as
existing, has not been popular with the Indian students. Ido not undertake-
to say who is to blame for this unpopularity, I am only stating the fact that
this Department is not popular with the majority of Indian students who go
there. I also understand from friends who have returned from England, that
the report I bave received from many students is substantially correct. The
%-iemwe of Indian students is, that they get little or no help from that

epartment. On the other hand, some of them go to the length of sayin

that instead of giving help it puts obstacles in their path, They further feel,
that thie Department has really been brought into existence for political
purposes. They imagine,as 1 have already said, although 1 express no opinion
about it, that this Department has been brought into existence in onﬂr to
keep an eye on them, that it has been created to control or suppress their
political opinions and activitiesand not with the object of helping them. It
may be true, it may not be true, I only put it for the consideration of this
House.

Now, if there is this want of confidence in the Department, as I am led
to think there is—then, my submission is, that it is time for Government to
consider this question and to see what changes can be made in order that
these grievances of the Indian students may be removed, so that the depart-
ment may enjoy their confidence. IfI am not very much mistaken,I think
that two or three years ago, a Resolution was passed by the Indian National
Congress a»dw:-ml:in%l the abolition of this Department. From articles that
Lave appeared in the public Press from time to time, the inference that
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one is forced to draw is, that this Department is not popular with the
Indian students, and has not been able to gain the good-will of even some of _
the elderly people who have visited England. In these circumstances, I submit,
that the matter is one that requires very serious consideration.

-

I think this House will agree with me when I say that if these Indian
students who go to England, and who will continue to go there, come back
with feelings embittered towards the Department and the authorities, a serious
and complicated situation will arise. 1 say, arrangements should be made to
enable the students to have confidence in the Department and to come back
with no other feelings but those of friendliness towards it. It was with the
object of drawing attention to these facts, that I have brought forward this

motion.

Mr. H. 8harp: Sir, I regret that I am not so well equipped as I could wish
to meet this amendment. I am slightly hampered. The responsibility for
my embarrassment rests upon an Honourable Member of this Assembly, but
the Honourable Member is not Munshi Iswar Saran. It is, stmnge to say,
my Honourable friend, Dr. Gour. The facts, as far as I can ascertain from
certain information and partly from surmise, are as follows. Dr. Gour
has lower down an amendment following this one. He put it down before I
knew that be was going to move it or that I should have to meet it, and it
appears that he immediately went off, like a wise man, and got hold of the
last report upon the Indian Students Department. Now, it ko happens that
I bave only got one copy of that document here and in the kindness of my
heart I placed it in the Library in order that Honourable Members might

_edify themselves or amuse themselves by perusing it in their leisure hours.
The result is, that I cannot get bold of that document myself and Dr. Gour
has, 40 to speak, cut my communications and appropriated my main ammao-
pition column. Ido not blame him. In fact, thisis merely a proof of
what I was mentioning yesterday, namely, the capacity and agility of the
non-official Members who have come to the Indian islpture from a part of
India which is sometimes unjustly stigmatised as backward and slow. -

Now, to turn to the amendment itself, Munshi Iswar Saran has himeself,
I think really, apologised very handsomely for the existence of the Indian
Students Department. He has fully admitted that there is necessity for
some such organisation. We have a very large number now of Indian students
in the United Kingdom. How many precisely I cannot say, but doubtless
Dr. Gour can give us more up-to-date information than I can. They. find
‘themselves among novel surronndj:lfn, they find themselves often friendless,
in need of advice and exposed to kinds of troubles and temptations. It
is obvious, therefore, that there must-be an agency for looking after them
and that agency has for a long time been the Indian Students Department
which was in the India Office.

What are the kinds of benefite which this Department bestows upon the
students? In the first place, the Department takes definitely under its
-gusrdiapship the State scholars and certain others whose parents wish them
1o come umfer the guardianship of the Department. In 1916, that number
was 138. In the same year, however, apart from tl‘u'n, one thousand students
sought the asistance of the Department. (At this stage the Deputy Presi-
dent took the Chair,) :



THE BUDGET—LIST OF DEMANDS, 1129

Another important function of this Department is to deal with and assist
those students who go to England either without having made preparation
beforehand for getting admitted into any educational institution or who are
not fully informed as to the kind of institution which it will be best for them
to enter. We have in India 11 Advimry Committees, mainly non-official
bodies, which have been instituted for giving this advice. But very often it
is found that a student goes off without oconsulting the appropriate
committee and arrives in England with really very little idea as to
what he is going to do and with no promise of admission to any institu-
tion. There the Department comes in and helps to get him into some
institution. In this connection the Department puts the student into corres-

ndence with the Delegacy for Oriental Studies at Oxford and the

nter-collegiate Indian Students’ Committee at Cambridge, two purely
non-official bodies which have been formed by those Universities for arranging
for the udmission of Indian students into the various colleges. I should like
to make one point about this, and that is, that the Students Department has
never thrown itself down the throat of the student. It does not force its
rdianship or its help upon anybody. But if parents put their students
under it for guardianship, it helps them. Tt helps them in many other ways
also. No. 1 Cromwell Road has already been mentioned. It finds residence
for students ; it helps in entertainments, it compiles or helps in compiling a
very useful handbook of information, and it arranges for passports.

Well, I am perfectly aware, Sir, that there have been grumbles in the
past, as MumsExfe Iswar Saran told us, abou§ the management of this depart-
ment, and students have come back and talked about it. Those grumbles
came to a head and it was thought worth while to answer them. The India
Office compiled 8 Memorandum on the position of Indian students in the
United Kingdom in 1918. It is a very informing document and I commend
it to the Honourable Mover’s notice. 1t will show both where those grumbles
were without foundation and also it will show at a very much greater length
than I have been able to set forth the object and aims of the department.

We have heard hardly any grumbles lately. In fact, I think I may say
that we have heard nome, and I think also that in the future.we shall hear
even less, because the whole institution is being de-officialised. To begin
with, the department itself has been made a part of the Office of the High
Comnmissioner. The students are no longer in contact with the India Office.
Some thought, doubtless without foundation, that the India Office were
spying upon them, whereas it could not have been so, ®ecause it was not
necessary for the students to go and see the India: Office. The High Com-
missioner, as the Honourable Member for Education has said, has got two
Indian Secretaries, namely, Mr. Bhore and Mr. Sen, who are at preset doing
the work of the department. As the Honourable Member has also said, in
connection with a Resolution in the Council of State the other day he gave
‘certain assurances regarding the institution of an advisory committee. I
think, that I have said enough to defend the Rs. 50,000 which is put down
for this depurtment. But in case anybody thinks that the expenditure is too
large, I might mention that it bas been decreased—1I find in 1919-20 it cost
ust over Rs. 86,000, and now it costs Rs. 50,000. ¢

Mr. N. M. Joshi: Sir, it_seems to me strange that the Government
should not be in a position to give details of the sum of Rs. 50,000 when they
are actually asking us to sanction it. I do not know. whether the details of
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this amount are not with the Government Member here, or are not in
India at all.

Sir, a8 regards the question raised by my friend, Munshi Iewar Saran, I do
believe that there is great discontent among the students in England about the
working of this Department. Last year when I was in England, Thad very
good opportunities of knowing the feelings of studente in England in thws
matter. I used to take my meals in an Indian restaurant which used to be
crowded by students, and during the course of my conversations with them,
and sometimes as a quiet listener, 1 gathered that this discontent was indeed
.very great, and 1 also felt that it was well-grounded.

In the first place, as my Honourable friend, Munshi Iswar Saran, stated, the
students regard this Department as a Department which existed not for belping
them but for the purpose of espionage. I hardly met any student who gave
me a better account of this Department. I met all sorts of students, good and
bad. But I did not meet any one of them who really said a good word about
this institution. Secondly, I met some of them who eaid that when they did
not go to Cromwell Road House, that is, under the supervision of the Govern-
ment Department, the Government Department actually came in the way of
their getting admission into some of the universitiecs. Then, Sir, some of
them also told me that when the Cromwell Road House failed to recure for them
admission into the university to which they wanted to go they could secure -
admission without its belp. Many of them also complained that the Cromwell
Road House interfered with the ordinary life of the students rather too much,
and there was a conscious effort 4o control the ll])oliticnl opinions of the students
that go there. On this matter I must state that 1 never visited the Indian
Students Department. My knowledge is “solely derived from the students
themselves, and for that reason it may be considered as one-sided. What I do
feel is this, that there is not the slightest doubt in my mind, from what I saw
in England that there is an effort, conucious effort, made on
behalf of Government to control the political opinions of the-
students that go there. )

Sir, I do not know much of psychology, but I know this much, that if
there is any effort made to control any sort of opinions, that effort is bound
to be frustrated and this effort on the part of Government, therefore, meets
with no better fate. I also feel sometimes, that although as the Honourable
Member for Government said that this department does not thrust itself
upon the people, still it looks as'if this department is a little bit officions.
It looks as if tEe department is a missionary department, wants people to
come under its wings, rdther than to remain strictly neutral and this very
attitude of the de ent in many cases creates a kind of suspicion, as there
is a kind of suspicion about the Christian missionaviex, that instead of helping,
the department comes in the way of its real work. Bir, I therefore feel
that Government, instead of trying to belp the people in an officious
manner and trying to control the opinions of the students and to interfere-”
with. their ordinary life, should as far as possible, leave the students alone,
especially in regard to their political opinions. If they leave the students alone,
then, I am quite sure, that at least some of the students will return to I_.ndia
with sane , political opinions. Bir, I say this also on account of my experience
in another place in London. The Young Men’s Christiun Association hus
recently started a Students Home in London which I found to be free to a
great extent, from all the defects which are attributed to the House on
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Cromwell Road. I therefore feel that Government should try to leave the
students alone as far as possible and that if the department is to be maintained,
it should take a ncutral attitude and should not try to help any student unless
the student seeks its help and further that’ if the Young Men’s Christian
Association or any other body starts homes in London, Government. should
be ready to help it in all possible ways. I think that will be a better solution
‘of the problem than. spending a large amount of money on this department.
Then I should like to ask one question. We have Indian students not only
in the United Kingdom but also in the United States. The number of
students in the United States can also be counted by hundreds. I do not
know why Government does not try to help the students that go to the
United States as they try to help the students in the United Kingdom. Sir,
T feel that this matter of the students in the United Kingdom as well as
in the United States requires close examination and must.be handled very
sympathetically, -

Dr. Nand Lal: Sir, we should not be carried away with the expression
‘Indian Students Department’. At the time of allowing this demand we
ought to see what henefit the Indian student commumity in England can
derive from this institation. That is the crux of the whole thing. IfI am
asked and if my humble voice could be heard here, then I will come out with an
expression of my opinion and that opinion is this. ‘That it is an uncalled
for limitation on the legitimate freedom of the students.’” Poor Indian
students wherever they go have to be under some sort of guardianship, as if
they cannot 1ok after themselves. Allow me to submit before this House
that tbhe Indian students can look after themsélves very adequately. The
Honourable the Official Member has very kindly informed us that one thou-
snd students have consulted this august body which has been located in
Enflsnd at this heavy expenre. What sort of consultation? I huve heen
to England myself. When I was in England, allow me to say frankly, the
voice of the generality of the students there was that this is nothing but a
kind of check on their freedom. :

This was the opinion which was at least expressed to me by a number of
students then. Afterwards, I had the pleasure of seeing a number of students
and they themselves had to make this statement before me that this institu-
tion is unnecessary. Can we not then make a fairly good deduction that this
expenditure of money i not only a waste but also that it produces, as I have
said, a kind of uncalled for limitation on the legitimate freedom of our
students. This is the bext part of their lives, I envy that life myself and wish
I cauld become a student again. They live in a wholesome atmosphere and
their very stay there is very educative. Why should they be hampered by an
official body to control them? Certainly, there is much justification for the
comment which has Lbeen made, that this institution has been made to control
the political views of the students. Supposing it is an-incorrect comment, but
the fuct remaing that the students look upon it in that light. Is it not the duty
of the Government to try to remove thatidea? Government’s intentions may
be very good. According to the view of the Government this expenditure may .
be proper expenditure, but we have got to see what effect it produces on the
minds of the students. Their view is ¢ This institution is not established for
our guidance, for assistance to us, but to control us” And some of them do
fecl und say ‘ We are very unfortunate people. Wherever we go, we are pur-
sued by a body which wil{ control us, as if we cannot guide ourselves.” This

?
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is the criticism. This criticism may be misplaced, but this is the criticism
which hag emanated from the minds of these very students. I concede at once
that in some cases, eay 2 per cent. of cases, this institution might have gone to
the length of really helping some students. But is it worth while to spend so
much money for that ? That is the point before the House. Other speakers
have tried to throw a flood of light on this question, and I think I need not
reiterate their arguments. .

1 finish my remarks with this conclusion, that this motion for retrenchment
i8 a very sound one, speaks for itself, and I very strongly support it.

Mr. 8. C. S8hahani: Sir, are we to sit here every day till 8 O’clock ?

The Deputy President: Thatis not a question for me but for the
President to answer.

8ir Jamsetjee Jeejeebhoy: Mr. Deputy President, I am afraid, I have
no sympathy with the Honourable Mr. Sharp in his complaint that the only
book on which he relied had been bagged by Dr. Gour. There seems to be an
epidemic of petty larcenies in the Council Chamber. Only thismorning .

Dr. H. 8. Gour: Irise to a point of order, Sir. I am in possession of the
book, but most legitimately in possession of it. I sent a requisition for that
book to the Registrar and he gave it to me.

' Mr.H.Sharp: I rise to a point of order. I never used the word
‘bagged ’ about Dr. Gour.

Bir Jamsetjee Jeejeebhoy: Well, Sir, only this morning the Honourable
Mr. Eardley Norton said, that some of us were takin%awsy_ pencils from the
desks and, if I may be permitted to remind the Honourable Mr. Sharp of
what he did yesterday, it is this, that yesterday he took the motto of
Bombay and applied it to Calcutta—a city with which we are always on a
footing of friendly rivalry.

Mr. Jamnadas Dwarkadas: Bir, I am glad that the motion
brought forward by my friend Mr. Iswar Saran, gives us the opportunity
of discussing the doings of this d ment. 1 Etl) not know what this
department is cl:nings to be in future. I hope it will be all that Mr. Sharp
has very kindly told us it is' going to be. 1 am also glad that the
Council of State, by a Resolution, has recommended the appointment of a
Committee. I hope that Committee will not be in any way like the
Committee that existed in the but will consist of prominent Indians and
sympathetic English men who live in England—men like Sir Sankaran Nair,
and g?r M. Bhowanagree. '

I claim to have some knowledge of the state of Indian students in
England and 1 do not share the view placed before this House by Dr. Nand
l, that these students should have no guidance whatsoever in England, that
they should be allowed to go from here and should be free to follow their own
pursnits without being guided by any other department. T do not think, that
wounld be a desirable thing. It wouﬁl indeed be a calamity if Indian students
were allowed to go from bere to a place which is not known to them without
any guidance whatsoever, either in India or in England, among other things
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a8 to what course they should adopt with regard to proaecuting their studies
in England. But, 1 do submit, Sir, thut I endorse the opinion expressed
by my friend, Mr. Joshi, that this department which has existed up to now
has entirely failed to offer any guidance to Indian students who have gone
to England. Sir, if there is one thing of which we Indians ought to be
.ashamed, it is the staute of Indian students in England. No one who has not
been to England, nor any ove who has not kept in touch with the condition
of Indian students there, can have the slightest idea, even if it were given in
the most eloquent speeches, of the miserable state in which Indian students
have to live in England. I shall quote Mr. Gokhale who said in 1914,
after investigating the condition of Indian students in England, that in his
.opinion it was criminal to send Indian students to England to receive
ucation in the present circumstances,

Dr. Nand Lal: May I point out, Sir, that Mr. Jamnadas Dwarkadas
levels his attack against the students who are not present here to defend

‘themagelves.

Mr. Jamnadas Dwarkadas: My friend, Dr. Nand Lal, is labouring
under a misapprehension. Anyone who heard me speak will admit that my
_attack was not levelled against the students. My attack is levelled against
the department which pretended to give guidance to the students but which
failed entirely to give any guidance whatsoever to the students. Mr. Joshi
has pointed out, and very rightly pointed out, that the one thing this depart-
ment concentrates upon, is the task of enslaving Indian students. The
result is—as the result of an attempt at enslavement always is—that the
students go ont of the hands not only of those who are trying to enslave them,
butthey go beyond all bounds of propriety and take all sorts of license, take
pride in severely criticising their own parents and their own political leaders,
no matter how much they may have sacrificed in the cause of the country
-and they are full of hatred and bitterness against the nation, I am sorry to
say, which they think has ill-treated them. This is the condition, this is the
state of affairs in England ; and I am quoting the words of a great English-
mau, a friend of India, who is now in England and whose sympathies with
India and its aspirations can never be brought into question, when I say that
he told me once that if there was any hopeless lot in the country at present it
was this class of Indian students who come to England ; and the fault entirely
is of the department which pretended to guide them, but gave them no
guidance whatsoever. .

Sir, Mr. Sharp made mention of the beautiful residence that is provided to
students at Cromwell Road. The less said about 21, Cromwell Road, the
‘better. I wonder Mr. Sharp knows what reputation 21, Cromwell Road has
among Englisbmen in England. If a respectable gentleman ventures to stand
‘on the foot-path of 21, Cromwell Road or if his car is waiting outside the
House, 21, Cromwell Road, he is told by bis friends, he is warned not to stand
‘there, otherwise he would no longer be considered respectable. No inmate of
2], Cromwell Road is looked upon asa respectable person by the decent
Englishmen in India. And this is the beautiful house which is provided as a
residence for Indian students, who suffer because of its past reputation. Sir,
after my return from England in 1920, the one advice which I have tuken
upon myself to give to students who want to go to England was this, that they
should not place themselves under this department, that they should not go

) )
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and live in 21, Cromwell Road, that they should rather place themselves under
the guidance of a few of those friends of India who stay in England and who
would be only too glad to welcome them and give them any help and guidance
that is necessary, and I have found that these students are much better off
than the students who live in 21, Cromwell Road. Sir, that is with regard to
the indifference that is shown to Indian students who go, leaving their parents
behind, leaving their families behind, for the purpose of educating themselves
in England. -

What response do they get in the colleges in the Universities of England ?
There, again, I think, I shall bring Mr. Gokhale to my help. He said, that to
this date the Universities of Oxford and of Cambridge are averse to admitting
freely, and in a sufficiently large number, Indian students into their colleges,
because they are afraid the morale of their colleges will suffer if Indian stu-
dents are freely admitted. Indian students are made to live in a house which.
has no good reputation ; Indian students are not given the advantage of the
best company in England ; Indian students are forced, compelled to mix with
the lowest society in England ; their morals do suffer, I am afraid. But I sy,
that almost the whole blame for this lies on the shoulders of the department
which pretends to control and guide, and which does nothing of the sort. I
say, Sir, it is high time that this state of affairs shouldno longer exist, and
that it should be improved ; and the best way out of the difficulty is not to
abolish the existence of the department, but so to arrange to have its personnel
that it may become a source of guidance and bappiness to the students and
not & continual hindrance. With these words I support the motion.

The Honourable Mr. 8hafi: Sir, with the exception of my
Honourable friend, Dr. Nand Lal, Honourable Members who have preceded me
have recognised the necessity of a duly constituted agency in London in order
to look after the welfare of the Indian students who proceed to that country to-

ute their studies. But they have launched an attack upon the Indian
tudents Department as it has hitherto existed in order to show that not only
has there been considerable discontent against the working of that department,
but also that that discontent is in fact fully justified. Well, Sir, I confess that
1 am not prepared to say that there is no justification for what Honourable
Members Ex.\re said with regard to the working of the Indian Students Depurt-
~ ment as it existed under the India Office. When I was in public life, I had
often heard complaints from students who returned from England against the
manner in which the affairs of that department were conducted by a certain
officer who was then in charge of that department. But surely Honourable
Members, when voting on this motion, should bear in mind this one fact, that
while this criticism against the may to s very large extent be justified,
we have now to deal with an entirely different state of things. The Secretary
of State for India and his Council, engaged in the performance of the Iduties
and in the exercise of powers concerning the Indian Empire, were probubly not
able to devote to the Indian Students Department that amount of care and
‘attention which it needed, and in consequence it may be that the complaints
“which have been made to-day against the working of that department were
more or.Jess justified. But it i in order to remove those very complaints, it
'is in order to see that the aifairs of that department are in future conducted
solely and exclusively for the benefit of the Indian students in England, that
the departmnent has been taken away from the India Office and placed under
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the control of our own High Commissioner for India who is under [the
oontrol of the Government of India in the discharge of his duties, and not
under the Secretary of State. I read in the Council of State the other day,
when dealing with a motion for the constitution of an Advisory Committee
to the High Commissioner for India, extracts from the official communiqué
which was issued by the Government of India announcing the appointment
of Sir William Meyer as High Commissioner. In that communiqué it was

inted out, that by an Order in Council issued by His Majesty the King

mperor, the High Commissioner for India had, in the performance of his
duties, been placed under the control of the Government of India. Well,
now, that being the fact, and it being admitted that the existence of a
pro(fcrly constituted agency in England to look after the welfare of the
students is necessary in the interest of the students themselves, what, I have
no doubt, my Honourable friends have in mind is this, that the Indian Stu-
dents Department of the future—not of the past, but of the future—which
is now to be under the control of the High Commissioner for India, should be
free jn the discharge of its duties from the defects to which allusion has been
made in the speeches to-day. -Well, as Education Memniber, I can assure my
Honourable friends, shat every care will be taken in future to see that the
affairs of the Indian Students Department are conducted on ri{iht lines. Sir
William Meyer has, as you all know, occupied high and responsible position in
India. He 1s fully conversant with the public feeling in this country on this
-subject, and I have reason to think, that he is also well aware of the kinds of
complaints which bave been made against the administration of this depart~
ment in the past when it was under the control of the India Offiqe.

You may rest assured that no efforts will be spared, so far as we are con-
cerned, in order to try and remove the defects of which mention has been made
in the debato to-day. 1 will go a step further. I will send a copy of this
debate to Sir William Meyer g0 that he may know the feelings of this House
and the opinions entertained by prominent Members of this House, with regard
to the manner in which the Indian Students Department should be run in
future. Rs. $0,000 for the expenses of the Indian Students Department is,
after all, not a very large sum, so that it is not the sum which matters, but
rather, I suppose, what- the Honourable Members had in their minds and to
which free expression has been given to-day; that is{o say, the manner in
which the affairs of the Indian Students Depurtment were conducted in the
past. 1 assure Honourable Members, that Sir William Meyer is already fully
mcz'ua.inted with the natare of these complaints, and I, as i:dumtion Member
and a sincere well-wisher and naturally a sincere well-wisher of Indian students
in Bngland, I assure Honourable Members that every step will be taken to sce
that the affairs of the Indian Students Department in future are run on
proper lines.

Mr. 8. C. Shahani: Sir, I propose that the question be adjourned.

Mr. A. D. Pickford : Sir, I shall not detain the House for more than a
minute, but I did feel that it was desirable in a matter of this kind that a Euro-’
pean Member of this House should express his sympathy with the object of the

ebate that has just taken place. It has been a matter of absolute amazement
to mo personally for years that thongh one heard these complaints made on all
sides, from all diréctions and by all classes of men, the whole machinery of
Whitehall seemed to be unable to remove these defects. And it is a dreadful
indictment against the India Office when the Honourable Member for
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Education has to get up and say that in & matter of this supreme importance;.
namely, the care of Indian young men in England, the India Office is so busy
with other affairs that it cannot attend to so important a duty. I think this.
Assembly, Sir, should make it perfectly clear to the Government of India that
the promise which has been made to ¢ry and remove these defects must be
fulfilled, and that there shall be no question of trying, but that this House-
will, in & matter affecting the interests of both parents and bLoys alike, insist
that it shall not merely be an attempt, but that the Government of India
must, in some way or other, succeed.

Mr. K. G. Bagde: I want to ask the Honourable the Education Member
a question, Sir. Will he enlighten the Assembly with regard to the respec--
tability of No. 21, Cromwell Road ?

Mr. J. P. Cotelingam: Sir, one word before the debate is brought to a
close. 1 do not think that the Indian Students Department has been able to
do for the Indian student in England all that was expected of it. But I do
not think that the lurid picture given by Mr. Jamnadas Dwarkadas of the
Indian student in England can be laid entirely at the door of the Indian
Students Department. To eay that the Indian Students Department has done
nothing for the Indian student ix not the truth,  If it has given that valuable
Handbook or Manual for the guidance of students in England, then it has to-
some extent justified its existence there, '

I would omly add to what 1 have already eaid, that what the Young
Men’s Christian Association has done for the Indian students, is quite-
different to what the Indian Students’ Depariment in the India Office

- bas done. The Young Men’s Christian Association has recently estab-
lished & hostel for Indian students which— as most Honourable Members are
aware—goes by the name of the ‘Shakespeare Hut’ and, as I have not
received detailed information aé to the manmer in which that hostel is
condacted, I cannot at present suggest that the Indian Students’ Department
should follow the lines on which the ‘Shakespeare Hut’ is run by the
Young Men’s Christian Association,

Munshi Iswar Saran: Sir, in view of the observations which have
fallen from the Honourable the Education Member—who practically accepts
the criticism made by the non-official Members, and in view of the under-.
taking given by bhim that he will send these proceedings to the High
Commisgioner and also in view of the fact that there has been a change
effected by the department being made over to the High Commissioner in
whom the Honourable the Education Member has great faith and great con-
fidence, I shall beg the House to allow me to withdraw this motion.

The motion wa#, by leave of the Assembly, withdrawn.

Dr. H. 8. Gour: Sir, I did not think that at this late hour I should be

ealled upon to move the motion standing in my name and which runsas
follows :

Il:hl That the provision of Rus. 1,85,000 for Indian students in England be reduced by one
akh.’

As my Honourable friend, Mr. Sharp, has told you, Sir, unwittingly I am.
in possession of his book—the Encyclopedia—of information which would have-
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answered all the questions and silenced the whole of this debate which has
occupied two or three hours of the time of this Assembly. That was the
Pandora’s Box of which I am in possession and nobody else is, and, as the
roud possessor of that book, I wish to convey to the {Iouse the inimitable
information which it contains and enshrines. How many students are there
in England at the present moment? This book is a review of 4 vears’
association with the Indian Students’ Department. '

Mr. H. 8harp: Sir, I rise toa point of order. The Honourable Mover
is talking about the provision for State scholarships. I doubt whether he is
in order, Sir, in reverting to the question which has just passed by about
students in England generally and the Students Department.

Dr. H. 8. Gour: My friend will no longer be in doubt the moment he in-
dulges me for live minutes. 1 am not only attacking the circumference of the
subject but the very centre of it, the very pith and marrow of it, the very core
of it. This book, Sir, tells us that the total number of students undergoing
their studies in England is somewhere near 400, and it points out that 402
students were in touch with the Bureau during the year - the year being 1916.
Now, Sir, out of these students a very large number go for the study of law.
A smaller number go for the study of engineering ; I have no doubt a mueh
larger proportion go for the study of medicine. But of all these students the
largest number go for the study of law. And now, the scholarships that
are given by the Government of India to students going to England, so far
as 1 am aware, make no limitation, no gualification, no exception against the
students who go for the study of law. I happen to know from personal
knowledge that students at Oxford and Cambridge who are the Government
of India students not only read at the Universities for a degree but they also
eat their dinners for the call to the Bar, and I also happen to know that the
students are at liberty to follow any course of training in England—all
that they are required to do is to pass the examination here and obtain their
nomination from the Government of India. Now, I beg to ask you, Sir, is
this a satisfactory test of spending money upon students by sending up
the students from this country to England to follow any training which they
may choose to follow? Now, speaking of the students who read at the Inns
of Court, we have the following remarks in this book: ‘The Report on the
Work of the Indian Students for 1916 And this is a book published over
the signature of Mr. (. E: Mallet, who is the Secretary for Indian Students.
Now, 1 will read to you, Sir, a passage—rather a long one but at the same
time a very useful passage which reviews completely the situation, and is,
1 submit, a complete condemnation of the policy of the'Government of India
in sending students to KEurope for the purpose-of prosecuting legal studics.
After stating what they do in ]E]ngln.nd for the study at the Bar and reading
in Chambers, Mr. Mallet says this:

¢ But the truth is that the whole gystem of requiring Indians to come over to Ettglnnd,
if they wish to acquire the status of Bairisters, is ono which may possibly call for recon-
sideration. The alternative methods of qualifving as an advocate in India involve long
and elnborate oourse of study and are beyond the reach of most students. It cannot be
doubted that they have a right and must always have a right to cone over if they wish to
and to seek admission, like other British subjocts, to the Inns of Court. It will not be
denied that the traditions of the English Bar are great traditions and that anything which
tends to perpetnate in India ite spirit and its stendards is of real value to all concerned.
But the gueution romains whether the mere fact of coming over to qualifv in the United
Kingdom if they wish to practisc as advocates at the Indian Dar, oven with a high level
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for entmnce examioation snd the additional requirement of reading in Chambers, is of
substantial value to many. Can Indian stndents as s whole gain much that is worth
having in knowledge, traditions, o or conduct from s system which leads themn to
speod three or four years ‘n this country at the most critical period of their lives, out off
from all the nasociations and obligations of home, to pass 8 few examinations, to attend
a fow lectures, to read in law libraries or under a law coach, to look oocasionally into the
law courte, to dine 80 many nighta in the halla of their Inns and for the rest of their time to
seo-the world too often from the standpoint of a London lod;ing.’

¢ The faot that many of them work admirably and join Universities and take deg
as well, does not of course touoh the point raised here,~~tho question of the
6PM. L ystem practioslly imposed. Can it be shown that this aystem, involving
as it does, & heavy expenditure for man ng men of narrow means, if the best way to
maintain in Indis the high traditions of the English Bar, or to send back the students
who come over imbued with better standards than their own? On the money guewtion
alone, & question which must not be lost sight of, for it often means the difference between
success or failure in England—it is melancholy and not uncommon to see a family which
can ill afferd the cost and perhaps hardly realises how bheavy it will be, raise at some
sacritice the funds necessary to equip and maintain their boy over here, and then find all
their laboar wasted owing to the risks to which he has been ex . It is a severs test
of character to throw into 8 new world, out of tonch with all restraining influences and
without sufficient work to oocupy their time, lads of 18 or 19 who may never have
had any command of money before. If English boys of the same were caat adrift
in a foreign capital “under the same conditions, how many could we reasonabl
expect to come through the test unscathed ? The theory that we are doing ng
to India or strengthening the character of the Indian Bar by encouraging Indian stndents
to come over to this country, to go through a training which may be worth little and to.
face risks which we know to be gruve, does not diepose of these questions. It is hardly
fair to give young mon so trained precedence over experienced pleaders who cannot afford
tocome here. Hut that is by no means the most serious objection. It may be worth
consideration whether the remedy would lie in making provision for Indians to be called to
the Bar in their own country, and to secure in India the legal training they require.'

Now, Sir,in this connection, 1 should like o draw the attention of the
Honourable Member in charge of Edueation ar to whether his attention has
been drawn to this most unqualified condemnation of the Indian students going
to England and reading in the Inns of Court for the ¢tudy of law.

Now, as regards Engineering, this is what Mr. Mallet writes as regards the
students going to England for the study of Engineering.

The Honourable Mr. 8hafi: May I inquire of my Honoursble friend
whether he is reading this quotation in order to emphasise his own opinion ?
Does he himself hold the same opinion ? . ‘

Dr. H. 8. Gour : ¥ have just now, Sir, read a_quotation as regards students
going to study for the law. I will now read a quotation as regavds Engineer-
ing, and I shall certainly not deprive my learned friend on the other side, of
the testimony of my own personal experience. .

Now, Sir, as regards the Engineering Department, this is what Mr.
Campion, the Engineering Adviser to the Indian students, says. Mr. Mallet
BBYS :

“ Mv. J. N. Campion, our Engineering Advirer, while noting o deorease both in hise
correspondence and in the number of students comimg over during the year, reports that 18
new applicants eonsulted him for the firat time in regard to Enginesring training, that they

“camo montly from Bengal and the Punjab, and that the standard of education among them
Jas distinctly higher than in years before. And he emphasizes again the desirability as

¢
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regards Civil Engineering of arranging for Indians to stud; it in Indin, where the facilities
for practioal training in it are far more plentiful than here.

I submit, I am entitled to ask the Homourable Member in charge of
Education as to whether his attention has been drawn to this oft-repeated
advice given by the Educational Engineering Adviser to the Indian Students
Department that it is waste of time and waste of money to send students
“from India to England to prosecute their studies in the Engineering line,
I should like further to know as to how much of this Rs. 1,85,000 is spent
upon students who prosecute their studies in law and engineering, both of
which, I submit, have been condemned by an accredited and responsible age
established under the authority of the Secretary of Btate for India in Council.
I further wish to know as regards the course for Forestry. We have just been
told that a large number of students go from this country to England and
undergo a course of instruction in Forestry. 8o faras this book is concerned,
it is absolutely silent about it. There is nothing about it at all there,
whether there is such a thing as Forestry.course. I submit that this
Assembly would not feel justified in voting annually large sums of money
ngi}roximting about two lakbs to enable Indian students to go to Europe,
unless it is satisfied that those students who go to Europe profit by their
studies. I therefore submit that before we vote this amount we must
have an assurance from the Honourable Member in charge of Education
a8 to what extent the Indian students who are given escholarships profit by
their studies in England.

While I was reading a quotation from Mr. Mallett’s report, my learned
friend, the Honourgble Mr. Shafi, asked me whether I was prepared to endorse
the opinion expressed by Mr. Mallett. As he has invitel me to give my
opinion I shall do 0. When I weunt to England to prosecute the study
of law, 1 joined the University of Cambridge. As some of my learned
friends here bave pointed out before that in the two Universities of Oxford
and Cambridge there is a very great prejudice against the admission of
Indian students, I beg to correct them by saying that I experienced no
prejudice of any kind whatever, and all schools and colleges were extremel
glad to receive me and I had to make my choice of the college which {
ultimately entered. Having done that, I found about 65 Indian students
prosecuting their studies at Cambridge in my time, and half as many pro-
secuting their studies in Oxford. We all used to be extremely happy
undergraduates, though we were not under the supervision of the India Office.
We were all free men, we could do what we liked, lived in our lodgings,
and prosecuted our studies and passed our examinations, My acquaintance
with the Inns of Court studies is somewhat slender. The University students
of Oxford and Cambridge are entitled to certain exemptions. These are,
first of all, that instead of eating six dinners they are only required to eat
three, and as regards examinations, if you pass your examination in a legal
subject at Oxford and Cambridge, that examination need not be passed over
again for the study of the Bar.

For my education T had to read in a Barrister’s chamber in London
and, judging from what 1 saw of the students there, I am entirely
at one with Mr. Mallett that most of the students who went for the study
of‘the Bar and lived in London wasted their time, and I, therefore, submit,
that so far as the students going to Lngland for the study of the law
who do not undergo university training are concerned, it is a sheer waste
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of time. I have attended the lectures of the Inns of Court with the students,
not because I was required to do so, but simply because I wanted to see what
those lectures were like and I think that those lectures are mere apologies for
the lectures that are necessary to impart real legal training in the subjects in
which a would-be Barrister should be grounded. Now as regards the students
who underwent their university training, I have a very good account to give of
them. They were all students who had to study hard before they could
pass with honours and afterthree years they passed their examinations
and returned to this country. Now a good many of them were Govern-
ment of Indis stadents who were prosecuting their studies both for the
Bar as well as for a degree at the University at Oxford or Cambridge.
As I have said before, most of them were Cambridge students. Later
on, after taking my degree, I revisited my old University three times and
latterly, my son who went to England was placed under the tutelage of
the India Office Students Department and he was there for five years.
So that I am one of those who are deeply and directly interested
in the India Office Students Department and I went to visit 21 Crom-
well Road to which allusion has been made by my learned friend. I also
visited the Advisory Board’s office and I also interviewed the local secretaries
appointed by the Universities of Oxford and Cambridge. Well, 1 can tell
the Honourable Member in charge of Education that when he has promised
to reform the system of an Advisory Board in England he has done it none
too late. The whole system is far too official to be popular. The whole
system is far too rigid a.n?oﬂicim, I may say, to be popular with students
in England and now that this Resolution has been accepted, I would ask him
to accept my Resolution which is to the following effect :

‘ That no student in India should be given any scholarship to prosecute his studies in
Europe unless ho discloses the subject in whioh he wishes to proscoute his studies there
and if the Educational Department is of opinion that .it would be useless to give him a
ncholanhi?to to England to profitably prosecute his studies, scholarships should be
withheld from him. ’ . -

It is useless to offer a scholarship to all-comers. At present the students
who come at the top of the B. A. examination apply for scholarships and then
according to the tarn of the university to get the scholarship, the stndents
get it. 1t does not matter after that whether he goes and reads at any of
the approved universities and what subject he reads and whether he receives
any real instruction which will benefit the people of this country or not. I,
therefore, submjt, that so far as this question of assisting the promotion of
education amongst the people of this country is concerned, the Honourable the
Education Member must first assure bhimself that it will serve that purpose
before he utilives that grant for the purpose of offering a scholarship
and it is with that object that I have given notice of my Resolution
and I hope he will be able to accept it in the terms I have indicated.

‘The Honourable Mr, 8hafi : Sir, When I read the terms of the motion
of which my learned friend bad given notice, I could hardly imagine that the
object which he had in view was the one which he has discfoaed ‘towards the
end of his speech. I could not help feeling surprised that an Indian
gentlemun, who had himeelf received education in England and enjoyed the
benefits of that education, should ask the Government to strike out of its
Budget the sum which they intend to utilise for conferring scholarships on
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Indian students who wish to complete their education in Europe.” MY
Honourable friend has, during the course of his speech, made what 1 venture
to think wae too sweeping an attack on Indian students at the English bar in
England. (Hear, hear.) My friend gave an example so far as university
education is concerned. This was the example of his son. Well, if I may
ive him an example, 12 members of my family have been educated in
ngland and most of them educated at the Inns of Court. Of course, they
have received university education at the same time, but most of them came
out as Barristers and I for one can say that I am proud of the fact that these
young men who proceeded to England and obtained their education in that
country have come out to India and are now useful citizens, discharging their
duties as citizens in 8 manner which certainly has won commendation from the
ple at Lahore and its neighbourhood. Sweeping condemnations of the
ind which my Honourable friend has made to-day ggainst members of the
Bar or against Indian students who proceed to England to study for the Bar,
unless they are substantiated by anything definite, will, I feef certain, not
convince the Assembly of the strength of his position. So far as Indian
students who bave received education in the universities are concerned, my
Honourable friend has bimself admitted that their stay in England has been
productive of good. Well, in the face of that admission, for him to move
as he has done, that this item sbould be struck out of the Budget is, to say the.
loast, somewhat gxtraordinary.
Sir, he asks me as Education Member to see that no scholarships are
awarded to any Indinn students unless, in the first instance, they disclose the
rticolar branch of study which thev wish to pursue on their arrival in
‘ngland. 1 feel certain that that isa_proposition which will not be supported
by at least a majority of this House. The Government of India award these
scholarships generally to selected Indian graduates in order to enable them
to proceed to Europe to receive the henefits of European education. It is
for these students to seleyt, on the advice of their relatives or friends, or
upon their own judgment, what particular profession or other occupation
they intend to adopt. It isnot for the Government to thrust upon them
the particular line, which, in the opinion of Government, may be useful for
them, In fact this would be sn unwarranted official interference in the
choice of hig profession by the Indian student in England. These scholar-
ships are awarded, as 1 said, mostly to selected [nd%au raduates, not to
school-boys of 12, 13 or 14, or to undergraduates, but to %ndiun graduates,
and invariably to distinguished Indian graduates. Surely, my Honourable
friend ought to give these Indiun graduates the credit of judging for them-
selves what is the best profession for them to follow. To impose a condition
of this kind would, I submit, be abrolutely opposed to all sound principles of
relection of careers by the Indian students for themselves, It seems to me,
Sir, that in the face of the admiscion which my Honourable and learned friend
bas made, that in any case, those who .proceed to England and join there
Oxford or Cambridge or other university, are really benefited by their stay
in England, there is absolutely no leg for the motion which he has placed
before this House to stand on, and 1 therefore ask the IHouse to reject this
motion. o
Mr. Eardley Norton: Sir, may I ask the: Honourable. Member
whether he can give us any details as to this Rs. 1,85,000 which we are called
upon to vote, or whether this also like the demand for Rs. 50,000 is to be taken

on trust ?
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" Mr. H. 8harp : Sir, we bave no details as to this item. All we know
is that it is given for Siate scholarships, including passages and travelling
-allowance, and in the case of technical soholarships the fees which are paid
2{ them, and of course any special scholarships which either the Government
of India or the Local Governments create for particular persons sent home.
And some part of the sum is also given by the High Commissioner to students
who are not necessarily scholars, who get into difficulties not through their
-own fault, or who are doing very well in their studies but just cannot complete
them owing to want of funds. The High Commissioner gives sums of money
in hard cases of that kind to deserving students.

Mr, BEardley Norton : Will the Department undertake to supply the
House with tetails of this expenditure at a later stage either here or at Simla ?

Mr. H. 8harp: Yes ; we will ask for such details. .

Mr. Eardley Norton : Well, Mr. President, I have only one word to
say and that is this. I do not know where my Honourable friend, Mr. Jamna-
-das Dwarkadas, gets his information regarding the differential treatment of
Indian students at Oxford and Cnmbrﬁe. We bave had testimony to-da
in the House to that treatment. I would rather not give any myself because
should have to go too far back into the past ; but I want to sy this, that
when 1 was at Oxford we had many Indian students there and we were glad
to have them. Many of them were our close and honoured friends. One was
.at my college and shared all our amusements.

Mr. Jamnadas Dwarkadas : How thany years ago ?

Mr, Eardley Norton: Do you really want to know? 1870. When we
-come to a later generation, Dr. Gour has told us that during his stay in Cam-
hridie there was no such differentiation made between the Indian and the
Englishman, as Mr. Dwarkadas sug, ; and I may say, that I, who am very
much interested in this question, and for the sake of the fair fame of my own
University, have constantly kept myself au conrant with the feeling there with
regard to Indian students—I have made inquiries of young men from both Uni-
versities, though I am much less interested in Cambridge than in Oxford, and
I find the answer to be this. They are perfectly willing to receive an
Indian student on terms of equal companionship if the Indian stndent wiﬁ
not keep himself to himself but will come out and join in the games and
‘associations of Englishmen there. I have no reason to think that my in-
formation is not correct. There is, I believe, a strong tendency to-day for
Indian students to keep themselves to themselves. They get together
into & cligue. They will not come out and associate with English boys, and
the. result is therefore a state of things which at any rate during my 4 years
ot Oxford—and later - did notexist. If that be true, it suggests that the blame
lies very much on the shoulders of the Indian student himself, and I do
not think it fair that Mr. Jamnadas Dwarkadas should stand up here and
say what 1 believe to be contrary to the actual facts of the case, that the
Indian boy who goes up to Oxford or Cambridge does not receive the same
frank welcome ag any English boy who also goes to the same University. 1f
he does not, I can only suggest that he does not wish to receive it. Only
the other day when I was at Hyderabad,—to show how welcome Indians are
at Cambridge, —1 was talking to a young Muhaummadan who is in the
Nizam’s service, whose physique attrac me. And he admitted that

-~
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this was the result of hix rowing in his college eight. This is not the
only instance.* My own Bar Library at Calcutta is full of young Bengalee-
Ind}iuns who have come back from public schools, from Oxford and from
Cambridge, many of whom 1 know have played cricket for their colleges;
some of whom bave played football and two or three to my certain
knowledge have rowed in their college eights. 1 think with these facts before-
us that my friend, Mr. Dwarkadas, owes an apology, at least to the University
to which I hglong, when he suggests that we are not prepared to receive our
Indian fellow-students upon terms of perfectly equal reciprocity and perfectly
equal toleration.

Mr. Jamnadas Dwarkadas: Mr. President, may I make a personal expla-
nation ? I think my friend, Mr. Norton, is labouring under a misapprehension.
I spoke about the Indian Students Department. With regard to Oxford and
Cambridge Universities I snid that their doors were not open to a sufficientl
large number of Indian students and that is a complaint that not omly {
make, but one which Mr. Gokhale made also.

Dr. H. 8. Gour: My short complaint, Sir, was this, that the Govern-
mentof India . . . .

Dr. Nand Lal: Before the Honourable Mover is called upon to reply,
8ir, I may be given a chance to offer my remarks ?

The Honourable the President: The closure has been applied, but
1 shall not exclude the Honourable Member if he will undertake only to speak
for a few moments; in that case I will call him. Will he give me that under-
taking ?
. Dr. H. 8. Gour: Well, Sir, a very short reﬁly is necessary on my part.
I simply intended to draw the attention of this House  and of the Honourable
Member in charge of Kducation that he might be more discriminating in
awarding scholarships to students who did not go to prosecute their study
of law and engineering. My learned friend says, that these students are
old enough to judge for themeselves. So they are. But I think the Honour-
able Education Member must also remember that he is endowing these
students with scholarships from public funds, and he should see that when
they go to Europe they profit from the studies which they are called upon to
prosecute. The study of law is a very profitable one; but whether they really
get any intellectual training is a question upon which I have addressed this
Honourable House. As regards engineering I have already -informed the
House as to what is the opinion of the expert adviser to the Indian Students
Department. 1 have not the slightest doubt that the Honourable Member
in charge of Education will bear these facts in mind in distributing scholar-
ships in future, and in that hope I wish for leave to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.

The Honourable the President: Mr. Iswar Saran does not move the
next motion. The amendment next to that is only in order if the Govern-

ment choose to submit it for discussion, as it is & non-votable ittm. . If the
Government are prepared to have a discussion on the matter, I would suggest

that we should postpone it to to-morrow.
Dr, H. 8. Gour: May I explain my position, Sir?
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The Honourable the President:—Order, order. The item is non-
votable in the estimates here. 1f the Government are ready for a discussion,
then, of course, it can be discussed, but not otherwise. .

The Honourable Mr. W. M. Hailey : I think, Sir, that this is & cuse
in which we might give any information which we can to the House; but as it
18 a non-votable item I suggest, that as a matter of principle, formal
amendments on the vote should not be discussed.

The Honourable the President : In that case, the amendment is out of
order. Perhaps the Honourable Member had best seek the information by way

-of question and answer.

Dr. H. 8. Gour: Yes, Sir. The first question I wish to put to the Finance
Memberis . . . .

The Honourable the President : The Honourable Member will have to
put his questions on the paper.

The question is :

‘ That a sum not exceeding Rs. 1,07,72,000 be granted to the Governor General in Council

to defray the charge which will come in course of payment during the year ending the 3lst
day of March 1022, in respect of * Expenditure in Englmd '

As many as are of that opinion will say ¢ Aye’.

Rao Bahadur T. Rangachariar: May I speak, Sir? I shall not
detain the House for more thau half a second.

The Honourable the President : I think I must put it; I have already
put it from the Chair. -

The motion was adopted.

The Honourable Mr, W. M. Hailey: Sir, I beg to move :

‘ That & sum not exoceeding 131:{ l.ﬂﬂ.ﬁ({]{) be gr{:nted tnﬁ the Governor General in Counsil
to defray charge which will come in course of td
Befunds of Bevenns. ir;g the year endiny the 3lst March 1922 in n-wmlzfu:g
of Itevenus.’

The motion was adopted.

Ezpenditure charged to Capital.

Colonel W. D. Waghorn : Sir, I beg to move:

That a sum not exoeeding Ra. 17,78,11,000 be granted to the Governor General in Council

to defray the charge which will come in courwe of pavment

Railways. during the year ending the 3lst March (022 in respect of
‘ Railways "

The Honourable the President : The question is, that & sum not exceeding
Re. 17,78,11,000 be granted.

Mr. T.V. Beshagiri Ayyar: Sir, before yon put that motion, may I
point out that another \'ember has given notice of an amendment to this motion
who being unwell has been unable to attend to-day. Under those circumstances,
and having regard to the lateness of the hour, I move that the House be
adjourned now.
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The Honourable the President : The question is, that the debate be now
adjourned.

The motion was adopted.

The Honourable the President: I have received information that
Mr. barcy Lindsay, who was appointed a member of the House Committee, is
too unwell to serve and I am sure the House will receive that information
with regret. It is, therefore, proposed to remove his name, and I appoint
Mr. Price to take his place.

The Assembly then adjourned till Wednesday, the 16th March 1921.
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